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and Supply of Locomotive 
Power • 

.. 
PA.GE. ' 

,": : TaVRU.Y, 27J1!11 "'-0'£_,' . 
, . 

: •  i I ~ ll  \ 
, The Bailw., ~ 

em~  

~  

'180-82 

782-84 

'184-91 
'191 

782 

792 

'192 

792-93 

Demand NO; ~ b  
, 'ExpeD8I!II - MainteDatu:l8 
of Carri8ae and WasOP ' 
Stock. .'. '.' , 

''Demand No. '·J)..,..W.or1dq 
~ ~ Vain ........ 

Workina of, Fe,q 
Rt.e.merIiY1dllarboura' '. 

,\ 

Demand No. 6·E-Working 
~~ of 

l'raftlc ~  • ',M-4 
IndianiBation of Higher 
and Reaponai.ble POIIiuoae ",.,....... 
D!Hnand No. 6.F.-Working ,. 
Expeb8e8 of a.eral De· 
partments ,71& 
Demand No. 6·G.-Workins 
:ExpeoEe - ~
ExpeDM8 716-8'T 
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LEGISLATIVE ASSEMBLY 
Friday, 14th February, 1941. 

~ Assembly met in the Assembly Chamber of the CoUDcil JIouse 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. 

~  QUESTIONS AND ANSWERS. 

(a) ORAL ~ WERS 

RAILWAY ADVISORY CoMJUTTEE8. 

M. *Dr. Sir Zlauddln Ahmad: (a) Will the Honourable the Railway 
Member please state whether it is not a fact that llailway Advisory 
Committees were created under the Convention of 19'>..4? 

(b) What are the functions of these Advisory Committees? 
(c) How far are their decisions binding on the Railway administration? 

(d) Do the Railway administrations give their reasons for not accept-
ing the recommendations of the Advisory Committees? 

The Honourable Sir Andrew Olow: (a) No. 

(b) The function of these Committees is to gtive advice to the Railway 
Administrations on any matters affecting the general public interest or 
convenience, for example, alterations in time tables and passenger seme'es. 

(c) The decisions of these Committees are recommendations which are 
not binding on the Railway Administrations. 

(d) Yes. 

Dr. Sir Zlauddin Ahmad: As regards part (a) of the question, may I 
know whether the creation of the Advisory Committees is not mentioned 
in the Convention of 1924? 

The Honourable Sir Andr&w Olow: It is mentioned. 

Dr. Sir ZlauckUn Ahmad: When these Advisory Committees are men-
tioned in the Convention, then it means that they were established under 
that Convention? 

Th' HOI1OIIl&b1, Sir Andrew Olow: It surely does not mean anything of 
the kind. I can mention the Legislative Assembly in drawing up some 
Conventions, but it does not mean that the Legislative Assembly was 
constituted by that C<>nvention. 

1Ir. lIuh&mmad Nauman: If it is not binding, then the members are 
permitted to send. Resolutions to the Advisory COIQmittees. Can the 
General Manager or the Agent refuse to accept the Resolutions in that 
case also? 

( 197 ) 
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The BonolU'ableSir ADdrew Olow: I have not attended any meetings 
of these Advisory Committees, but I do not think that they have passed 
ROEolutions. It i!'; for the General Mnnager t.o det.ermint· the 8ubjel1ts that 
can suitably be discussed. 

Dr. Sir ZlallddlD Abnwd: Is' it not a fact that the sepnrlttioll (It l~ 

~ l y budget from the general budget was made on certain conditions 
which were provided in the Convention of 19"24, and one of the conditions 
provided in that Convention was the establishment of ~ e Railway Finance 
Committee and the Advisory Committees? 

"I'he BOIlO1I1'able Sir ADdlew O1ow: I do not think the Railway Standing 
Finance Committee is mentioned in this question. 

Dr. Sir ZlauddiD Altmad: Has the Honourable Member got a copy of 
the Convention? 

'!'he Boa.ourable Sir ADdrew Olow: The Railway Finance Committee is 
not mentioned in this question . 

. Dr. Sir ZiaaddiD Dma4: The qucRtion on the paper is about the Ad-
visory Committees? 

fte Bonourable Sir Andrew Olow: The Honourable Member asked me 
whether the Advisorv CommiUees were created under the Convention, and 
I have replied in the negative. A ('opy of the Convention will be found 
as an Appendix to the Railway Report which is in the Library of the 
E':ouse. 

HIGBER INITIAL SALARY FOR ANGLO·INDIANS ON RAILWAYS. 

85. -Dr. Sir Ziaudclin .Ahmad: (a) Will the Hono1lrable Member for 
Bail ways please state whether it is a fact that the Railway Board bas 
made a rule in accordance with which all Anglo-Indians are recruited on 
an initial 8alary of Rs. 55 per mensem, while Indians arf' employee· AD 
the 88me job on Rs. 25 or SO? If so, what are the re:llOns for such a 
-discrimination. and are GovE:'rnment prepared to -t'etn()lfe the racial dis-
·crimination altogether? 

(b) In case a higher start is given to Anglo-Indians on account of 
'their high standard of living, are Government prepared tQ giYe at. hiper 
-:start to the Muasalmans in proportion to their high standard of living? 

The Bonourable Sir Andrew Olow: (8) aud (b). The Honourable 
'MeroMr apparently has in view the ordm dODtamed in'the OoWtnasi!int 
of India'. Home Department Resolution of 1st May, 1989, W\hich ,..88 
-puNi«heu in the Gasette of India of 6th May, 1989. Questions I'8Raming 
·thiR Resolution should be addressed to the Honourable the Home Member. 

Dr. Sir Ziallddin AhJn&d: May 1 oRk whetner this partieutarspecial 
inorement to the Anglo-Indiau is confined only to the r&i1\"ay .emoee or 
does it extE'nd to nil the servi('es under the Central Governm€'nt? 

'The ,Bonourable Sir Andrew Olow: It covers certuin services. 



STARRIm QUk9TIO!f8 'AND ANSWERS 

saitlar Sint Sblgh: Was the Rnilway Department consulted when this 
increase in the pay wus given '! 

fte Honourable Sir ~ e  OIow: Yes, Sir. 

Sardar Sint Sl1llh:' May I know if they took any objection ~  this 
;financial burden being placed upon the railways? 

'file Honourable Sir Andrew (ftow: In all cases the advice given by the 
Departments to the Government of India is confidential. • 

Dr. Sir Ziawldln Ahmad: May I ask whether the Railway Board con-
-suited the Raihvavmen's Federation on this matter, as, I belie\'d, they 
(ldo8ult them 011 ail important matters? . 

'!'he Honourable Slr Andrew Olcnr: No, Sir. 

Lleu\.-OOlontl .. A. lla1uDAD: Is there any standard laid down as 
regards the living of the Ang!o-Indians by the Railwa-y Department? 

., 'r, 

'the BOIlOI1r&ble Sir Andrew Olow: It i8 not for the Railway e ~  
Du,nt. to lay down the standards of living for particular classes of their 
-employees. 

Sardar S&n\ Singh: May I ask how much financial burden has been 
placed upon the railways b~  this Resolution of the Government of India? 

fte Honouuble Sir .Andrew Clow: I would require notice of that 
'<I uestion. 

Irtr. K. S. Alley: Was it not possible for the Government tt) ~e (,his 
-subject for the consideration of the Railway Standing Finance Committee 
before saddling the railways with this additional expenditure? 

'.l"he Honoura.ble Sir Andrew OIow: The decision was not taken by the 
Railway Board. It was a general decision of the Government. 

Kr. K. ~ hey: If any.expenditure is ultimately to be shifted on to. 
the RaHway Board and to the railways, is it not proper and equitable that 
the Standing Finance Committee, which has been appointed for the sake 
'Of advising the Railway Board, should be consulted ·before the actual bUNen 
is"shifted on '1 . 

The Honoura.ble Sir ADdrIw 010w: When proposals affect more than 
«me Department. then it is obviously a matter within the discretion largely 
'Of the Finance Member. 

Kr. II. S . .Aney: Does the Honourable Member mean to FIllY that, in 
certain mattet'R the Standing Finance Committee for Railwnvs' and the 
Railwav Board have no choice at nil even if financial comm:tments are 
involved? 

fte Bonourable Slr Andrew OIow: Tht' Railwav Board are naturaIl;y 
consulted, but I cun ~  of eases affecting certnin other Depart.ments 

A2 
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besides the Railway Dapart.ment, and tho Honourable the Fin&Dce ~ lbe  

may feel that this was a general rather than a railway matter. 

1Ir ... S • .&at)': Weuld it net be proper ~ before any commitmentl 
is made like the ene under discu88ien, the Railway Beard and t.ho 
Standing Finance Cemmittee fer Railways sho.uld be ~ l e  before ,the 
Government ef India ceme to any decisien en matters ef that kind? 

• 
fte BoDoarable Sir ADdrew Olow: The Railway. Board is consulted . 

Mr .•• S. AD.,.: Why not the Standing Finance Committee? 

fte JIoDourable sil AD4rew mow: There a.re now. I believe, two 
Standing Finance Cemmittees. It depends on the Honourable-the Finance 
Member to decide which is the appropriate Cemmittee bp,i(\re which to 
take a prepesal fer a substantial increase. 

Mr. B ••• .J08hi: In view ef the fact that the Indian Railways are 
administered en cemmercial and business lines, may I ask whether the 
difference between the erdinary pay fer a jeb which is eccupied by an 
Anglo-Indian and the difference ef increased pay which is given en the 
ground ef his race is paid by the Railway Department er by any other 
Department of the Gevernment ef India? 

The Honoara.ble Sir Andrew 010.w: It is berne by the Railway Depart-
ment. 

Mr ••.•. .J08hi: May I ask whether, accerding to the rule ef the 
cemmercial management er business management, larger salary is given 
to certain classes ef peeple en the gteund ef their race? 

!'he lIolloa.rable Sir Andrew Olow: The Board is obliged to manage the 
railways accerding to the previsiens of tho Government ef India Act, and 
it was in pursuance of that Act that this actien was taken. 

Sardar Sanl SIDgh: May I ask if there is a similar discrimination in the 
case of the Europeans being empleyed in the same pesta? 

!'he HODOUrable Sir Andrew mow: There is a provision for eveneaa 
pay in most Departments. 

JlaullD& Zafar All ][hill: May I knew whether, in the opinion of the 
Honeurable Member, the standard ef living of the Mussalmans is not a& 
high as that of the Anglo-Indians ef the same type? 

The lI0Ji0urable Sir Andrew Olow: I am afraid I am not prepared to 
give advice to. the Ho.use o.n the standards o.f living. 

Mr. Lalchand Bavalru: Is there anything in the Go.vernment o.f India 
Act to. allew o.f that differentiation being made? 

The Honourable Sir Andrew Olow: The actual difference was made, as 
1 8ald, in pursuance of the express previsien of the Gevernment of India 
~~  
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:Mr. LalcbaDd .aftln&: Does the Honourable Member know that 
provision? 

The Honourable Sir Andrew 010w: I believe the provision is mentioned 
in the Hesolution to which I have referred. It is section 242 of the 
Government of India Act. 

GoVBRlItllD'T POLIOY ABOUT WATCH AND W ABD DBPABTHENT. 
H. "'Dr. Sir Zlawl41n Ahmad: (a) Will the Honourable the Railway 

Member please state the present policy of Government about Watch 
and Ward Department? 
(b) Is it administered by the Chief Commercial Manager, or Chief 

Operating Superintendent, or any special officer? 

(c) Is it not a fact that in most cases of theft the railway servants are 
implicated? 
(d) Have Government compiled any' statistics about the reduction of 

the claims and the savings to the Railways on account of the establish· 
ment of this Department? 
(e) What is the manner of recruitment to this Df'ipnrtment? .- . 
The Honourable Sir Andrew Olow: (a) T am not sure what information 

the Honourable Member desires. If be wislws toJ know the object of 
maintaining watch and ward organiRation, thE' nnswer is that the object 
i. to protect property belonging to or entrusted to the 1'&ilwaya. . 

{b) On the East Indian, Great Illdini1 Peninsula and Eastern Bengsl 
~ l y  the officer who administers the \1epal'tment is a Police Officer 
obtained on loan from Provincial GoIYe1'hmentll and he works nnder the 
direction of the General Manager, Chief Traffic Manager and Traffic 
Kanager respectively. On the North Western: R.aihva7 the WJ't;ab-'ond 
Ward staff work under the direct C<lntrol of Departmental offieera. 

(c) No. 
(d) No stl!-tistics of the nature alluded to by the Honourable Member 

are availa.ble. 
(e) The method of recruitment on the four State·maD8t;ed Rnihmys 

ia as follows: 
North Western R"nway.-Chowkidars nre recruit-ed frt"ID ex· 

military men. Head Watchmen are promoted from cho",·\ri· 
dars. Posts of Inspectors and Assistant s ~ l  are 
filled partly by promotion and partly by recruitment of ~  

military officers. 

Great Indian Peninsula l y ~ me  are mainly reeruited 
from ex.military. tnE'n or policemen. Posts of Chief HE'ad 
WAtchmen and above are filled by direct recruitment. 

Ealltern Bengal Railway.-Inferior Pmlts are filled by direct reo 
cruitment. P()I,lts of Inspectors, Sub.Inspectors clOd Assi.tant 
Sub· Inspectors are filled. bV promotion .. 

'East Indian Railway.-Wutchmen are appointed by' .recruitment 
of ex·military ml-'n or men of similar type. Posts of Head 
Watchmen are filled by promotion. Lower and upper Eub· 
ordina.tes a.re a.ppointed· lyby~ m  and partly by 
direct recruitment. 
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Ill. Jl1IIremr:ed _alaM: With reference t!o. .. ~ (c),"-J I ..,ow 
if Government have 1l1lY record or information that any of the em l ye~ 
were ever implicllted in theft CIlSE.'S in the wat('h and ward department. 7" 

'!'he JIoDourable Sir hdre. Olow: The question put to me was . iDi 
most cases'. 

Mr. Jluhammad XaamID: 1 want to know if there is a.ny ease in> 
the knowledge of the Government of 1=_? '- " 
The BOIlourable Sir Andrew Olow: I do not recollect QIly pnrtlr.uJIU'. 

case at the moment, but I am quit(; wiliing to belie\'e uIId':>l.i!.,tf'dl, 
there have been some ·case». 

Kaulvt Abclur Rasheed OIlaudll1uy: What pe1'('entage of casf:!s;i 

ft. Boaourable 8lr Andrew Olow: Quite impossible t,o lay. 

Dr. Sir Ziauddin Ahmad: With reference to part (e), m ~ 1 knoW' 
whet.her the Senior Ins}Jecton; ~ eligihle to be promoted to the rank of 
lower gazetted officers? 

'!'he BoDoal'abl. lir AIldrew CRow: I want notice. 

Dr. Sir ztaacldiD Abm"':-With refererwe to part (b), may I lnww if 
b~ are not three different methods adopted in different railways? U .... 
the Bonourable Member got a,n:v eKperieI)ce or hQS he made any ~s  

gatJOD which of these three ditrePent metbodR is the .pest? 

!'be 1IoDoarabif .. ADdrew GlOW! I presume that what ~  adoptect 
m a pallticu1ar ar.ea is lIuited to that. area. I am not a believer in striot 
uniformit,v in thesf' llIatters. 

JIr. Jr. I. ABef: Has any representatiolt been maae by the fK'liC'ts 
ofl'lcer in charge of Dhamangaon railway station on the Oreat India.n 
Peninsula Railway, to the effect that for want of adequate number of 
chaukidars the number of thefts from the goods shed at that s ~  • 
increasing doring the last few yea.rs? 

'!'be JIoaourable 8ir ~  OJow: I have seen no such representation. 

1Ir .•. S. Aney: Will the Honourahle Member kindly enquirt! from 
t.he railway adrpinistmtion about this matter? 

The Honourable Sir Andrew Olow: If the Honourable Member is 
aware of the fact, I am quite willing to take it, from him .. 

1Ir. l11lhammad _Auman: With rcferenee to pnrt (e), if the rncthOti 
of recruitment if! not unifonn on an railwa:vs, win the' GOVernment or 
India consider the advisability of introducin'f a uniform method in aIt 
the railways? 

ft, BODOurabl. Iir ~ CJlow:: I have juBili NPued to that qu ...... 
tion in the negative. 



Mr. LIlClMBd •• vlkll: May I know if this sy ~m of; Watch anti 
Ward works out more economically than the former system of 'getting the 
work done with the help of the police.? 

'!'he Honourable ~  Aaclrew Olow: I could not say. 

PoaTINO OF ANOLO.INDIANS AS AssI8TANT INSPECTORS IN RAJLW.6.Y 
W OR][SIIOPS. 

87. ·Dr. Sir Ziauddin Ahmad: Will the Hon·Jurabe the Railwav 
Member please state if it is the policy of Go\'ernOlent to post only Anglo-
Indians as Assistant Inspectors in the Workshops? l~ ~  why? 

........ , 

The Honourable Sir AndnlwO\OW': No; the latter ~  does not me~  

Mr. Muhammad R'aulDU1: May Ikftow b~ e  itis8 fact that at. 
the moment all the Inspectors happen to be Anglo·Indians? 

'!'he Bcmourable Sir .Andrew Olow: The question e~ es to Assistant 
Inspectors. I have no pnrticulars libout. Inspectol"l!. 

Dr. Sir ZiauddiJl Ahmad: May J tt'll the Government that it Is".· 
fact. It. is not tTte policy, but it is the practice of the GovernmeIJt to. 
b8ve Anglo-Indians as Infllpectors. There is a difference between policy 
and practice. 

(No answer.) 

PtrllCBASE 01' THB BOMBAY, BARODA AND CENTRAL INDIA AND THE A98.6.1I· 

." ,  , ;;. BBlrOAL RuLw.6.TS. 

'. et. ~  Sir l'IauddiD AlDiiAci: (a) Will the ~ble Member-for 
Raif:Waya lay on the table of tbe HOU8e 8,11 eommuDlc/lt.)1nS between the 
Government of India and the Secretary of State Ilbout the ~e of Ute 
Bombay, Baroda and Central India and the Assam Bengal Railways? 

(b) On which date did the GovemlIlent, of IBdia,rusctl1;i the questiu of' 
purchase of these Railways in tlle Executive COl,lncil? 
(C) What was the decision of the Executive Council? 
(d) Why was the question of purchase not discussed in the November" 

ess ~ of the LegiHlative Assembly::! .' ," 
,. (e), Why \Vas it l~  before the Central Railway Advisory Councili 
after the end of the Session of the Assembly? . :. 

(f) On what ground waE; the decision taken,to b l~e these Railwayl'l 
during the war?' , 

(g) Is it not a fact that the decision was arrived at before the COD-
sultation in the Central Railway Advisory Council? . 

(h) Did the Government of India consider the proposHl of having the 
Home Board of these Railways transferred to this country? 

fte Honourable SIr .ADdrew Olow: (n) As the correspondence in ques-
tion IS confidential, I am unable to Mmply with the Honourable-
Member's request. 

(b), (c) ane!. (g). ~ the ~e  ~  ~ l l  01 Council meMtnga. 
Ue secret; 1 am unable to give the HODourable Member sny informa-
tion except that a decision Wlis taken, after the conclusions of th<k 
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Central Advisory Council were available, to give !lotioe of tIlrmiw.tion 
of the contracts. 

(d) and ie). Government oonsidered that the C}uestion of purchase 
could be most satisfaC'torily examined by the Central Advisory (Jounoil, 
which refiecta non-official opiniou in both Housell. 

(f) The main facta and considera.tiona relevant to the purchase were 
I3t out in the memoranda prese!lted to the Central Advisory COllnr:il, 
of which copies have been furnished to all, Honou!able Members. 

(h) No . 

.. 111Y1 AbdUl. BulaHd Ohaudluuy: May I know whether the de(!islou 
to purchase the Assam Bengal Railway is final? 

fte Boaourable SIr ADdrew mow: Yes, Sir. 

"111"11 AbdUl B.uheed OhaudhUl)': From which date will the pur-
chase take effect? 

'!'he JlODourable Sir Andrew Olow: It becomes effoC'ctivt' from 31st 
December, 1941. 

Dr. ,air ZlaadcllD' Ahmad: Is it not a fact that in this case, 98 in mos' 
cases, Government make up their mind and afterwards theycOlJl8 
before the AdvisOry Committee in order to get support for the decision 
which they have amved at otherwiEle' 

) , 

The BoIIourable Sir Andrew 01ow: GOYH'Ilment naturally form proV!-
aiooaJ.. conclusions in the first instance. Taey' do not.put the C88e b$lore 
they have examined the thing, but before ooIllini to a fln.ll;ieciaion, 
Government would obviously have to take into consideration the, views 
expressea by the Central Ad vi80ry Council. 

Jla1l1Y1 AbdUl Balbeed OhaudhUl)': May I know why Go,emment hAVe 
not considered the question of transferring the Home Board tothia 
oountry? 

Be BGaoa.r&ble Sir Andrew 0l0w: BeC'ause there would be no parti-
cular advantage even if the Home Board and the shareholders warp 
agreeab:.e to that course. 

Pod!, T.aJrshmf'Eanta Kaitra; Mav I know when Govemment lDtend 
to purchase the Bombay. Baroda. and Central India Railway? 

The Hoao1lrable Sir Andrew Olow: The same date I\S the AHsnm 
Bengal Railway that is 31st December. 1941. 

Kr. AkhU Oh&Ddra Datta: May I know whether. as a result ")( the 
-purchase of railwaya, partioularly the Auam Bengal Railway, any "arti-
~ l  set of employeeg will be thrown out of employment and thdr 
.rviees terminated? 

ft, .onoarable Sir Aadnw enow: That will have to ,be conUdered. 



BT4JLBa1) Qua8TIONB 41fD dSWnS , 
COLLISON OJ' TBAINS BBTWEBN HABIGAUN AND FA.IZA.BAD STATIONS nAB 

TuNDLA. 

89, -Mr, Amarendra .ath Ohattopadhyaya: (a) Will the Honourable 
Member for Communications be pleased to state if an enquiry haR e~  
made into the circumstances under which No. 144-Dow!l sse ~e  tram 
collided with 418-Down ~ train between Harigaun and ~ b  
Station only about seven miles from Tundla. as reported in ~ Amrita 
Bazar Patrika of the 22ndJanuary, 1941, page 5? 

(b) What led to this collision? 
(c) Is it a fact that seven persons only \\Wt' ~  Was ~ e no 

death? 

ft.' l[Oaourabl. Sir Andr.w Olow: (a) Yes. 

(b) The admission of two trains to one section. 
(c) Yes. There was no death. 

PancUt Lalrabmt K&nta Kaitra: Is the Honourable Member in a pO.ii-
tion to say why there was this collision? 

The Honourable Sir Andrew Clow: I have said that it was due to the 
admission of two .trains to one section. 

Kaalvt Abdur Buheed Ohaudhury: Why were two trains admittsd 
into the same section ~  

ft. Honourabl. Sir Andrew mow: It was due to  error on the part 
of somebody. That is under ~  

STEPS ro IHPBOV'E THB m b~ OJ' GRADB 1 CLERJ[S ON T THE NORTH 
WUTBBN RAILWAY. 

, '10. -Mr, LalchUd' .avllrll: (a) Will the Honourable the Railway 
Member be pleased ,to s1lBte what arrangement hal! beeD m!lde to improve 
thelcondition of grade 1 clerks employed on the North Western Railway? 

(b) Since when is the question of amalgamntion of grades 1 and 2 and 
providing a flow up pending? .  ) 

(0) Is the Honourable Member aware that dissatisfaction and discontent 
among those clerks is increasing? 
(d) What steps do Government propose to take to ameliorate their 

hard condition? 

'lhe Honourable Sir Andrew Olow: (a) No srrang-ement has been 
made. , 
(b) The question of amalgamation is not pending. As I stated last 

year during the discussions on the budget. "t.here Clln be no question of 
amalgamation" . 

(c) No. but I am awore tha.t a number of mon who have been on 
the maX';mum for some time feel tlbat they have ground for discontent. 

(d) Government ~  Ilccept the view that the absence of a nwnber 
of higher posts sufficient to secure rapid egress from the top of a grade 
is in itself a legitimate cause for eomplaint. But the Railway Bori 
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~ eDImBUl8, in consultation with tlte ~ Man.-ger, tIhe qutlation. 
of whetDt'r the existing distribut.ion between the two grades is in accord-
ance with present reqUlremtJlta. 

llr. Lalchlad Bavalrai: Is there any prospect of coming to an cady 
decision on this subject, or will it remam ~  ... Ii bea done ~ 

several years past? 

'!"he Honourable Sir .Andlew Olow: I should like, to see an early deci-
sion. It of course involves investigation of the lIkctuQl conditions in 
difterent divisions, but] know that the Generel MaJiRfel' js anxious to 
reach a decision as early as possible. 

1Ir. Lalch&nd Navalrai: Will th6-, HODOurtble:;)fI;!at.er e~ e 
decision,l. . 

'!"he H0Il01Il'abla Sir Andrew Olow: So far as it reste with me, I ~  
see that there is as little delay as possible. 

8ardar 8&8.\ 81DJh: May I know whether on the e~ ~  Pelliritlu14 
Railway the commercial staff find thiscndre has been amalgamated for the 
benefit of both? 

'1'48 Honourable Sir .Anclrew Olow: I submit that hardly ariR88. .', 

LUIlTED HIGREB Cuss AcooMJiloJU.lllo!tOlot l l ~ 

71 •• JIr. Muhammad .auman: (a) Is the Honourable Member for 
Railways aware that because of e m~  &j:lcommod.att.eD, .firs-,.1.nd 
second class passengers do n()t,. set ~  aecommod!ltio .. ,· OIl l~  Up 
Delhi Express at Howrah and that in some cases, a few pa88engers were 
left .out at lIowrtQon the East ~ ~~  OIl • ie";eocaaiclnd., 
(b) Is the ~ ble Membel' , awaN' that one first and one second 

clll88 oompariment ii, ~ e  ~ l es~ ....... S"'i,.of} AccodQJlocbltion 
being' available in ladies' compartmeut, .lady. p ... Utqg.... are allo_ tD-
ira,vd ~ gents' eQlQ.pa,t.JJ),8llt fIoqQ that tbi.J ca.", ~ ~  
oth('1',S ? 

(c) Is the Honourable Member aware that on .ome days flbM:ii 66' 
Bervants ,compartment on" ,19 Up trai .. ~  there ,WU <BeD.; 011: ,the .-.ma 
whkh reached Patna Junction on 10th NoveJ».lw1:. 1940 aD4 nth ~ em  

ber. 1940? 

(d) Is the Honourable Member aware that normally secODd o1a .. 0018, 
partments on this train are of rickety type? 

(e) 11; he aware that there is an unusuil j@l'k ~l  db tht19 Up ,tniri;.roen' 
it starts or stops at n station, and that it. was worst on the train ~  

Left Howrah 'on the 26th January, 1941? 

(f) Is he aware that on this  train thelightt are ~ y unsatisfactory 
with :ight of about 10 candle power? 

The BoDoarable Sir Andrew Olow.: (It) No; Lut  I would add that 
s('cornmodation can be ~ e e  on t.his train. 

, (b) I understanli the statement:ia the m.t ~~  dMPeet; As,ftIg8I'de 
~ kite .. ".n' no eompartmeot. aJ16 set' stide-for-geritileBfeD: uDJeI8 til" 
huVt' actually reserved a compartment. 



... 
(c) No, but. if the Honourable Member Gbserved this, I would ~ 

qutlstion· hi&; atatJemelit. 

(d) and (f). No. 

~  No; I have no record of any special jerk 0':1 the day in question. 

Mr. Muhammad Nauman: May I know if the Honourable Member" 
made any erlquiry from the railway administration to that ~ e  

The Kono'Jf'&bie Sir Andrew O1ow: No special enquiry regarding 
Bpl!cial jerks. 

Mr. Muhammad Nauman: With reference to part (b). may I know 
~ e be  the Ladies compartments whi()h are reserved for ladies go 

Vtlc8Ut, why they should be J.lerruitted to travel in gentlemen's compart-
m(mt and t.hus e~ se trouble t.o others? 

The Bononr&ble Sir Andrew OJow: I have ;explained that there are no 
gentiernen"s compartments. 

Mr. J(ubammad Nauma.n: If you set apart a ct·rtain compartment for" 
Iltilie6, it naturally m~  that the other compartments are "reserved for 
gents. 

The Honourable Sir Andrew 010w: Not in the least. If a compartment 
is l'eBerved for non-smokers, it dbes not'meSB filat they C8ntlOt go into a: 
smokmg compart.ment. 

Dr.8lrBiauddbt 'h",ad: Shall I give m~  own eiperience ~  In spite 
of a ladies' compartment going vacant, certain lMies ~ l ~ s e  an travellini· 
in'my own compartment; and, in spite of my request to ·take away the" 
label from the ladies' compartment 80 that I might go there,it was not. 
do,nc. 

Tbe ......,le SIr Aaclrew Gknr: The Learned Doct.or should nob be 
60 fbec;inating. 

OVERCROWDING IN SECOND CLAss COMPARTMENTS ON CERTAIN TRAINS ON· 
mz EAST INDl.A.N RAILWAY. ... .  . 

72. -Jlr. JllJbammacl Xaumaa: (8) Is the Honourable Member for 
Railways aware that there is overcrowding in second class compartments 
00 1 Up, ,2 Down, 5 Up and 6 Dowll "trains on the 'East Indian Railway 
and some1;inies sleeping accommodation is not available? 

(b) What is the number of second class compartments on 1 Up, 2 Down, 
5 Up and 6 Down trains of the East Indian' Railwa'y and how many of 
them are reserved for ladies only? 

(c) Is it not a fact that the number of second class passengers increa"ed' 
-on these trains during 1989 and 1940, as compaPed' t& pre,rious eight 
y.ears· averages? 
(d) Is the ~l le  Member 8W/U'8 that pass-holders also travel on'· 

ihese 1Jrams Uld that the familieS of Railway servants take l l~  ~ 
their being known to the railway stat!? 
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(e) Is the Honourable Member aware that the lighting arrangements 
in second class oompartments on these trains are not satisfactory? 

'!'he Honourable Sir Andrew 01ow: (a) I am prepared to aocept the 
:fact that aocommodation is on occasions inadequate but this is ull!lvoido.ble 
if there is 8 rush of passengers. . 

(b) There are several types of composite first and second olus bogies 
on the East Indian Railway but I understand that on 1 Up and 2 DOWIl 
Mails there are normally three four-berth second cla,s compartments each 
in the Delhi and Kalka carriages. Of these one four-berth e ~  olass 
compartment only is reserved for ladies. I regret 1 cannot give similar 10-
formation regarding 5 Up and 6 Down. 

(0) I do not know. 
(d) I understand that during holiday periods, when public demand for 

accommodation is heavy, the issue of passes to railway servante is restnot.-
ed to the absolute minimum and th&t even those holding passes are pre-
cluded from travelling by 1 Up and 2 Down Mails. The auswer to the 
eecondpart of the question is in the negative. . 
(e) I am not aware of this but will bring this part of thtl question to the 

notIce of the General Manager, East Indiun Railway. 

Mr •• uhammad lI'auman: With reference t..' part (blregarding :> Up 
and 6 Down, will the Honourable Member inquire as to how many Firat 
and Second class bogies afe run on these two tra.in;:? 

The JIoDourable Sir _drew 010w: I doubt if it is a matter of grdat 
public interest. 

JIr. Mub am mad. 5au.mu: It is a matter of publio l ~ b le r 
myself wa.s detained at Patna Junction in spite of my having a First Claal 
'ticket on the 28rd December of this year for want of accvmmodotion' to 
.6 Down. 

'!he KDDourable Sir ADcIrew Olow: I am afraid ~ Christmas the 
trains are extremely crowded, and the mere fact that· accommodation was 
cramped then would Dot show that the train is nonnally inadequate for 
the Dumber of passengers appearing. 

Mr. Jlubammad K&amaa: Cannot special arrangements be made at 
that time when it is known that mor.a passengers will l.rllvel on these 
.. cial occasions? . 

The lIoaDurabl.8tr Au4rew mo.: We do make special arrangements, 
but people come in at intennediate stations and there is n limit to the 
number of trains and ll ~ stock that can be put on. 

'OVBBOBOWDING A.ND TICXETLESS PASSENGERS IN Si:BV-'.NTS CoMPABTMENTS 

ON THE EAST lNDIA.N RAILWAY. 

'18. -Mr. Mubammad Ka1UD&lL: <a) Is the Honourable Member for 
'Railways aware that se"ants compartments are very rarely checked and 
iihat .. ticketles8 passenglers" oJten take shelter in servantl' oompartmentl1 
..,on ~ lly all trains on the· East Indian Railway between Howrah 
and Delhi and "ice ve',a? 
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(b) Is the Honourable Member aware that polioe ~ bles  chaprssis 
and menial staff of Railways also create overcrowding ill first and aeoond 
olass servants' compartments? 

(c) Is the Honourable Member aware that, actually one senant of a. 
second class passenger on 19 Up (East Indian Ra,Uwwy) was left over at. 
Allohabad on the 24th January, 1941 as overcrowding.in E>ervants' compart-
ment made it impossible for the servant to get in? 

The JIoaourabJe Sir And.rew Olow: (a) I have no reason to suppose 
that the check exercised on servants compartments on the East Indian-
I{ailway trains running between Howrah and Delhi is any less frequent 
than on other third class compartments. 

(b) and (c). I am not aware of this but will arrange f·)!' thei4e parts of 
the question to be brought to the notice of the General Manager, East 
Indian Railway. 

INOONVENIENCE IN BERTH RESERVATION AT CALCUTTA AND PATNA. 

74. -Mr. Muhammad Nauman: (a) Is the Honourable Member for 
Railways aware that a lot of inoonvenience is felt in reHenation of berths in 
first and second class compartments at Calcutta on the East Inc1ian 
Railway, because telephone calls are not properly attended to and ticket 
numbers are not noted, in spite of numbers being intimated on telephon8' 
and that wrong spellings of names are made? 

(b) Is the Honourable Member aware that at Patna Junction in th& 
case of the compartments which are at·t&ched to the Up and Down trains 
on the East Indian Railway equal difficulty is felt in obtaining berth 
reservation in first and second cla88 compartments? 

The HoDour&ble Sir Andrew Olow: The answer to both parts ,is in the 
negative; but I shall send a copy of the Honourable embe ~ question to 
the General Manager, East Indian Railway, for such action as may be-
nl;!cessary. 

JIr. x.lch&Dcl N.v&1Jal: Is the Honourable Member aware that these-
reservaftons are not made unless and until one purchases a ticket? As 
tllis causes inconvenience why should not reservation be made when reserv-
ation fees are paid? 

The Honourable SIr Andrew Olow: For the reuson that everybody is 
not. honest and by paying a small reservation fee for three imaginary 
friends a IlIan could reserve the whole compartment for himself. 

Sardar Sant Slngh: Is the Honourable Member aware that sometimes 
bogus reservations are made, and while the reservation tickets are in the 
compartments, the persons are not there, with the result that tips and 
bribes go on? 

The Honourable Sir Andrew Olow: That is what we are' trying to pre-
vent. by insisting on the production of a ticket .. 

lIr. Muhammad Nauman: With reference to this question, I may 
point out that I have seen reservations in Calcutta of which 50 per cent. 
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dt') not turn up. and. in spite of ticket numbers being tendered by other 
poopJe, they were Dot accepted although no tickets were tendered by lobe 
· other people. 

'The lIOilolllable Sir ADdlew Olow: I have no infonnation of that. , 

ENGINB ACCIDBNT NBAR BBUSAWAL, GREAT INDIAN PENINSlTLA RAILWAY. 

75. *Mr. Muhammad _auman: (a) Will the Honournble Member for 
',Railways be pleased to state whether it is a fact that"-!5ome engine bralte 
• down at the front and rear wheels near about Bllutlawal on the Great Indirtn 
Peniusula Railwav either on the BOth or 81st Jllnullry, 1941 and the 
passengers were detained for over two and a half hours, and that the 
· occurrence took place at about 15 miles from Bhusawal? 

(b) Is it a fact t-hat this was due to the rickety condition of the engine 
· and rotten condition of the rolling stock? 

(e) If the reply to part (b) be in the affirmative, will the Honourable 
, Member be pleased to state who is responsible for &ending out such enginea 
, and what action is proposed against him, and if the reply to part (b) 
be in the negative, what circumstances were responsible for such accident? 

TIle Konourable Sir Andlew Olow: (a) Yes; the engine of 27 Dowu 
Express failed at mile 292/15 between Nimbhora and ~  :md ah«'Ut 
16 miles from Bhusawal on 80th January. The train sl l~ e  a dett'n-
tioll of 2 hours und 22 minutes. 

(b) No. 

Ie) The first part of the question does not arise. The engine failed due 
to t he fracture of the right driving side rod. 

lIr. KulMmmad _&um&Il: If the answer to part (b) a in the negative, 
what is the reason? Was it a 'Wotn out engine and no OM was responsible 
for seeing it before it waR sent out? 

The JIono11J'&ble Sir Andrew Olow: No, Sir, I have no reason to suppose 
that it 'Wos a worn out engine. It had only travellM 27,000 miles since it 
was last overhauled. whereas nonnally it runa 120,000 miles . l>etwee!\ 
, cn"erbauls. 

UN6TARRED QUESTION AND· ANSWER . 

.. OVERCROWDING IN THB THIRD CLASS ON 19-Up AND 2O-DoWN DELHI EXPUS8 
TRAINS. 

'1. Mr. Muhammad JI'&1UD&Il: (8) Will the Honourabte Member for 
Railways be pleased to state whether it is a fact that there has be-.en 
very acute overcrowding in third c188s on 19-Up and :lO-Down Delhi 
Express trains since the last three months on all oocasions ond parti-
· ('\llarl,. between Howrah and Patna Junction and Cawnpore and Delhi? 

(b) What reoords are available for checking this by the udminiltratbn 
, of the East Indian Railway? 

The BODOUrable Sir Aadrew Olow: I have called for iIifonnation and 
· will lay a reply OB the table of the HOUle in due course. 



MESSAGE FROM H. 'E. THE GOVERNOR GENERAL. 

JIr. Prelldent (The HOlll)urable Sir Abdur Rahim): I have received a 
Message from ~ Excellency the Governor General: 

"/n 'F_nce of the prot·i.ion. of b e ~  (") 01 ,er.tion 67-.4, !I' .et out in 
itM Nint" ScAedule to tht Government 01 /ndaa Act, 19"/;, / Aereby _weet tlaat tAe 
Mad, of ll2:ptmditure .peci/!ed in th.at IUb·,ection, otAer than tAole .pecified in 
dUII.,e (v) thtrfof. ,"011 ", open to diuus.;on by the Legillative Auembly when tM 
bvdget for tAe year ~ ~  II under con.!ideTation. 

Naw Dam; 
:1'''e Jl,t Ja"uary, ~  

(Sd.) LlN"J,/TBGOW, 
Governor G.ft,ral." 

JlEPORT ON THE PROGRESS OF THE SCHEMES FINANCED 

FROM THE GRANTS FOR RURAL DEVELOPMENT. 

The B.oDourable Sir Jeremy BailJDaD (Finance Member): Sir. I lay 
·011 the table a copy of the Report on the progress I)f the schemes financed 
from the grants for rural development: 

A statement of the progress up to the end of November. 1938, of the 
-schemes financed from toe Government of India's gl"ants for rural develop· 
men·t in the provinces and the local administrations was presented to the 
Legislative Assembly and the Council of State on the 80th August, 1\)3P • 
. and 12th September, 1939. respectively. The stat,ement below s ~ 

parVioulars of the progress since made upto the end of November, 1989. 
Allotments from the second grant have. during the period covered by this 
'report, been made to Madras. Bengal, Central ~ es and Berar, North· 
'West Frolltier Province. Orissa, Sind a,nd Ajmer-Merwara. The .balance 
to be allotted at the end of the period was Rs. 74.68,610 which will be 
'made available to the provinces and the local administrations 1UI and when 
ll'eCluired. 

MADRAS 

v ___ eomJbt&lDD&tioba • 
Ihn'al wat:er ... pply .  . 

Allotments from t.he 
Government of 
India's grant.. 

Ra. 

4.''1.64& 

5,2UIO 

'1\UT&1 sanitation including a Health 
Uilit • 

DMltoe'ion&oy grants by Col1eotorl 
.Antf.malarial operations . 

:Eetablillhment 

Total 

( 211 ) 

3,00,000 

48.8lJO 

110,000 

13,73,000 

Expenditure upto 
NOV8lllbel', 
1939. 

Re. 

4,21,2" 

3,1f8;390 

1,79.118 
. 48.376 

. 49.946 

2.035 

10,67.,093 
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2. A total sum of Ra. 8.08.767 was resumed from the above allot-
menta as indicated below for redistribution on a contributory basis. 

Vlllaae oommunicatioDi 
Rural water supply • 
Rural aanitatioD •  •  • 
Diacretionary granta by Collectors 

Total 

RI. 
~ 

1,67,2a! 
1.20,821 
27' 

• 3,03.767 

The net allotment thus stood at Re. 10,69,288 anel the expenditure at. 
Ra. 10.67.098. ' 
a. The progress made in the execution of the several schemes during. 

the pflJ'iod under report is aa follows:-

(i) ViUa.ge communica.tion •. -A sum of Rs. 1,670 was spent during the-
y~  under t.his head. There is only one work to be completed and it is in 
progress. In all about 90 miles of earth work formation, 48 miles of 
metalling, 185 miles of road construction und improvements to about 75 
miles of existing tracks and roads have been completed, besides construe-
!.ion of m~ s culverts and bridges. 

(ii) Rural water .upply.-A sum of Rs. 5,875 was spent during the year 
under this head. Out of 650 well works and seven protected water supply 
schemes for which the grant wat! sanctioned, all the protected water supply 
schemes and 645 well works have been completed. The remaining works 
are still in progress. 

(iii) Rural .a.nitation and. anti-malarial operations.-No expenditure w ... 
incurred under these heads. 

(iv) Di.cretionary grant. by CollectoTB.-A sum of Rs. 6 was reallotted 
from the resumed amount to meet RIl item of expenditure previously 
incurred. 

(v) m~e Health Unit.-The PoonamalleEl' Health Unit Icheme 
has completed four years and two months out of the sanctioned period of 
five years. The staff of 'he Health Unit consists of one Firat Clau 
Health Officer, one Woman Medical Officer, four Health Inspectors, four 
Health Visitors, nipe Midwives, one Clerk; one Attender, eleven Peons and 
nine Ayahs. The work done by this staff during the period of twelve 
months ending 80th November, 1939, is detailed below. The correspond-
ing  figures relating to the preceding tweln months are given within 
brackets. 

(1) Vital .tatiBtic •. -There were 1,850 (1.987) births and 1,208 (1.147) 
deaths in the Health Unit area. While the birth rate fell by 2'8, the 
death rate rose by 0' 67 per mille. There were seventeen deaths from 
maternal ~s  fourteen from small-pox and 848 infant deathl. the 
maternal death rate being 8'S (4'5) and infant mortality 188·11 (166-89). 
The high maternal and infant mortality is attributed to cases not related 
to the Health Unit area and to adverse seasonal conditions, respectively. 
The cause of every death continued to be investigated and placed on r800rd. 

(2) Epidemic di.eaBe •. -For the first time after ita inception the area 
of the Health Unit was completely free from cholera infection during 
the p'criod under report, Small-pox, however, occurred throughout the 
year in some part or other of the area and 64 (50) attacks with 14 (10) 
deaths were recorded. One hundred and fifty-two cases of chicken-pox 
and stray cales of enteric were .. lso noticed. 
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(8) PTe'OentivB meaauTB'.-In the absenoe of cholera infection, only 
121 individuals were inoculated in suspected cases. A regular vaocinatioD. 
campaign was started from the beginning of the period under report and. 
maintained right through, the total number of individuals vaccinated havins 
been 14,528, the highest number attained during any year since the inaugu-
ration of the Health Unit. The vaccination was systematically carried out. 
from village to village after the preparation of a preliminary house s ey~ 

Protect.ive inoculation was also carried out for controlling enteric infection. 

(4) Maternity, infant, and pre-,ehool hygiene.-This branch of work-
continued to be the chief activity of the Health Unit and very much appre-
ciated by the public. Dllring the period under report the midwives. of 
the Health Unit conducted 1,272 (1,355) cases of labour out of 1,850-
(1,987) births. If the number of maternity cases attended to by other 
midwives working in the area of the He"lth Unit is also taken into account. 
the percentage of births which received skilled assistance was 77·8 (76'7). 
The Health Unit staff attended to confinements at the houses without 
any payment and continued tc.. pay visits for ten days after confinement 
to see that everything went on well. Subsequently the infants were 
followed up during their infancy and pre-school period for guiding the 
mothers. 

Besides conducting delivery ~es  the Health Unit staff attended 
also to various other items of work. Three hundred and sixty-three clinics. 
were held. 98'8 per cent. of expectant mothers were registered. The 
midwives recorded 20,233 ante-natal  and 9,979 post-natal visits; the 
Woman Medical Officer paid 2,315 home visits while the Health Visitors. 
paid 24,892 home visits and 8,681 ante-natal  and 2,640 post-natal s s~ 
besides 8,266 visits to infants and 5,567 visits to children below school 
going age. 7,449 cases of minor ailments were treated and 437 oases were 
referred to hospitals for treatment. Cod liver oil was dispensed in. 
1,756 cases. 

(5) Health educatlOn.-Various methods were adopted for educ&iiogo 
the public on the subject of health. The Health Unit staff dellvered 
880 lectures with magic lanterns, 137 with cinema and 362 without the 
aid of either. They also talked on numerous occasions in schools, in 
houses and in clinics. Domestic hygiene, cholera, small-pox, pl&gU8, 
malaria, hook-worm, tuberculosis, temperance and other matters formed 
the subjects of these lectures and talks. Fourteen health exhibiiiona 
were held and health propaganda W88 continued through leaflets. 

(6) H ook-worm.-Hook-worm infection was fairly widespresd' amOD! 
school going population. Mass treatment was given to them, the total 
number thus treated having been 1.851, while as many as 714 people were 
given treatment for the disease in the two dispensaries situated within the 
area of the Unit. 

(7) LaboTa.tory wOTk.-Simple fests were carried out in the Unit 
while the blood and water samples were sent to the:King Institute 
Guindy, for report. Numerous tests of urine, fmces and blood e~ 
carried out by the Health Unit staff. In the matter of hook-worm 
representative samples were examined to find out the intensity of ~ 
infection. 
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(8) General ,anitation.-The question of village sanitatioll is still • 
big problem in the absence of a paid staB. An attempt was however, 
made to make one village oarry out some definite items of work Qne after 
the other. The first item taken up was the provision of manure pits for 
each of the households either in their own backyards if suificient space 
was available or in a common site outside the village. In another village, 
nearly 25 householders were ~ e  to pay a small fee of four anDU 
eaoh per month for engaging a special servant for daily cleaning th8l1' 
surroundings. This co.llRiderubly improved thE.' Rallitation and served 
as an object lesson for others. 

'Through the efforts of the Health Unit staff, 746 houses were white 
washed, ten windows were provided to houses, 5,374 backyards were 
cleaned, 8,980 By and mosquito breeding places were eliminated, forty-
five soakage pits were provided and ten earth drains were constructed, 
The cQnstruction of private bore-hole latrines was encouraged by the offer 
of 09ncrete slabs at one-third cost and 100 Jluch latrines were provi(led 
fOl' houses. One Panchayat in the areB of the Unit put up a trench 
latrine while another provided four public latrines with two seats each, 
two-thirds of the cost being met from the Government of India's grant 
f01' RlJl'&1 Reconstruction. 

(9) Water Bupply.-Provision of protected water supply by means of 
bore wells was continued during the year and six successful borings were 
completed. The work was executed with the aid of a contribution of 
Rs. 5,000 from the District Board supplemented by free local labour and 
also small contributions by the Panehayats by wa,' of providing platfonus 
and in certain CRses pumps. These bore wells were put to. a severe test 
during the last summer when there was a general scarcity of water, and 
without exception they continued to yield good drinking water. Three of 
the existing open wells were also covered up and provided with pumps. 

(10) General amenitieB.-There were only three medical practitioners 
for a population of over 48,000 in the Health Unit area. As this was 
found inadequate, arrangements were made for another Doctor to visit 
one of the villages of the Health Unit on three afternoons each week for 
which he was paid a small remuneration by the villagers and the District 
Board. The success of this scheme induced the starting of a similar 
Arrangement for another group of villages. 

A vegetable market was put up at Poonamallee by a privde party 
at a cost of Rs. 4,000. Village radio. sets were installed in two villages 
included in the Unit. The trunk road passing ,thrQugh the area of the 
Unit was concreted. 

(11) Publio Health training.-The Health Unit is now being used as 
• regular training centre for the Rural Medical Practitioners who. are ex-
pected to take up public health work within a radius of 5 miles of their 
headquarters. Already 115 Medical Practitioners in four batches have 
been trained. In addition to this, the B.S.Se., and L.P.H. students of 
the Madras Medical College and the students Qf the Health Visitors cla88 
are regularly deputed for a short practical CQurse. Of late, Health Officers 
flelMted to be in charge of Health Units in other provinces spend a few 
dovs at Poonamallee to equip themselves before starting work in' their 
own proTincel. 
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(12) ~ m e ...... The e'Xpenditure on stafl and equipment during the 
twelve months under report was Re. 28,518.8·7, of which a sum of 
Rs. 15,692·6·11 was met from the Rural Development Grant and .the 
balance of Rs. 7,826·1.8 was contributed by the Rockefeller FoundatIOn. 
A sum pf Us. 1,180·9-10 was also spent on the provision of protected water 
supply from the District Board Clontribution of Rs. 5,000. 

4. 1936-37 allotment.-In addition to the grants of Re. 14 lakhs on 
the rura.l population basis and Rs. 26,458 from the reserve already sa.nc· 
tioDl.d alld refE:rr('d-tu in th't-previouR report 11 further allotment of 
Rs. 1,17.1\20 was made to the districts f,rom the reserve kept with Gov. 
ernment for expenditure on approved categories of schemes. The follow-
ing stat.ement. shows the distribution to the several districts:-

Name or dUtriot. 

AIIantapur 

A.rcot (North) 

Areot (South) 

BeUary 

ChiDgleput 

auttoor • 
Coimbatore 

Cuddapah 

Godavari East • 
Godavari Weat • 
Guntur 
KiatD& 

KUI'IlOol 

Kadura 
lIaJabar 

NeIlOftl 
'llbe Nu,trJa 
RamDad • 
Salem' 

~ • 
TaD,jore • 

TiDDeve!lT 
TriobiDopoIy 

Visappatam 

, . 

. . . 

. 

Amount 
IIUlCtioDeCl 
on rural 

~~  

R •. 

33,830 

71,170 

81,870 

29,170 

151,330 

150,170 

80,1500 

31,1500 

81,830 

39,880 

85,330 

39,880 

38,170 

84,170 

1,20,170 

110,180 

4,870 

118,870 

81,830 

48,870 

73.1500 

'8,000 
80,870 

1.111..00 

14,00.000 

Amount 
I18DCtioDeCl Total 
from the aUotment. 
nll8l'Ve. 

RI. RI. 
8,100 41,930 

8,870 77,840 

81,870 

11,1100 34,870 

1500 151,830 

150.170 

80,1100 

8.1500 38,000 

8,000 89.830 
111,100 114,780 

811,330 

111,000 154,880 

8,000 44,170 

11,263 78,428 

1,10,170 

7,000 '7,180 
16,980 20,830 

8,330 80,000 

8,170 91,000 

9,000 111.870 

1,000 74,100 

8,000 81.000 
4,330 ",000 
880 1.18.180 

1.'4.&73 111,44,073 

Desides, a sum of Rs. 50,000 from the reserve has been set apart for 
('xpenditure on the improvement of livestock and another sum of 
n.. 50;000 has l:ieen allotted for expenditure on the employment of special 
staff in conneotion with the formation and encouragement of Co-operative 
Societies for consolidation of holdings. 

.2 
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5. The following statement shows the progressive· expenditure froID 
the grant and cash contributions upto 80th November 1989 011 the various. 
categories of schemes:-

Amount AmouDt 
apeDt from epeDt from 
8NDt. oontributiODI. 

Ra. Ita. 
Rural _ter supply 'to 99, '1 '3 1,01,066 
R ... MDitation '3\t80 115,80'1 . 

Villap oommunioati.ODI • 1,72.329 67,6151 

Bncourapment. &Dd development of Co.operative 
10Ul and aaIe Societies •  •  .  .  • '0,1593 77,8" 
Formation aod ~  of Co-operative 
Sooie_ for OODIIOlidation of ho1diDp-
I. Expenditure on apeoial atd' 729 

.... n. ExpeDdit.ure on items other thaD atd' 81 2 
POODNDeUee H-.lth Unit acheme 27,912 18,8" 

2.2215 

Total 15,89,39' 2,80,7" 

6. The progreSB of the schemes during the year under report was .. 
follows:-

(1) Bural water .upply.-The total number of works approved for exe-
cution was 1,721, out of which 005 were completed, 612 were in progreaa-
and 204 were not started. A sum of Rs. 2,13,156 was spent in all the 
districts under this head. 'l'he completed wella are handed over to the 
district or the Panchayat Board concerned for maintenance. 

(2) Bwal .anitation.-Out of 520 works sanctioned, 228 were oomplet-
ed, 81 were in progress and 211 were not started. These works relatea 
mainly to the provision of. latrines, construction of drains and oontrok 
of malaria. A sum of Rs. 45,225 was spent under this head. 

(8) Village oommunioatiOM.-Out of 486 works to be executed, 2il 
were completed and 151 were in progress and 64 were not started. A 
sum of Rs. 1,10,795 W811 spent under this head. In all, about 147 mil_ 
of roada have been completed. After completion the roads are maiD· 
tained by the local boards concerned. 

(4) Encouragement and detlBlopment of OO'operatitle loan and .ale 
Bocieti6B.-Subsidies amounting to Re. 5,900 were sanctioned from the-
grant for the OODstruction of three godowns, one in each of the districts of 
Cuddapah, Ramnad and Salem, estimated to Cost Ra. 24,485 in all. 
Loans to the extent of Be. 15,000 were also sanctioned from Provincial 
Funds for two of these godOWDS. Subsidies for the construction of 4& 
godowns in all were sanctioned, of which fifteen were completed and eleven 
were in progress. 

(S) Formation and encouNgement 01 Oo-operative Sooietie. for oo",oU-
dation of holding, -A sum of RB. 50,000 hal been reserved for erpenditunY 
on t.he employmen\ of special staff for work connected ~ the organi .... 
tjon and supervision of Co-operative Societies for consolidation of holdinp. 

Io, 
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'The employment of six junior inspectors of co-operative societies has been 
:sanctioned at the rate of one in each of the districts of West Godavari, 
Nellore, Anantapur, North Arcot, Trichinopoly and Ramnad, for a period 
..of three years. Very little work was however done till BOth November 
1989. Consolidation was completed only in six cases while it was in pro-
gress in ten cases. The expenditure incurred amountpd to only Rs. 729 
·on staff and Rs. 83 on other items. 

(6) Improvement of liveBtock.-A sum of Rs. 50,000 has been set 
apart from the grant for expenditure on the improvement of livestock. 
"The amount is to lorm the nucleus of the Provincial Livestock Improve-
.ment Fund. The constitution of Ii Provincial Board for the purpole of 
.(lollecting contributions is under consideration. 

BOMBAY 

Allotments from Expendit1mt up 
the Govemment to 8Ot.h Novem-
flf India'i grant.. her 1939. 

Re. RI. 
(1) Agricultural schemel including animal 
hUlbandry. . 2,78,664 2,20,22i 

(2) Industrfallchemes 40,784 29,490 

{3) PubHc Health and lI&Ditation. 1,05,800 77,640 

(4) Rural water supply 80,829 46,262 

0(6) ViJlaae communication. 94,609 75,866 

,(6) Education 66,723 62,584 

{7) Propaganda in the districts 31,588 31,0588 

(8) Special agricultural and iudustrial 
schemel 32,562 29,866 

(9) Miscellaneous 26,064 24,875 

~  Unallotted reserve 3,04,377 

Total 10,62,000- 5,98,391 

-Includes allotments Crom Re. 5,00,000 (1eCOIld psnt) earmarked but not yet allot. 
ted by the Govemmeot of India. 
2. Agricultural schemes including animal hu,bandry.-The distribution 

'Of seeds of improved varieties of paddy, sugarcane, cotton, nachni, 
wheat, bajri and tobacco was carried out on an extensive scale in aimotlt 
all the districts of the province. 

In the Belgaum district 45,787 lba. of improved paddy seed and 
:lS,05,OOO sugar cane sets of improved varieties were supplied to cultivaton. 

In the Dharwar district 95,600 sets of improved. variety of sugarcane 
-aria 615 bags of Mugad paddy seed were distributed. 
In Ranara improved seeds of onion and paddy and 12,000 sugarcane 

iJets were distributed. Assistance was given to the cultivators to plant 
:288 cocoanut seedlings, 950 graft mangoes, 1,050 pineapple suckers, 100 
'graft chikus and 150 graft pomegranates. 

In Ratnagiri 19 dusting machines were supplied to Taluka an.d Petha 
Development Associations, and many mango growers took advantage of 
them. 
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-In Kolaba seeds of improved varieties of jack-fruit, kokum, cashew, 
myrabolum, etc. and lemon seedlings were distributed as part of a campaign 
to encourage the development of Varkas or upper lands. 400 grafted mango 
plants were supplied to the villagers at the conceBBionaI rate of 0-12-0 
each. A subsidy of Rs. 665 was ¢ven to the poultry farm at Karjat. A 
poultry m~  who was engaged for the purpose visi(ed 38 villages and 
s';lrveyed tholr poultry methods. Some Rhode Island and White Leghom 
birds and about 1,000 eggs from the Karjat }"'ann were distributed. 
In Belgaum 4,000 plants of ditJtlrent kinds of fruit trees dnd 4,441) 

pine-apple suckers of an improved nriety were distributed to the culti-
vators t.hrough the Taluka Development Associations and District Rural 
Development Board. Fourteen improved gul furnaces 'were also s ~ 

edin. the l!Iugnrcane tract under the supervision of the Agricultural Depad-
ment. The services of trained masons appointed by the Village Improve-
ment Association, Belgaum, were supplied free to the cultivators for th. 
purpose. 

At. Yedhalli in the Bijapur district 5 cows. 6 calves and one breeding b. were maintained. 
The pumping plant set up at Kasap in the Kolaba district irrigated an. 

area of 14-1/4 acres .. 'l'wo Bilsar rahats set up on the banks of the 
Kundalika river irrigate each an area of 4 acres of sugarcane and vege-
table crops. Another rahat at the demonstration centre at Varaai in Pen 
taluka irrigates 1-1/2 acres. The demonstratioDs have resulted in tihe 
organisation of the Patalganga Valley Development Syndicate to work & 
scheme on comprehensive lines. . 

Twenty-seven bunds with waste weirs were constructed in Atbni; 
taluka of the Belgaum district under the supervision of a bunding over-
seer in the employ of the Rural Developmant Bowd. 
In the Ahmedabad and Kaira districts ~ s were given to Talnka 

Development Associations for providing improved seeds, improved imple-
ments, mango grafting and other agricultural operations. Four dust guns. 
for dusting the crops with sulphur and other insecticides and five electro-
magnets for making experiments in electro-culture were given to the Matar 
Taiuka Development Association. Implements like chaff-cutters and 
plant puilers were also introducf'd and seeds of improved variety and fruit 
plants were distributed at concession rates. Malis were engapd far 
grafting mango trees. A small «rant of Re. 10 was ~ e  for (>reot;ing hen 
houses in a poultry farm. Fowls were distributed at concesRion ratell to 
the people and a model poultry iann is run at Anand for demonstratioJ:L 
purposes. 
In the Broach and Panch Mahala district Rs. 256 were spent on pur-

oh88ing and maintaining five bulls. 

In the Surat district, wbeat, pine-apple lucker and juwar seeds. as also 
plant pullers were distributed at conoe_ion rates at a cost of RB. 675 
while a stud bull was purchased and maintained at a cost of Rs. 800. 

In the Thana district various schemes as shown below were encourllg-
ad at a cost of Rs. 5.808:- . 

(a) Spread of improved varieties of seed •. 

(b) Development of Varkas land. 

'e) Development of Ulba. river valley. 
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(d) SUage making. 

(6) Powdering of bones by charring process. 

(/) Grain depots. 

(g) Control of betel-vine wilt disease. 

PUl'e strains of improved. varieties of paddy' were obtained and sup-
plied to the cultivators. Development of VaTkas land was encouraged by 
supplying 764 mango grafts, lemon and guava plants at half the cost priCtJ 
while cashew-nut and jack-fruit seeds were supplied for spreading their 
cultivation. A mali was engaged to train the cultivators in horticultural 
operations by demonstrations in their gardens while a field-man w.-
engaged to visit betel-vine gardens in order to instruct the cultivators in 
controlling the wilt disease. The scheme to utilise the tail water hom 
·the Tata Power Houses launched at Yeranzade was extended to the 
neighbouring village of Dhoke by installation of another pumping plan' 
and cultivators were thus enabled to grow irrigated crops. Demonstrationa 
were held to explain to the cultivators the advantages of silage ma.king and 
better manuring such as treating with Bordeaux mixture, making manure 
pits for storing natural manure and preparing bone meal. Two more 
poultry farms were opened at Wada and Mokhada. A field-man was 
engaged for instruction to the neighbouring cultivators in protecting their 
poultry from disease .• 

In the Bombay suburban district horticultural classes were held with 
the aid of the Agricultural Department. 

In the Ahmednagar district bunding operations were conducted at· a 
cost of Rs. 800. 

In the West Khandesh district eight bunding kamgars and one horti-
culture demonstrator have been appointed. Demonstrations in crushing 
bones and preparing manure and in charring them were given at three 
villages.  A Bum of Rs. 600 waB allocated for purchasing wheat strain 
~  168 and Pusa 4 and Akola Bajri. A tree planting day was celebrated 
and over a lakh of trees were planted. A sum of Rs. 2,000 was given to 
the J?hulia Goshala for purchasing cows. Rs. 100 were given to the 
Dhulia Agricultural School for the purpose of poultry improvement. 

In the Nasik district, useful work in propaganda, seed distribution and 
demonstrations has been done. RB. 1,000 were sanctioned for popularising 
terracing as a remedy for soil erosion. About 2,&:lO fruit trees have been 
planted. Rs. 75 have been allotted to each tal uk a and peths. for ~ ~  
advances to villages for purchase of fowls. In the Poona dIstrict 
Rs. 50 have been allotted for the purchase of a stud bull. Pure bred 
cocks were distributed among cultivators for improving lOQ.al breed. 

In the Satara distriC't improved implements. of agriculture were pur-
chased and supplied to poor farmers free of rent. A grant of Rs. 800 
WRS given to the Taluka Development Association, Man, for purchasing 
improved speds for the purpose of lending them to poor agrioulturists in 
the Man petha and to take in return after harvest a slightly larger quantity 
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of the same kind of corn. About 400 graftIJ of Alfonso and Payari mangoes 
were distributed at a ooncession rate. To encourage poultry farming 
.grant. of RB. 40 each were given to two persons. 

The sohemes for the improv8lUt)nt.of poultry in villages and for the 
encouragement of pedigree poultr.v keeping by grant ~ premia to poultry 
:farmers for maintaining farms were continued. 

During the year under report 272 cockerels have been distributed in 
'Over fort,. villages. Out of these 171 were White Leghorns, 61 w.,re 
Rhode Island Reds and 40 were Black Minoreaa. The organisation of 
q>Oultry m ~e  in various distriots ie making good progre88. 'l'be 
~ e  stock is found yielding larger number of egga better in lize by 
.. bou, 40 per cent. 

In 'addition premia were granted to eight approved poultry me ~ 

~ are co-operating with the Livestock Expert to Government in poul-
., improvement. . 

In the Shoiapur district two bunding classes were orglUlised. 

3. Industrial BchemeB.-In Kanara, two coir looms at a COlt of Re. 106 
'Were bought for the Industrial School at Honavll1'. 

In Rat.nagiri, instruction was given in improved methods of weaving. 

A wool-weaving demonstration centre was opened ai Bijapur with a 
'View to reviving the industry for the benefit of the. Kurbar (Ihe?herd) 
i'Opuiation which forms ~ ly ] ~ of the populatIOn .of the distrIct. 
Four pupils completed theU' COU1'lle 10 the. e ~e and eight are ~  
;training. A stipend of RI. 6 per mensem IS paid to each student. Stl-
.pends at Rs. 15 per mensem and Rs. 10 per. m«:nsem have b~  granted 
,for higher trllining to two students of the l~  ~  have JOIned the 
.artisan course in the Government Hand-weavmg Institute, Poona. 

A schemA for bee-keeping has been undertaken at Nandgad in the 
:Belgaum district and a demonstrator appointed. 

In the Kaira district bed ~ making Dl8Chines and carding and 
~  machines were supplied to four and five villages respe$ltively. 
:Small grants were given for spinning wheels and spinning and weaving 
.accessories. In the Broach and Panch Mahals distriot a grant of Rs. 250 
. was placed at the disposal of the District Looal Board for making de-
<tnonstrations in the methods of paper-making industry. 

In tha West Khandesh district an agricultural, cattle and industrial 
'show was arranged at Kasara. A grant of Rs. 50 was sanctioned to the 
:industrial section of the show. 

In the Nasik distriot the Weavers Society at Vinchur haa been given 
~  annual grant of RH. 200 for a period of 8 years with a view to en-
'OOurage the weaving industry. In the Satara district a grant of Re. 5(1 
·'Was sanctioned to the weaving el888 at Nerli. 

4. Public HetJlth and B4nitation.-In Dharwar, 4 earth augers were 
. bought for use in digging bore-hole latrines in the blaok BOil area. 
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In Bijapur, g oombined manure pits and latrines were constructed f01' 
demonstration purposes one in a village of each taluka and petha at a 
(lost of Rs. 25 each. 

A few dais were trained at the Civil Hospitals at Bijapur, Kanara and 
Batnagiri. 

A pupil midwife was deputed from Dharwar to the Civil Hospital, 
Belgaum, for training with 1\ stipend of Re. 20 per month. 

In the Kaira district table dispensaries were opened in 8 villages in 
addition to the one at Kunjarao, taluka Anand, which was given a grant 
for the purchase of furniture. }'our Village-uplift Committees were given 
grants for filling up unhealthy pits and for other sanitary purposes. 
Grants were also given for the construotion of latrines· at two villages. 
In the Broach and Panch Mahals district a sum of Rs. 200 was spent 
for preparing bore-hole latrines in Kalol while a sum of Re. 125 was spent 
lor cleaning the village pond of Kalak in Jambusar taluka. A smell 
grant-in-aid was given to the table dispensary at one village, as also sum 
of Rs. 91 to the District Local Board for providing privies .in e~ 
Wlages. 

In the Surat distriot a sum of Rs. 400 was allotted for opening and 
maintaining table dispensaries, aDd Rs. 125 were allotted to the training 
of village dais in Maternity Hospitals aDd Rs. 200 for free supply of 
quinine in malarial tracts. 

In the Thana district tablA and travelling dispensaries were run a.t :l 
cost of Rs. 293 through the agency of primary school teachers trained 
by the Civil Surgeon to treat ordinary ailments. Baby and health. week 
1ilhows were held for educating the public in the proper care of labour 
cases at a cost of Rs. 300 and an anti-guineaworm campaign was syste-
ma.tically carried out in selected villages at a cost of Rs. 500. 

In the Bombay suburban district masonry gutters at Versowa have 
been cleaned and IU"intained at a cost of Rs. 67. 

In the West Khandesh district grants were given to two Village 
.Panchayats for sanitation. Rs. 230 were spent for the construction of 
latrines in villages and Rs. 40 for filling up unhea.lthy pits in a village. 

In the Nasik district the Medical Relief Assoeiation Malegaon. WUB 
given a grant of Rs. 200 annually for a period of 8 years. The Bcheme of 
training dais and teachers for 3 months with a scholarship of Rs. 10 per 
mensem at the Civil Hospital Nasik is being continued. 

In the Satara district a Maternity Home and Infant.Welfare Centre has 
been opened I:l.t Atit and a provision of Rs. 1,000 has been· made for it. 
The centre is working satisfactorily. 

In the Sholapur district a training class for dais was organised under 
the supervision of the Civil Surgeon and Vice-President of the Village 
Improvement Committee. 

5. Water Bupply.-The construction of five bore-wells in Dharwar anu 
seven small dams in Kolaba was completed. Three village water supply 
'Works are under construction in Bijapur. Repairs to tanks and wells were 
earried out in all the districts of the southern division. 
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In the ~ ~ district one village tank was deepened while another was 
cleared of Its silt. Bunds and a retaining wall near two tanks were CODS-
tructed. Two water-troughs and one well were also construoted. 

In the Broach and Panch Mahnls district a s ~ of Rs. 56 was Rpent 
as additional cost towards digging a well while a.sum of Rs. lK) was 
spent for turning a step-well into a draw-well. 

In the Surst district an allotment of RI. 2,000 wu made for water 
lupply. 

In the Thana district Re. 200 were spent in clearing and deepening 
tanks and in construoting a bore well . 

. In the Bombay suburban district the Dahisar bunding scheme is beiDg 
.pleted. This will prevent the sea water from percolating into the 
village wells and turning the drinking water brllckish. A sum of Rs. 2,692 
h.as been spent during· the year on this scheme. 

In the West Khandeah district Rs. 270 were spent for repairing wella 
and kunda. In the Nasik district several step wella in vijlages have been 
oonvert.ed into draw wells and Rs. 2,500 have been eatmarked for the 
purpose. Rs. 250 were spent on blasting rock for 110 cistern at Dapur 
village. In the Satara district. an amount. of Rs. 1,778 W88 spent ou 
constructing new water works and on repairing the existing ones. 

·6. Village communicatlOns.-An approach road, 8 small bridge, local 
roads in five villages, slab drains, culverts, and stone pavements in some 
othars were constructed ill the Dhal'War district. 

In Bijapur, 4 village approach roads were sanctioned for e ~ 
and Re. 150 were paid to thfl District Local Board for plans and em-
mates. 

In Kanara, a bridge and sixteen village roads were repaired. The 
construction of fourteen other roads and a bridge is under consideration. 

Village roads were constructed in the Ratnagiri district at • coat of 
Rs. 9,627. 

In Kolaba, thirteen approach roads were constructed and repairs W8fe 
carried out to five village roads. 

In the Kaira diatrict repa.ira were made to some roads while approaob 
roads and joining roads were constructed at a total cost of Re. 1,861. 

In the Broach and Panch Mahals district a sum of Ra. 50 was in-
curred in paving roads with metal, while Re. 250 were spent for repaira 
to .the embankment of a road in the WAgrB t.aluka. 

In the 'fhana district approach roads were constructed with the .help 
of popular \lOntributions in kind and labour for improving the communi· 
cation of villages at a total cost of Rs. 1,650. 

In the West Khandeah district Rs. 880 were spent for road repairs with 
the help of villagers. In,. the Nasik district the villagers have constructed 
approach roads in 11 villages. In t.he Poona and the Satare. diatrio. aD 
expepditure of Rs. 2,680 has been incurred for road repairs. The villagera 
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of Ambola in Bhirala ~ l have repaired their village approach road 
without any outside help to a length of 8-1/2 miles. A sum of Rs.25 was 
distributed to them as reward. 

7. EducIltion.-One school-building was constructed in the Dharwal' 
district. Books worth Rs. 150 were bought in the Kanara district; for 
village libraries. 

Rs. 214 were paid to the teachers of night schools in Bijapur. 

In the Kuira district libraries were opened at; five villages. Equipment 
for physical culture was supplied to one school. 

In Broach and Panch Mahals district night and day schools in fi'\"8 
talukas are run while two school buildings and one library building were 
constructed und books and slates were given to poor children, at a tot;a) 
cost of Rs. 8,480. 

In the Burat district Rs. 1,800 have been allotted for circulating 
libraries, conducting schools. free supply of slates, pens and books t() 
backward O'lass boys and constructing a school building in a village. 

In the Thana district the class ope!led at Banjan for imparting indus-
trial education was continued. 

In the Bombay suburban district three schools for aboriginal tribes 
were financed out of the grant of Rs. 1,075. 

In the West Khandesh district a circulating library has been opened 
for the Dhulia taluka. In the Nasik district the scheme of subsidisinJ 
village schools at Rs. 8, 6 and 10 per mensem is being continued. In 
the Poona district Rs. 180 were spent on grants-in-aid to village schools. 
and Rs. 8 for literature. In the Batura district Rs. 1,500 were giv.en to 
the Rayat Bhikshan Sanstha, Satara, towards ereotion of a model sohool 
building. Grants of Rs. 12, 25 and 10 respectively were given to 3 village 
libraries. A grant of Rs. 50 was made aV8Jlable to the adult female 
education class at Udtara, taluks. Wai. In the Bholapur district 7 
circulating libraries were opened for the rural population. 

. 8. Propaganda.-In the Nssik district the Honorary Secretary, Dis-
trict Village Improvement Committee, has oarried out village improvement. 
propaganda in the villages. 

In the Burat district a sum of RH. 100 was spent under this head 
while in Thana district leallets detailing the . methods of preparing 
manure were distributed. 

9. e ~  sum of Rs. 100 was spent for paying to sufferers 
on account of a fire at Sayan in the Burnt district. A grant of Rs. 1,2()0. 
for providing corrugated iron sheets for s ~ tenements has IlIsG-
been milae. • 

10. Special agricultural and indu8trial 8chem.eB.-In the Nasik distriot 
a gra.ut of Rs.5,OOO has been allotted to the Agricultural and Rural Voca-
tion 8cOO,o1. "Rs. 2,000 have been earmarked for opening Grain Banks. 
In the Poona district Rs. 200 were given t.o the Agricultural Association 
for ~ s  improved, seedfJ for further mulhplication. Re. 204 were-
speIit, ~  the. pay and travelling allowance of the bunding sub-6ve1'8eer. 
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BENGAL 

Firat GMnt. 

1. Eatabliabment of seed, paddy and crop 
demonst.rat.ion centres. . 

2. Improvement of catt.1e and fodder 
crop .  . 

3. l!mprovement of poultry. . 
•. ~  work in distriots . 
~  WireleBB t.ranamillllion in Midnapore . 
.e. Eatabliahment of an Agricult.ural Insti· 

tute at Daulatpur .  .  . 
"1. Enah1iahmeot. ot ooir spinning and 
_ving demomt.ration parties . 

"8. Eat.abliabment of Union "Board dis. 
penaariea, improv8ment of water 
supply and grant to 8riniket.a.n . 

'9. Att.cbment of agricultural farma, etc., 
to eeoondary .oooola and provision 
of play grounds and villap balls . 

10. Gran8J.in.aid to Boy 8oou8J, Girl 
Guid_ and Bratachari Movement 

11. Minor drainage and flusbing schemes 
U. Improvement in Chittagong Hill 

Tracts .  .  .  .  . 
13. Diacretionary grants to Commiaaionera 

and District. Ofllcel"ll 

Total lBt grant 

Alloilmenta from 
the Gcvemment. 
of India's pw1t.. 

Ba. 

1,09,000 

1,'75,000 
600 

20,000 
1'7,000 

60,000 

.0,'700 

3,95,000 

20,000 
8,08,000 

30,000 

2,05,800 

16,00,000 

Second Gf'tJnt. 
1. Improvement of rural water supply . 
II. Provision oi playing fields and recrea-

tion grounds for villageB and villap 
~  . . . . . 

3. Improvement of ~ oommunica· 
tioDa .  •  • 

•. Improvement. of rural sanitat.ion . 
.6. Extension of cattle improvement 

sohelDe to more diat.ricta 

Total MOODd jp'aAt. 

Grand Total 

3,61,'700 

1,30,900 

2,00.900 
36.300 

1,26,800 

8,61,601) 

24,66,600 

[14TH FaB. 1941 

~ e l e upto 
3Ot.b November 

19811. 

Re. 

1.09.000 

1,'75.000 
500 

19,'700 
1'7,000 

60.000 

.0.'700 

3.811.000 

1,38,300 

20.000 
2.83,300 

29.600 

2,05,600 

15,'72.'700 

1.58,600 

2,8'7.100 
29,'700 

1,30,000 

10,04,.00 

26,'7'7,100 

2. Bcheme lOT 6&tabliBhment of "6d, paddy and crop d6mOMtratio" 
(lmtrBB (lBt grant}.-Cultivation of different crops in the various centres 
(approximately 450) Willi attended with success e ~e  in a few fal'lDll 
Wliere crops were damaged by flood. 

8. Improvement 0/ cattle and foddeT crops (1st 9rant) and .tetUion 
-of oattle improvement Bcheme to mOTe diatricts {B'nd grant).-The tota1 
number of stud bulls distributed in various districts is 1.650. About 117 
takbs of Napier grass cuttings and 885 maunds of fodder seeds have heen 
iIBued. Approximately 91,200 scrub bulls have  heen calltrated and 82,000 
progeny of stud bulls have been numbered. The majority of the stud bull, 
81'8 in good serving condition. 

4. Imp1'011ement 0/ poultry (1st ~  ,gOod number 01 ccpokezela, 90 
dozen eggs and 200 breeding fowls were issued to the diatricta of Dacca. 
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Faridpur, Rajshahi, Malda, Bankura, Berhampore, Nadia, Comilla anel 
NO&khali. Everywhere the acheme worked satisfactorily except in the· 
districts of MaIda, Comilla and Noakhali where disea&e among poultr, 
stood in the way. The improved breed of poultry is spreading in maD1 
villages and poultry societies are being formed. 

5. Propagan&a work in the diBtricts (lit grant).-I..oud spelikers and' 
gramophones were purchased Imd distributed to the District Officel'l'. 
Some special gramophone records were prepared and dlstribut.ed. The-
small balance left over will be utiIit;led for petty repairs to some loult 
speaker sets. 

6. WireleBB transmiBBion in Midnapore (l.t grant).-The installation 
and maintenance of radio sets in the district of Midnapore was entrusted: 
to the All-India Radio. The scheme has worked successfully. 

7. EBtabliBhment of an AgriculturaL InBtitute at Daulatpu1' (l.t 
g1'ant).-The Agricultural Institute building has been completed at a total 
cost of Re. 2,44,000 out of which 50,000 was met from the 1st grant and. 
the balance out of provincial revenues. 

8. EBtal)ushment of coir .pinning and weaving demonstnJtion p41'tie., 
(1st grant).-Spinning and weaving demonl'tration pries were formed' 
and located in selected districts. 330 students were admitted of whom 
216 were aetually trained. Out of this number 119 have taken up coir-
spinning for their livelihood. Vocational classes for training in the manu-
facture of coir have been started by various public institutions and rural 
reconstruction societies. Many women have adopted coir manufacture·· 
as a part-time occupation. The scheme is being continued, the charges. 
being met from provincial revenues. 

9. Establishment of Union Board dispenBaries, etc. (1st g1'ant) tina 
improvement of rural water Bupply (.9nd gmflt).-

(a) Union Board diapensariee 
(b) Waterllupply-
Tube wells . 
V8IOnry welta 
Tanka •  • 
BJngwells .  . 
Other kind oC wells .  •  .  .  . 

NUmber oC Number of pro. 
projects jecte oarried. 
approved. out. 

123 lIlt. 

',605 
603 

1" 
'20 
lI18 

3,761" 
366-
123· 
390-
1ST 

Ring wella m Teral and ~  DC existing 
lIOuroee oCwater supply in Dlla'jeeling diatrict . Fully carried out. 

10. Gmnt to Sriniketan (lit grtlnt).-The five village Health Bociew.. 
started under this "cherne are all working satisfactorily. 
11. Attachment of agricultural farms etc. to Beconda1'y BchoolB and' 

provision for play-groundB and village halls (1st grQ.nt).-The allotment 
ha8 been almost used up. The small unspent balance is expected to be 
fully utilised during ]989-40 .. 

12. Grant-in-aid to Boy Scout., Girl Guide. and B1'atachari MC1f1e1tUlnt-
(13t grant).-The amount has been fully utilised. • 

18. Minor drainage and flushing Bchemes (1st ~  was decided 
that these schemes should be executed by District Boards under the 
fmpervision of the technical experts of Government: It was 90110 decided' 
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that one-third of the cost of each Bcheme as well as ita maintenance 
ohargea should be borne by the District Board, the em ~ two-thirds 
of the capital cost being met out of the fi1'8t grant. On this pritleiple 
tlairty schemes in fifteen districts were selected and approved out of which 
lIixteen have been completed, ten are in progress and four have not yet 
been taken up. 
14. Improvement in Chittagong HiU Tract. (lit grant).-The details of 

the expenditure incurred are:-

1. Rangamati water .upply Icheme 

2. Water supply . 

3. CJeeriDg mel'll of snap 
,. OiIIaBtraetion of mWl bridges and com-
, ~  manicationB 

IS. DrMUng of dheb&s • 

6. Agricultural and industrial improve-
ment for exhibition 

7_ Agricultural and industrial bnprove-
ment. 

Total 

Allotment from 
Government of 
India'. grant. 

Ra. 
-6,000 

17,300 

200 

3,600 

2,000 

800 

1,200 

30,000 

Expenditure upto 
the end of 

November, 1939. 

Ra. 
6,000 

17,300 

200 

3,600 

.,000 

800 

800 

29,000 

15. P14,1in9 fi6lth and recreation {lTountU for "magu and "illage 
_chool. (.and grant).-The number of schemes 80 far completed is 401. 
16. ImprOt1ement of "mil .o.nitation (2nd grant).-Out of 151 approved 

projects of drainage, conservancy, clearance of jungle, removal of wa ter-
hyacinth, fillinll up of insanitary ditches, re-excavation of khals, etc., 118 
projects have tlO far been oompleted. 

UNITED PROVINCES 

Details of the total allotment from the Government of India'l grant 
are givell below:-

1. MaiD BCbeme 

2. l>epu'tmeot.l (Agriculture) II'bemee 

3. KumaUll lohemel 
,. Publio Health BOhemeB 

IS. Indutrial IOhemeB 
6. Pob6oity ~ • 

Total 

7,00,000 

8,28,000 

ao,ooo 
3,18,000 

70,000 

38,{,()O 

16,00,000 

The last mentioned five schemes totalling Re. 8,00,000 were ftnally 
wound up in February 1988 and unspent balances aggregating to Rs. 8,21,40'1 
were resumed by the Provincial Government. This amount was made 
available ~  allotments under the main scheme. With the resumption of 
unspent balances, these schemes closed. 

With the concurrence of the Government of India the rural develop-
ment schemes financed by the Government of India have been amalgamated 
with the Provincia1 em~l  
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The total expenditure incurred out of the Government of India's gran1i 
up to 30th November 1989 amounted to as under:-

Re. 
Main BOheme •  .  • 8.19.943 
Other iteme. tI .... departmental Ichem ... rural communica-
tione and water lupply 4,67.233 

Total 12,87,176 

The Provincial Government have issued 8 separate report regardiQg all 
schemes of rural development under their control including those financed 
from the Central Fund .• 

PUNJAB 

FirBt Grllnt. 

ADotmente from 
the Government 
of India's grant. 

(1) Sanitary improvemente in GuJrat 
diatrict .  . 

(2) Bore-hole latrines in Gurdaspur 
district 

(3) Serum cellers 
(4) Fruit growing _  .  . .. 
(6) Reconstruction of Veterinary Hos· 

pital at Rohtak. .  .  . 
(6) Construotlon of 10 Veterinary Hoe-

pitals . 
(7) Well boring. .  . 
(8) Consolidation of holdings 
(9) Broadcasting 
(10) Tanning scheme . 
(11) Water supply scheme 
(12) Diacretionary grante 

Total 

Seoond Grant. 

(1) Watersupply schemes . 
(2) Consolidation of holdings 
(3) Reclamation of Choe • 
(4) Village indultries. .  •  • 
(6) Award of l:rizee for good cattle belong. 

ing to t  e members of Co-operative 
Societies. .  •  .  . 

(6) Village improvementech'&mes through 
Co-operative Department. . 

(7) Construction of a normal school for 
vernacular teaChers to give train· 
ing . .  .  . . . 

(8) A: oentre for training teach8l'll to run 
Girl Guides Companies and Blue 
Bird Flocks .  .  .  . 

(9) Scholarships for the training of DGW 
and Nurse DaM in rural areas . 

(10) ~ me  of Lady Aaaistant to 
pector General of Civil Hos· 

pitals, Punjab 

Re. 

8,829 

10,000 
20.225 
62.000 

12,000 

60,000 
26.898 
2,01.766 
48,040 
75,920 
2,26,322 
1.00,000 

8,60,000 

1,48,019 
1,81,006 
12,830 
4,270 

3,000 

2,000 

31,200 

10,000 

10,Il00 

18,3715 

Expenditure upto 
30th November 

1939. 

Re. 

8,829 

9,084 
18,954 
62,000 

11,478 

119,682 
215,898 
2,01,766 
48,040 
711,390 
1,70,309 
98,908 

7,90.338 

1,81,006 
-14,248 
-4,169 

2,943 

2,000 

44,367 

10,000 

-28,0'78 

-22,864 
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(11) Sheep development in the Bouth. 
Weet Punjab •  • 

(11) Development of indis-0Ul sheep 
b~  in the HariaD. tract . 

(13) Chakwal Tahlil Soil eo-vation 
project 

(14) Cinema filma and loud lpeaktml 

(16) Coloured pictures and polten • 

(18) Work in the Army 

(17) Well boriDg 

(18) Villageimprovernentachemee through 
District Officen. .  .  . 

(19) Reeerve 

Total 

AlloWDeDtltrom 
the Governmeot 
of India'I!P'ADt. 

Ra. 

6,380 

8,140 

11,000 

21,000 

10,000 

4,600 

18,000 

91,647 

163 

6,11,000 

[14TH FaB. IN! 

Expenditure upto. 
30th NovemlJel' 

~ 

Ra. 

6,866= 

·13,932 

20,400 

6,840 

1,300 

16,688 

88,903 

4.38,779 

tTbe aCl8ll apendiWre on th_ lobeJDell iI being met from the unU):llmded srao'-
for .... ter IUpply scheIDel, ... hich will be reoouped on ~  of the balance of RI. 1,39,000. 
&om the MCOJid Ooventment of India grant of &S. 8,50,000. 

2. Fint grant- • 
(lH6) These schemes were completed last year and therefore need 

no mention except that the total expenditure incurred on .cheme No. 6 
amounted to Rs. 59,682 against Rs. 59,032 reported last year. The 
unspent balances aggregating Rs. 8,027 are being resUlDl8d by the Provin-
cial Government and the amount will be made available for expenditure. 
on other schemes. 

(7H8) Total allotment of Rs. 2,27,664: made for schemes Nos. 7 and' 
H was spent last year. These schemes are, however, still in progress and 
are now being financed from the second grant of RI. 6,11,000 made by 
\he Government of India in 1988. 

(Y) 81'oadcasting.-Total grant of Rs. 48,040 was spent on this scheme-
up to Blat March, 1989. . 

Special programmes on a variety of subjects of rural interest and 
utility were broadcast from All-India Radio Station, Lahore, during the· 
period December, 1988, to 81st March, 1989. 

The demand for plays has been on the increase and it has been mund' 
to be the best medium of propaganda. During the four months under-
report twelve plays and feature programmes were broadcast on various 
800ial evils and other charactenatiea of village life. Feature prograJDJllsa. 
were presented on the occasion of festivals and were a very popular· 
aspect of lu;:oal programmes. Market rates were a regular feature of daily 
programme. 

(10) Tanning 8cheme.-This scheme was started in the year 1985·86 
with an allotment of Be. 75,9'JO. A part of the mODey W88 spent on the·· 
Cent.ral Training Institute at Jullundur and balance on two Travelli'ng 
Tanning .DemonstratiOIl Parties. An expenditure of Rs. 75,890 \\,a8·· 
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mourred against this grant up to 80th November, 1989 and the balance 
c,f Rs. Ii80 is anticipated to be expended before the close of the current 
year. 

'l'he Institute continues to be popular as the seats for chamars are 
ulways fully occupied and educated persons are also showing increasing 
interest in training in tanning by modern methods. _ 

'l'he es~  work started under the Bcheme is being continued in the 
laboratory attached to the 'Institute by the students and the Chemical 
Assistant who is paid from the provincial revenues. ' 

(1l)Wats1npply ,clNme8.-Witb the exception of the Bakhi Barwar 
and JabbiviBages water .upplysobelIleS, all-the other six schemes men-
tioned in the last year's report have been completed and water is being 
lIupplied ,to the villages conoerued. ,Accounts for these sohemes have', 
however, not yet been finally closed. 

The Bakhi Sarwar Bcheme is inhRnd but the estimate for the J abbi 
village scheme has not ,vet been sanet,janed. 

Total expenditure on these schemes up to the end of November, 190\), 
!lmounted to Re. ~  

(12) Discretionary s ~  sum of Rs. 98,008 has been spent out 
of the total sum of Rs. 1,00,000 provided for this purpose. The general 
nature of this grant was described in the report for the period ending with 
!:JIst July, 1936. 

S. Second 9r4nt-
••. 1 

!' .; 

(1) Water 'sapply BohemeB.-N.o' expenditure-was ~  on these 
t'obemes QP to the end of NovembEm, -1989. 

(2) Consolidlltion of holdingll-

(a) Through,Co-operlltive e ~  area 'of ~  acre!: 
has been consolidated during the period under report. 
at a oost of Rs. 86,347, whieh gives an average of 
Rs. 1-7-4 per acre. The total area consolidated up to date 
.is 180,389 Bcres, The importanee nnd advantageOl of thi,. 
. work are self-Qvident ~  D() ,details. This is, ,the 
quiokest method of enhancing the income of the. peasant. 
c18ss. . 

" ':1,(/1) 'Thro1tghl RfHJlm'ue Depm·tnh!n\f:-The two grants n'l8de by ~ 
, OOV8l11ment of India of 'Rs. 50,000 eRch for this s elll~ 

having been spent last year, the operations are now being 
financed from the Provinoial Development, Fund. "  , 

(8) Reclamation of Ckos.-Rs."'14,246 have heEm s e~  on the staff of 
two Inspectors with camp clerks and peons and tan b~ s e s a,tn-
ployed on this work during the period under report. B,Y the ¥oppomtJ?1en/; 
of this staff the work was started ill the real ,ense and 88 a result SlXt-y-
two new societies were registered. The societies e~ ~ ~ the work of 
(i) distribution of income! (ii) olosure of ,the ,areas: Vn) ez;oployment ,?f 
guards, (Iv) :watbandi, ,(v) sowing ,of trees IDcluding frUit ,tnes. (VI) 
notour and (vii) starting of nul!'8et'ies, etc. 
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(4) ViUage Industrles.-Withthis grant one canvasser and one JU8ster 
weaver were ~m l ye  arrangements ~ e made for shows. and sho?i 
rooms were started and, machinery pureha.aed. 

, The. ~s~  did canvassing. advertised the goods manufactured by 
mdustnal socIeties and secured orders for the goods and supplied HIe 
68lDe. • 

_ Similarly the master weaver visited several places in order to 
~~ e the methods of rreparing new de1igns and samples. His 
'\'lSlts proved to be very usefu to oo-operators in teaching them how to 
prepare new designs and solving thAir difficulties. 

'l'he maohinery purchased has proved to be ,of imm8lUl8 value for 
dyeing yarn in fast colours,. twisting yarn, manufacturing of broad width 
~ s and ftowered goods. 

l:ihow rooms started by the Co-operative Department at different pl.-M&. 
},Iarticu!arly t.he one at Amritsar. which is the moat important centre of 
<·.ommerce and trade. serve 88 the best means of advertising goods, booking 
<>rders Ilnd IIll8king sales. 

(5) Award of priMes for good cattle belonging to the member, Of Co-
~ e e BocietieR.-During the period under report prizes of the value 
of Us. 2,948 were given. The system has encouraged the co-operators, 
with the result that membership in societies has increased. Award of 
prizes 'hAS made the cattle breeding scheme much more attractive and 
teen interest is being taken to keep good cattle for the sake of breeding 
tmd for winning prizes. 

(6) ViUage it1lPI'()"Cl1lflltS through Co-operati"c Departmcn.t.-Rs. 2,000 
nave been spent on this work during the year. The improvements effected 
are (1) repairs of wells for drinking water, (2) installation of water pumps, 
(H) construction of bath rooms for women, (') repairs of water springs, (5) 
pavement of village lanes. (6) construotion of pueca draina. (7) digging 
of manure pits and ponds for water for cattle and (8) making of bore-hole 
latrines. 

(7) Condroction of /I n.ormal sckool for 17em4Cu14r teacAI7'3 to gi17e 
tTaining.-The work was completed on the 28rd Ootober; 1989. The 
school is in full swing there. The contractor's final bill haa not yet been 
passed. The expenditure on the whole will approximately be Rs. 49,797 
(inclusive of cost of aanitiarJ installation). 

(8) A centr6 for tr/lining t6acMT8 to run GiTZ, Guides Companies and 
Blue Bj,d Flocks.-The entire grant of Rs 10,000 was spent last, year. 
'l'he scheme. therefore, needs no m~  

(9) Bchol4rskip8 for tke training of Dais and Nur" Daia m 1'UTQl tJI"4I. 
--One hundred schollirships for nurse Dai8 and two hundred for trained 
Dais have been awarded to women from rural areas who gave an under-
taking to serve in any appointment 8fI Nurse Dai or Trained Dai for a 
period of two years or to settle for priva.te practice in rural area.s prefer-
ably in their own vfllages after qualification. , Up to ten per cent. of the 
total number of scbolarships have been 8Wlii'«1ed to women of scheduled 
eastes and the number ofschola.rships il'l each district \Vas adjusted 
according to the rural population of ,the district and due regard wall pnid. 
to communal proportions., .  ' ", 
, ", .' '" .\ 1· ,,,' ," , 

(10)' ,A'ppommenbof lAd" A.eistant 4a ~ ~ ~  \ ofA,:;'vil. 
Hospitals. Punjab.-Dr. E. Hamilton BrOwu8. M.B.Ch.M .• W,.M.S .• held 
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<:harge of the appointment of Lady Assistant to the Inspector-General of 
Civil Hospitals, Punjab, throughout th,e year except for a brief period of 
!I months  and 29 days when she proceeded on leave 6Q!:-India. She made 
!leventy.fi.ve inapeAtions of hospitals and dispensaries during the year up 
to the 80th November, 1989" in order to report on the suitability of tae 
existing ~ l e~ 8V1J.ililoble for the. provision of Illj8dical aid for women 
by Lady Doctors  especially in rural areas; and to explore all possible 
Ilvenues for further extension and expansion of such facilities. The 
~ s e criticisms and suggestions made by her proved invaluable 10 
that the authorities responsible for the maintenance of Women's hospitals. 
'Jispensaries and sections have reacted favourably to the critiCIsms and 
bave carried out the much needed improvements in the institutions main-
tRined by them. 

(11) Sheep development in the South We8t Punjab.-Seventeen sheep 
breeding units, each consisting ,of one ram Ilnd fifty I::wes, have been 
,,'stublished in five distri'Cts. Twenty-four such units are expected to be 
purchased during the current financial year. 

(12) Development of indigenou8 8heep breeding in the Harian(l tract.-
Dn !lccount of fodder scarcity in the Hariana tract, it has not been 
iJOssible to' inaur any expenditure so faf IInder this scheme. Steps, how-
.ever. hove now been taken to purchase some sheep. 

(13) Chakwal Tah8il Soil Con8ervation Project.-Considerable pl'Ogress 
nas' been Il'l!'1de since the work was first taken up and this progress is 
~  The work has been well carried out and the expenditure 
thereon has not been exceasi ve. 

(14) {)inema film. and loudspea.ker •. -Two complete sets of loud-
'lpeakers have heen purchased. These loudspeu.kers were installed on the 
()(lcasion of many important rural gatherings during the period under 
report. The." have proved of great propaganda value. Sixteen milli-
uletre fillOS being cheaper Bnd easily l.16rtable than thirty-five millimetre 
have been prepared on the following subjects for maas instruction:-

Feet. 
(i) Cattle Show, Delhi 600 

(ii) Cattle Farm, Bisaar 1,200 

(iii) Life in the Army, I 1,200 

(iv) Life in the Army, II 1,500 

(v) Sowing of ootton in lines 400 

(vi) Elradication of Pohli ,.. . • ~  

(vii) MiniliteTs' tour in Gurdaepur . 200 

(viii) Lahore Zoo . • 200 

(ix) Anny Life . • 200 

(x) Grafting of fruit tre.ee 200 

(xi) Judging of villaps lO()· 

~  Kulu Fair •. .  . 
(xiii) ess ~ in ~es  Soience .. 

(xiv) E1'OfIion .  .  . '. , ;  . . 450 

It is· proposed to make ,more :'Alms' on uAgrieulture"j "Co-operation;:/ 
~  ~ e Science". •• Cottage e ~  aud •• Consolidation· b£, Hold-
ings" . Cinema shows have been, organised in rural areaa and the l~  
prepared by Rural Reconstruction. Office have e.lready . become lll~ 

popuJar with '. the villagers. .  . 
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(15) Coloured pictur68 and posters.-Five thousand ~ es of p4:tures 
have been printed on each of' the following subjects: - . 

(1) The Daily Bath, (2) A, Village Home, (8) A Village Well, (4) 

A Village School;, (6) StrAight Furrows and '(6) Harvest. 

Uut of this stock, pictures to the valu'e of Rs. 60Q have been IOld, ,'rhe 
inconie from such sales 'Will be utilised in' connection with the printing 
of other piotures which are in the press. " ' 

A good beginning has been made and l ~  '&I;e being liJred . by th& 
villagers and the army, and are being preferred to ~e oheap Japanese 
IItuff, now available in the market. 

(16) Work in the Army.-Lectures have been arranged for serving 
soldiers and reservists by the departmental experts of this Government 
on the suojects of rural interest. 

Northern Command have been provided witil wool 'and needles for 
distribution aDIOng women welfare centres for teaching knitting to tb& 
womenfolk. 

Rura: Reconstruction Office is in touch with Army Headquarters and 
various Commands to find out other ways of. assisting military authorities 
in teaching rural e s~  to ~e  Punjab peraonnel. Progresa 
under this scheme has, however, been somewhat retarded by the ~ 

break of war. 

(17) Well boring.-A consitierable stimulus was given to well boring 
by the temporary abolition of the overhead charges. 

(18) ViUage impTovement schem es through District OfficeTB .-A sum 
ct Rs. 66,903 ~ spent up to the eo.nd of November, 1989. on village 
improvement schemes in selected districts, e.g., improvement of village 
roads. street pavement. making of drains and pits for manure and improY('-
ment of water supply in villages. 

~ communication. 

2. Rural water supply • 

lI. Miscellaneous .• 

4. Village welfare ache", ... 

5. Unallotted reaerve 

BIHAR 

Total 

Allotmente .frolIl 
the Government 
of India'1l grant .. 

Ra. 
1198.400 

4,20,210 

1,24,1115 

80,000 

48.776 

~ l l e up to 
aO'tl! l ~be  
. '. -'1939\ 

:Re. 
2,41,664 

6,02:1J79 

96;1117 

22;922 

8,82.4-'12 

:2. Village communications.--A21 IIcbernes relnting'to rural road develop-
ment were sanctioned and 621 were taken up. With the approval' of the 
Uovemment 6f India.,tbe District Oflcm·.4n iChoUa' N8!PW" Division, 
South, Bihal' and iIOme districtS· in 'North Bimar have been s ~ to 
incut eXpenditure' from the :aural ~ e el e  'grant on water supply 
bl l ~ amall firigatrion works) only," ncept to, tb,,, extent of commit-
ments already made for village roads in pmeell lOt, CODStl'uetion. As 8 
consequence of this decision. t.he scope of the expenditure from the grant 
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<on village communications has been restricted; but nevertheless the work 
of renovation and repair of old village roads is proceeding fairly success-
fully and beneficially wherever it is still undertaken. 

As already reported last year schemes relating to village communica-
tions are on the whole not so F;uccessflll as water supply schemes, the 
-chief reasons being the greater difficulty of obtaining the necessary one-
thIrd contribution, and the lack of technical knowledge and advice avail-
able to the villagers. Apart from this the problem of maintaining the 
village roads already constructed is presenting certain difficulties. The 
roads that were built sometimJl ago :Ire already getting into disrepair, 
particularly in the flood affected areas in North Bihar and the villagers, 
of'ither owing to apathy or to poverty, are disinclined toO maintain and 
repnir such roads. Rome District Boards on the persuasion of local 
officers have undertaken the future maintenance of roads constructed 
<lut of this grant but their number is small. The Provincial Government 
have at present under consideration the question of the future mainten-
ance of such roads and ~y hope to arrive shortly at some satisfactory 
·solution of the whole problem. 

3. Rural water Bupply.--4,146 schmes were sanctioned and 3,260 
taken up. Rural \\Tater supply schemes are more popular than village 
<communication schemes although even in the cue of wells the required 
one-third contribution from villagei'll is difficult to secure. The grant 
under this head was utilized for construction of wells at places where they 
were absolutely necessary. In the district of Saran in the Tirhut Division 
most of the wells construoted were of a type whioh would serve both 
-domestic and small irrigation purposes, but there is still a great demand 
tor irrigation wells. In the district of Muzaifarpur, there is still a great 
demand for wells for the depre88ed classes. In Bhagalpur Division progress 
in the sinking of wells has not been very satisfactory. Out of the total 
number of 164, 564 and 258 projects sanctioned in Monghyr, Bhagalpur 
and San thai Parganas respectively only 78, 268 and 182 wells have been 
sunk up-to-date; the slowness of the progress being due to the rocky 
nature of the sub-soil, the backwardness of t.he Santhal population, the 
lIcattered nature of the country and the difficulty of securing one-third 
-contribution from the villagers. In the district of Purnea, cement oon-
-crete rings have been used for the construction of wells with success. 
There was a proposal to sink tube wells in this district but on account of 
.recent rise in the price of iron and galvanised iron pipes, this has been 
temporarily abandoned. Four tube wells were sunk out of this grant in 
the Supaul sub-division of the district of Bhagalpur which is subject to 
lIevere inundation from floods and remains water-logged for the greater 
part of the year. In the Chota Nagpur Division expenditure under this 
>category was Rs. 2,26,372 and progress has been generally satisfactory. 

4. MiscellaneouB.-Schemes relating to the drainage of Chaurs and 
water-logged areas in North Bihar fall under this ca..tegory. 209 schemes 
were sanctioned and 166 were taken up. The total expenditure under 
this head up to end of November 1989 is RI. 95,917. A sum of Rs. 2,115 
nas been spent in Bupaul in filling up the depressions caused by the 
±,srthquake and improving the outfeJl of drainage, etc. 

5. Village welfare BchemeB.-The work is carried on in four centres, 
"Vi •. , Manair, Chapra Megh, Kuree and ~ m  Tpe total nmnber of 
vi!Jages covered by these centres is sixteen. 
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Among the improvements effected the ,following deserve speoiaL 
mention:-

"'", ;' 

' .. " 

(i) Communication8 and water 8vpply.-About half a mile of 
village road and lanes was repaired at Manair. The Mihijam 
Bifgaon road is under construotion. A number of approach 
roads and lanes were repaired at Mihijam and Chapra Megb. 
One new well was sunk and an old \one was repaired at 
Manair. Fifteen old wells were repaired and four new wells 
sunk' at Chapra Megh. One new well was also sunk at 
Mihijam. Besides, nearly ~ ells were disinfected during 
the epidemic seaSon. All these were carried ~  by the 00. 
operative efforts of villagers. 

(ii) ViUtJge literary and adult edllcation,.-There are eleven primary 
schools in all including one Girls' School. One schonl. buUd· 
ing was completed at Man ail' and another in Mihijam. There 
are 71 adult schools in these centres. About 2,000 adults 
have been made literate during the yeli'r under review. These 
schools are generally financed by the 'villagers th8lIlselves. 

,41 " 
'. ' 

(iii) Public H 6(Jlth and Ratl.itation .-TwQ ll~ e dispensaries he,ve 
been established on eo.opElr$tiV'e basis: I)uring the period 
under review, 2,800 patients suffering from malaria, cholera 
and othet ailments received medical help from these dis· 
penaariea. Fortnightly .. Village·clean.up.Camipaign..... are 
,oondueted in the villages. All refuSE! or waste matter' is 
carefully accumulated and buried under rubbish pits. Twenty-
five trench 'and b e ~ l es have been OI:>natructed 
during the period under review. One Health Association has 
been started in every viAage. '.' 
'; J!. • !.1'1 . 

·(iv) A' featnre Of the work in' connection with the schemes under 
this category was the -training of' villagers in the. pl'eparation 
,of auoitable oOmpoatsand mlirhrrEi pits. 'It is repot:ted that 
,1iuring the r ye~  unddr JOe-riew (jver 600 manure pits 'and 100 
, compost heaps ",Moe m ~ in the' 'selected m ~s in which 
the village welfare scheme is in '!;)peration . 

. Attempts have also been MMe to introduce itnproved implements 'of 
agrioulture, ilDJlroved seeds ~ nnproved breeds of ~le by denioIl'lltra· 
tion, purchase of stud b lls~  ~  with e ~ 8UCCesS. Maternity and 
child welfare work has also been started and 8 midwife appointed 'for 
work in the villages.. " . 

6. (J6neraZ remarks.-Pl'ogress so far has not' been u rapid as the 
.Provincial Government would have wished, but they are satisfied tha.t 
the work done has bean QC!OOmp1ished, ,carefully and well and has been. of 
lasting benefit to the rural population. ~e r8&80ns jor t.he comparatively 
slow prQg1'eS.B are. tl1e l ~ l y of s~~  the requisite contribution, 
the lack of technical advice to l ~ ll ~ ~ e  with. the work I\nd 
the large increase in the work and respOnsibilities of local officers on 

l~  of ~ ~ m ll~  a,nd l b ~ ~l~  e ~ l Gov-
e'mmeui have under OO1181deratwtt ~e el ~ ~  aeV18111g way" and 
meanll lor expediting the work. 
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OENTRAL PROVINCES AND BERAR 

1. Rural water supply 

S. District OlB!'.et'8' discretionary grants . 

3. Welfare of aboriginal tribes in sche-
duled districts 

4. Cheap plan dispensaries in villages 

5. Experimertt.i in poultry fanning 

6. Improved bulls for District Councils . 

7. Fann in MandJa District . 

8. Additional Debt Conciliation Boards 

9. Cinem88 on lorries for demonstration 
work. 

10. Purchll8e of boring plants 

II. Storage accommodation for cultiva-
tors' produce 

12: Travelling dispensaries in rural areas . 

Total 

Allotments from 
the Government 
oCIndia'& grant. 

RB. 

1,20,OOO} 
20,000 

1,00,000 

.o,OOO} 
6,000 

15,0001-
39,4,09 J 

10,000 

30,000 

30,000 

1,00,000 

20,000 

15,000 

20,000 

36,076 

6,01,485 

Expenditure upto 
30th mbe ~ 

1939. 

RB. 

1,08,997 

87,961). 

32,244-

M,2890 

9,73. 

28,748-

~  

1,00,000 

19,«1 

13,941). 

16,12& 

15,656 

5,IM53" 

2. RU1'at wate1' Bupply.-The scheme con,templates the construction of 
2n weHs iri the nineteen districts of the ~ ~ and the improvement 
of water supply in' raiyatwm-i areas by the 'construction of twenty new 
wells and one tank, repairs to forty wells and ten tl;l.nks, and the construc-
tion of a water ·channel. It waS hoped that the entire grant would be 
utilised by the close of March, 193U, but the local bodies could not fu Hi! 
the condition in respect of their oontributory share and most of them have 
applied for further extension of. time to .complete the works which has. 
been -sanctioned by the Provincial Government. 

S. DiBC1'etiona.ry g1'antB .-As . previously repo!ted the whole of the ex-
penditure under this head is devoted to the construction of new wells, 
new tanks, repairs of old wells arid t'anks, repair' of roads, and construction 
of causeways on village roa4.s. Such, ~ s number ,?03 of which \261 
have been oompleted. The 'balance left' b ~l  D£<.:enlbel', 1939, on 
aocount of forty-two works which are in progress will be expended during 
the forthcoming hot e~ e  

4. Grant fOT th, welfare of aboriginal tribes.-As has already been 
Iltated in the last report the schemes sanctioned by the' Provlncial Gov-
ernment include travelling s e~s es  construction of new roads and 
wells or repairs thereto and a small contribution to a dispensary in the 
Chanda  district for the treatment of aboriginals suffering from a disease 
called "yaws". These works are thirty-three in number. A sum of 
Hs. 9000 was allotted for the maintenance of two travelling dispensaries 
for ~  years in the Raipur and ~  ~ l  districts. These .dispensaries 
have done useful\ work.' It was orlglllally llltended to estabhsh a cheap 
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plan dispensary at Khamla but instead of utilising the amount on this 
work the District: .council, Betu!, subsequently made proposals for spnlld-
. mg it on the establishment of a cheap plan dispen8ary at Bijadehi. Tbe 
proposal is WIder the consideration of Government. An additional allot-
JDent of .Rs. 8,075 bas been  sanctioned t()wards ~ construction of some 
cross drains in the ghat p<>rtionof the link road from Khapa to Lutia 
in the Chhindwara district. It is hoped that the balance of the gront 
wiU be expended during the year 1940-41. \ 

5. Cheap plan diBpcnBarieB.-During the period under report thtl 
construction of four additional cheap plan dispensaries at the following 
pince!; has been sanctioned by Government:-

1. Sainkhed.a, 

2. Darekasa, 

3. Borakhedi, and 

•. Sbabpur. 

·l'b' diWpensaries at Kurkheda, Maunda, Atnair, Lomta, Bhamragarh,... 
liilaigarb, Karanjia, Sahaspur-Lohara have already been opened and thOle 
at Raipur Forest Village, Chicholi, Sainkheda, Darekasa Rnd Kurud have 
been opened in local buildings pending construction of standard plan 
buildings. 

Proposals for the establishment of cbeap plan dispensaries at Baradual 
and Kurud have also been sanctioned by Government but, as the allot-
ment sanotioned for this scheme has been exhausted, the works had to 
be held. up. 

6. EzpBTimenta in poultry farming .-On the Borgaon farm additioDal 
accommodation to the incubation room has been added. during the year 
at a total cost of Ra. 666 and a furtber allotment of B.a. 157 baa heeD 
provided during the current year for some further additions to the p<>ultry 
houses in order to provide suffioient accommodation for the mcreaaing 
number of birds. 

Fow)s and eggs produced. on this" farm 8l'e advertised in rural areas 
through the agency of the demonstration ~ of the Department and 
a)so by exhibiting them at the "Farmers Day" demonstrations on' Gov-
ernment farms, demoDstration plots, fairs and exhibitions. The merIts 
()f theBe bird!! and al8() the importance of takm.g up poultry farming 
as a subsidiary industry aPe impressed on the farmers on theae ooo&8iOl18. 

~ the year under report the following birds aod eggs were sold 
()r ll ~  free for rearing:-

Dilltributed Transferred Total m~ e 
free to Sold. to other illllued . total &om $be 

cultivatol'll. r&ml8for 
rearing. 

during 
the year. 

belinniD,. 

Cooke • 37 21 JII 147 

Ben. 10 76 , 86 lI48 

ChicP 1 lI" l16., III 330 

Egp 46 l,t" 1,101 8,89B 

Betides the above, 8,448 eggs were sold for table purpoan. 
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FOR RURAL DEVELOPMENTS 

The amount allotted for the Telinkheri farm out of the Government at 
India's grant was fully utilized before the commencement of the period 
under report. 

The remaining balance of Re. 266 from the sanctioned allotment of 
Rs. 10,000 will be spent during the course of the current and the ensuing 
"financial years. 

7. Provision of bull" fOT District OouncilB.-In addition to ODe hundred 
and sixty-three bulls and nineteen buffalo bulls shown in the last report. 
lorty-one bulls have been purchased during the period under report. Of 
these thirty-nine have been distributed to approved organisations in the 
province and the remaining two are awaiting diatribution. The whole of 
the allotment wi!l be spent by the end of the current financial year. 

8. OpetJing of a farm in the Mandla aiRtrict.-The construction of the 
(lentral hull, quarters for the Agricultural Assistant and the implement 
shed has been complet.ed during the year. No m9re buildings are now 
ftquired for this farm. Wire fencing has been purchased for encloaing the 
buildings. 

The running expenditure of the fann is now being met from provincial 
revenues. 

A caterpillar tractor lent by the EI\gineering Section of the Agriculture 
Department ploughed an area of about forty-six acres of fallow land. With 
the aid of this tractor and by working Sabul and monsoon ploughs during 
winter rains, the cultivated area of the· f&rIll h86 been raised to 249 acres. 

Suitable bulls have been obtained for heading the breeding herd which 
.consic;ts of twelve cows of pure mali breed from the Rotona herd and 
eight Murrah buffalo cows which were purchased during the last year. The 
. herd is making satisfactory progress. Besides being a source of supply of 
pure milk to the residents of Dindori town, it is expected to be a useful 
-centre for furthering cattle breeding activities in the Tahsil. The supply 
o()f milk has now been arranged on systematic lines. 

A Kirloskar KifaY!l.t Rahat and a chaff-cutter have been provided during 
the year. Irrigation is available from two wells and arrangements have 
been made to grow vegetables for Dindori village. Potato cultivation haa 
been introduced and gave an outturn of six times the seed. 

Groundnut was sown in an area of 12·18 acres of Barra soil. The 
-crop promises a fair return per acre. 

In the last rabi season, Pusa-52 gsve the highest yield of 794 lbs. per 
acre, followed by A. 115 and AO. 90, which gave 611 lbs. and 582 lbs. 
yield per acre respectively. 

Variolls types of maize were obtained from t,he Kashmir State with fl 
·view to find out suitable varieties for replacing the local \.vpes. 

Demonstrations were arranged on the farm, on the occasion of the 
Phool M ela, on the 26th and 27th of J anuray, 1989. Lectures illustrated 
with magic lanterns were given on this occasion. These demonstration!! 
were attended by thousands of people. 

The balance of the grant will be utilised during the current and the 
ensuing fina.ncial years. 



LBGISLATIVB A.SOIDLy [14m FD. 194t. 

9. D,bt Concilidtion Boarda.-All the Debt Conciliation Boards finano· 
eel out of the GovemmeDt of India's grant hlttve been olosed and the 
amount haa been upended in fulL . . 

10. Cinema outfit for demonltration work.-Both the cinema demon. 
stration . lorries were sent out for demonstration work during the year. 

,. Spare parts were purchased during the year at a oost of Rs. 221·2·0 for 
theae lorries. The total progressive expenditure thus amounted to 
Be. ~ l  The bal&llce' of c·.Be. 559 will be utilized during the next. 
year; 

" 

.• 1.1. P"rcha't of two well·boring pUt,,·t •. -'fwo bOto.e.holes, one 6" hi 
~ me e  ana the other 4'" in diameti!r, were drilled in hard black trap rock,. 
to tbe depth of 116 and 77 fMt respectively. 

Th6 $vailable balance of Ra. 1,055 has been earmarked for the purchaae' 
of special tools . 

.. 12. Bterage. accommodation lor cultivator,' produce.-Construction of 
the tbree·;godowna in Cbhatt.iagarb at Raipur, Bilaspuranci Drug. and 
one at KohH in the Nagpur district was completed during the year .,t .. 
total cost of Rs. 16,120. Land for the orange godown, which is to be, 
con8truC'tM 'at' l mb ~  has been acquired only re0f5ntly and the con· 
struction work will be completed before the end of March, 1940, At 3 ooat 
of Ra. tl.880. ,The. full sanctioned al,lotment of Ra. 20,000 will thus be 
ui6lized before thc.nnd of March, 1940. . 

As t;pe . Growers ~ss s at Raipur Rnd Bil88pur were already 
regiittierea under the ('o-operative Societies Act, business for the sale of 

l ~  produce \\';,8 transacted through thege godowns during the last 
88a80n. Some business was also done at Drug just before the nJna. 
s~  ,The·: pro)Y-ision of these godowns enabled the members to secure 
bett-.. pn086l fpr their prod.uce ranging from 4 to 10 ~  cent. 

The gOdown.at Kohli WBS also used for the storage, packing and grad-
ing . ()f ora.nges whie'h e~ sent to different important markets in other 
provinces for disposal." ' 

, 

, 18. ~  di,p6naariea.-Out of the allotment from tlie '8eCOD.d 
grant 88nctioQ.ed by .theGovemment of India., fourteen additional' el~ 
ling dispensaries ,have 80 far been started and are working satiafactmaly. 

14. GeneraL-From the second grRnt of Rs. 6 lakhs promised by the 
Govemment of India in 1986, a sum of RR. 1,01,485 was placed at the 
disposal oL t,his Government for expenditure on the schemes of cheap· 
plan s ~ s es  travelling dispenslI.ries. welfare of aboriginal tribes an' 
rural water supply. This amount was distributed as trilder:-

Cheap plan dillpenRaries 

TavalHng dlllp8llAriee • 
We1fare of aboriginal tribe. '. 

llur&! water 81lpply 

. Total 

Ra. 

89.409 

88,078 

8,080' 

~ 
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FOR RURAL DEVELOPMBNTS 

Progrllmmes O( work!!' relating to the scheme for rural communications 
have been received from the Commissioners of Divisions Bnd are held up' 
for want of funds. The Government of India will be addressed in due 
course for funds. ' 

NORTH-WEST FRONTIER PROVINCE 

1. Drinking water supply Bcheme;, 

2., Inter.villago communications • 

3. Rural ~  

4. Village irription channeLs 

6. Village demonstration plot.; .. "heme 

6. Fnlit cultivation Bcheme 

7. Diseretionary grant including grant 
for control of hill torrentR in Dera 
Ismail Khan 

8. ImprovElment of village road.. . 

9. Anti.maIarial me&BU1'tlf< 

10. Marketing facilitiel!l for local induRtrief; 

11. S.ra irrigation 

12. Industrial Mhop 

13. Manufa('ture of Shora Bone Meal 

Unalloted reserve . 

Total 

Allotments from 
the Government 
of India'" grllllt. 

Rs. 

88,769 

16,llHl 

29,832 

57,263 

16,004 

14,695 

86,9061 

',137 } 
15,000 

2,106 (a) 

4,264 

7,560 \,',' 

18,075) 

32,728 

3,94,405 

E=diture up to· 
h November, 
1939. 

Ra. 

69,.02 

1,300 

3,l179 

14,269 

11,797 

12,687 

86,906 

5,137 

15,000 

2,106 

4,264 

,7,500 

18,075 

2,42,022 

(a) No expenditure will be inrurred from the second grant under the heads shown, 
against item NOM. 7-13. ' 

2. Drinking water supplies .-During the period under' report forty-six 
water supply schemes were sanctioned. The advent of war has resulted 
in a steep rise in the price of pipes amounting to 25 per cent. Conse· 
quently certain schemes are being reconsidered. 

3. Inter-pillage comm'Knication,.-Twenty-six more schemes under this 
head hav£:: been sanctioned. Efforts' are being made to complete the 
schemes before the close of the current financial year. 

4. Rural 8tLnitation.-Sixteen more schemes under this head have been 
;sanotioned. Efforts are being made to complete these schemes within the 
eurrent financial year. 

',' 5. Vl1lage'-irrigation channeZR.-FQrty-two more scftemes. under this 
head have been sanctioned. Efforts are being made to complete these 
aehellDes ,within the current financial year. ' 

6. Village demonstration plotscheme.-Thi., scheme was started in 
March, 1988. Farming on all the sixteen plots was carried out according 
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to t.he needs of that particular locality' and the improvement effected is 
by ll~ s of employment of improved methods of ti1l8be, improved ro1;a-

~  an4, mea.sure!l-to keep down pests, multiplication, of "improv?d seed, 
of difiereD;t c,irops, iJltroduction of new payiJlg crops, d,emonstration8 ~  
compost making,  etc. The intention wos that beUer methods of cultl. 
vation should be brought home to the cultivator by demonstration on his 
own land and under his own conditions. It cannot be said that the 
'Boheme has yet been a success. 

7. Fruit cultivation 8cheme.-This scheme Wall started in ~ eb lll  

1938. It is rendering every possible help to the fruit growers of this pro-
vince in the way of spraying and pruning of fruit trees against inseot peste 
and diseases, destruction of rats, picking, grading and packing of fruita, 
'budding of the fruit plant.s, laying out and upkeep of orchards on modern 
lines. ' The main featllre of this scheme during the year W88 that it. 
'working staff was divided into two units, each being supervised by a 
"Kamdar, so as to enable it to serve Simultaneously both the major fruit 
growing districts of this province, i.e., MardaB and Peshawar. The 
Iscbeme bas gained much pcpularity among the fruit growers. 

ASSAM 

Runl water 8UJIply 

ViIJap -.nitation . 

DiBcretionary grant. for public utility 

Boro irrigation 

Total 

Allotments from 
the Govemment 
of India'. grant. 

Re. 

4,90,91' 

2,38,81' 

67,460 

88,934 

40,000 

66,000 

9,89,112-

Expenditure ~ 
8Ot.b November, 

HII'. 

B&. 

2,88,000 

1,50,000 

46,000 

63,000 

38,881 

60,000 

8,2,-881 

-lneludM aDo4lDentll from the aeoond grant (Re. 6 Iakhe) earmarked for AMAm. 

2. Progress of scbemeR:-

(6) Uural water 8upply.-In the non-excluded areas 192 pucca wella 
.and four ring wells were coDstructed; fifteen old wells were alao cleared 
and renovated. Forty tube wells were sunk and reboring was found to 
be, necessary in the case of four. The construction of eleven tanks and 
-five bathing platforms W8S also completed during the period under report. 

In the excluded areas eleven s~ e masonry tanks and sixteen pueca 
-tws with pipe outlets w,ere completed. In addition to these, t;hree 

~ ll were 'also construoted. 
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(b) Village Toade.-In the non-excluded areas 261' miles of roads and 
u large number of bridges Bnd culverts were constructed; other roads were 
also repaired and improved. The most important of the road projects, 
i.6., the Jarain-Dawki road, WIl8 completed and made over to the Public 
Works Department for. maintenance. 

In the excluded areas, the construction of forty-five miles of roads and. 
six bridges was completed . 

. (e) JTilla.!f6 la»itation.-The grant under this head was mostly used to-
improve or add to the existi ng sources of wa$er-supply and communica-
tion. Expenditure was also iUcurred in certain places in clearing jungles 
and in purchasing materials for borehole latrines and pamphlets on health 
aud hygiene for free distribution among the villagers with a view to im-· 
fJI'Ove their general fWd 8&nitary conditions. 

There was no expenditure. under this head in the excluded areas. 

(d) Di8rretionary gTant8 for public; lltiiity.-The grants under this 1;u,iad 
besides being utilised to supplemel1t the. allotments for water-supply ~ 
village ronds were spent in lllaiiy 'plilCes on such useful items' as tbe con-
struction of irrigation channels, embankments, bunds ,and sluice gates· 
for the imIJrovement of agriculture, purchase and free distribution of 
lemon-plants, pineapple buckers! and jhara grass seeds, and purcha¥.: and 
free distribution of eri layings, spinning ,,-heels, sJa;vs and weaving acces· 
sories, etc., to aid the gro,,·th of subsidiary occupations. Money was also' 
spent on such useful objects a,; nrght Ilchools, a leper colony and a mater-
nity clinic. 

In the excluded areas, expC!nditure was incurred in connection with the' 
improvement of Idnd,ergarten Ilnq Lower Primary Schools and diversion of 
streams for wet-rice cultivation.· The construction of the new building 
at Aijai for the rnnnllfncture of Lllshai rugs was completed and a dyeing 
shed is under construction. 

~ J: ~  ,- ,. f ~ 

(e). Cattle breeding .-Eighty-six bulls were purqhasedand diBt:Vbuted: 
during the year under ~  of this !lumber, ~e e  died ~ e were 
sold as being unserviceaple. The total number of bulls at ~ end of 
the year was 211 distributed in groups over twenty ;oentreq: m. the pro-
vince. Every effort is being made wherever pOBSible to reduce the maxi-
mum ma.i,ntenance allO\yancEi of Rs. 5 J,o. Rs. 3. The total number of 
services performed was 4,906 during the year and 7,488 since the beginning 
of the scheme. There is a persistent demand for these bulls-a clear indi-
cation of their utility •. 

No experiditurewQ8 'incurred under this head in the 'excluded &reas· 
but the sum of RA. 5,600' set apart 'for the 'purpose iS8Xpeeted 'fu be spent 
during the extended period. '.' " 

The sum ()£ R1l; 15;000 paiirl to the :Livegtook m ~me ~ AssociatiOfil 
included in the eldpenditure .ngtIre for the e ~  period was fully ~ ~ 

bv the ~  for the !pUrpose for whioh allotmen.' were made. 
Money earmarked for cattle breeding soheme--is beirig . 'pent e l~  
mentally. 
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8. General e ~ ess was delayed in many cases due to a 
variety of causes, the moat important being-

(1) unsatisfactory wellther conditions; 

(2) lack of supervisiQn owing to insufficiency of staff; 

(3) dilatoriness of the contractors; and 

(4) difficulties about contributions. 

[n spite of the relaxation of the original condition of locai contrihlltioll, the 
response Uom the villagers in this connection was not readily" forthcoming 
apparenily because of their poverty, bllt whenever it c.me it took the 
form of free supply of lands and labour in most eases. 'Thue were a 
few eases in which the contribution W&1l made in cash. Tha works have 
evoked 8 Jmlat measure of appreciation from the rural populace but 
mgns arlil not· wanting to indicate that their maintenance, e.pecially oftha 
sources of water-supply and village TOads, will present a difficult problem. 
Some of the toea} ,authorities are already grumbling at the prospectcif hav-
ing t.o maintain them. Owing to the various difficulties experienced in the 
tmSt' in connection with the construction of both ring wells and tube wells 
and on representations made' from various quarters, Government have 
found it neceB8&I'Y to leave the choice between wells and tanks to the 
discretion of the District Officers and their advisor.,' committees subject to 
thecqndition that where tanks are substituted for wells adequate mf'flsures 
.hould be taken to prevent pollution of water. 

ORISSA 

Allotmenta (rom EXPf'nditu:e up to 
tbe OoverDlD8llt 30th November. 
of'India'. grant. 1989. 

&. Re. 

(1) Vm.p oo ...... nD'-tioDe 1,31,148 1,23,282 
(I) BaNl .... -pply 3,1f,921 l,n,I5'! 
(I) vm.p uplift • 2,800 2,0158 
(f) ~ weII'aN 10,000 8,110 
Ca) CMt1e lIinecIiq 10,000 10,000 

i.rotal 4,88,d7 3,81,On 

2. In Cuttack District, out of 459 communication' projecte 897 have 
been completed, 55 cancelled and 7 are in progress; and out of 991 
water supplyp,rojeots 614 have befln oompleted, 182 cancelled, 108 are in 
l es~  &ad 142 have not yet been takt'n up.'Dhe Ooltector reports thai 
the communication projects do not find much popular .upport nOl' are they 
likely to be of lasting benefit as no provision has been made for their 
maintenance. The progress of work has OIl the whole been slow, the main 
1'8uons ~ which are reported to be the 'reluetance of the 10061 people to 
ofter·help,m.·the_pe of money or laboul' and to part With the taudfl which 
AI'ffI,necetI88I'J"!for the projec* .j. .. . 
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:». !J;l B.,JasOre, out of 148 projects for communications, the Collector 
Eepads that 78. schemes have been compl$d, 21} $re in progress, 8 have 
not yet been taken up and 87 (of which 17 were partly done) were aban-
.doned owing to the el ~ e on the part of the villagers to contribute 
.to the schemes. 

Out of 4i5 achemes for water supply, 246 ~e been co,npieted,.84 are 
in progress. 78 have not yet beeu taken up, 55 have been .bandoned and 
.one is likely to be abandoned. the villagers having taken no. itttetest in 
them. A masonry well which collapsed in the course of consthiction WIW 
replaced by a tube well. 

4. In Puri, out of 97 communication projects 95 have been completed 
and 2 are in progt'ess; and out of S46 water supply projects 279 have been 
completed and 67 are in progress. 

5. In Sambalpur, 286 projects for village communieations and 869 for 
.rural water supply were taken up. All the village communication pro-
jeots and 846 water supply projects have 80 far been completed. The 
remaining 23 water supply projects are expected to be oompleted during 
the next hot weather. The Deputy Commissioner reports that there is 

~ ll acope for water-supply projects aud applicutions are coming in in large 
numbers from ryots for Government grant and adds that, as there is no 

~  Department in this district, this part of the rural uplift scheme 
.may be contiuued for some time to come, although it means consider-
.able extra work to the officers who are required to check and measure the 
works Bnd also to spur on the villagers where work is backward. 

6: In Ganjam, 2 communication projects, 189 wateI: .!Iupply, and 7 
village uplift schemes have been completed and 89 water supply schemes 
:are pending completion. 

7. In Koraput, 70 well projects, 14 roads, 3 tanks, and 1 cistern have 
been completed. The Oollector reports that, in spite of propaganda and 
.encouragement, it is difficult, to persuade the inhabitants to meet their 
share of the cost, lond Wht.ll they promise to give the required labour free 
they are inclined to prolong the period actually required for the work. 
Nbw that the beneficent activities of the fund are in evidence in the shape 
·of visible wells, the villa,;ers are showing a little more interest and some 
·desire to render Rssistance. As elsewhere in the pr6vince, the appeal of 
water supply schemes is stronger than that of ~m s to the 
.average villager, as tangible benefits are clearly discerIlible in the former, 
while with the quality of road work poasiblelittle difference between the 
.existing foot paths and rural development roads i$ discernible. It is anti-
cipated that the number of works in prosreas will evoke,. if not an en-
thusiastic welcome from the villagers, at least. a cordial reception ~  

,greater willingness to render . assistance. 

8. The future ~ l l e of roads' constructe.d out of the Rural Deve-
lopmentPrant has been and is still. Q problem .. , The villal{ers concerned 
are mostly apathetic about thei!; .mtUnt.enance. 'Thisdifticulty was anti-
.cipatecl even ~ 'the earlY,.stages of this e e me ~~  ~ Government are 
now examining the question as to the best posRiblemea1ls of securinll the 
maintenance of thf'!le roRds. . .  . 
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9. The village welfare centre at Dersardeuli in the district of Cuttaok 
continued' 't6 work' on' 'the ·.liries reported last year. ee~ e during 
~ period was' Re. ~ ~  the details of which are gi"len below:-

Ba. .t,. P. 

1.438 10 0 

'. 140 0 .0 
hQ 0 0 

IN 0 0 
t' '1 0 , 

Total 1,08'1 '1 ,0 

;, 

The total expfmditure'since the inoeptionof the work 8fJlOuntl to Be. ~ 

The staff remained the same in strength and personnel. . The ~l fM-
tures of .the work don,e. ~ given below:-

" ~ l l  nrttl sanittition -The viliage rouds were cleured onoe 
a .ee1l by the villagers thetnselves with the aid of the memben of the-
Gram' 8evsk·Blltniti. The soiling of open spaces was diacoura.ged and the 
1ril1apr6 were induced to use trench latrines, 8S a result of whioh 86-
treDcbes were dug. These trenches were filled up during the rains ad' 
vegetables  were «ro""n' m;er them. 'fhree tanks were cleured 'of weeds. 
One' thoufitlnd and fiftyreet ·of new roads were congtructed and one wen 
dug by the joint labour of the villagers. During nn outbreak of cholera 
in the vicinity. people ~ e taught preventive me ~s and 47 private 
wells were disinfected. ~ e was no outbreak in the centre. Two wells 
and one pond were exc:anlted partlY ~  popular :111<1 "artly liS 9: vernlllent 
contribution. Lectures on maternity and child-welfare were delivered. 
Eighteen delivery cases were attended to by the Dai. HoPJalOpathic' 
medicines were distrihuted amOTl!-,Jt;t the ~  All the villagers of 
Gobindpokhnri were vaceinat6d against small-pox when' there was an 6ut· 
break., and. the epidemie was thus checked. Five persons were induced 
to open windows in their houses. 

OJ.) e ~ ~~  of ,newspapers and mapzines was coIitin1Jed 
and a ~ WM ~ e  ~ e  club contipued to work. with 11 
m~ be  'Literacycl&lls6s were started lor adults.' The number of 
~ l~ m:ade.: l e ~ e  ?Vas }6 against 18 in the Jut year. DUring the year' 
under. report three ~  schools, including ODe school for girls, ",ere 
started. Altogether there are now 7 schools with 79 pupils in all. 

(iii). Cqttage inaustry.-Ericulture and spimHng of eri.yam were cont)i-
tiued .. ~ y se m rearers produced 26 seers of cocoon.. Eight e ~ 

inctudihg' 4 women spun 6 seetotl Of yarn. Some progress was made In 
the"iritroduct!oll of 'Carding ahd spinning of cotton. Two spinnig wheels 
for spinning wool and a loom for wea¥ing 'ASbilf ~ prepared at owners' 
cost. ~e eri chaddars and, 8 scarves were woven by one weaver. For 
weaving e~e articles special outfits were required and these' were made· 
at. tbecost of the wea.ve.r. l~ e  from the local sheep W&I used. 
Ninety-seven sareel, 86 dhoties, ~ DlOIquito. curtaina, •• ~ s  9 n.'pkins. 
Z1 bedsheets .nd $ .DltdBera were produced 8t J)ersardeuh .Rnd sold througJ:t. 
the Welfare Officer .. Weaving offanll from XRindui gt'R"* WBI tbkeri ~  

- ". ',' . ,".""-• woman. 
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(iv) Agricultv.Tt!.-The following table compares the areas under the 
crops and vegetables introduced last year with the areas under crops thill. 
year. 

Area in e ~ 
Name or crop. pnoedjng r.,-UDder 

year. report. 

Aerea. Acre&. 

Padc17 No. J 2'7'00 28'8 

Padcl7 No.. 11·26 U·S 

~  ,·25 2·' 
..... blq ; . I'd 2·. 
Dainoba .. peeD IDUlUN . 11·.  11·. 
Jute . J·91 '·5 
GrouDdnu$ . 8·22 '·6 
Cotton 0·94 0·88 
Keaari 2·00 Abuldoned. 

Potato 0·26 0" 
Onion and garlio . 2·88 1·8 
Winter veptablee 0·88. 0·48 

Brinjal and maize were grown on bari lands as in the last year. The Agri. 
cultural Deparlment supplied seeds of cotton, ginger, and sankhas8rU 
for tri!U. Sugarcane was tried on (}04 acres and gave an outtum of gur 
valued at Rs. 85. Fourteen compost pits were made. Two persons reo 
claimed their waste lands for growing vegetables. The grafts of mango 
and lemon numbering 40 were supplied to 8 people at cost price. Seven 
ponds were improved by removal of silt for irrigation purposes at owner'. 
cost. 

(v) ImpT01'oment of cattlc.-Forty-eight cows were served by the bull 
of the Utkal Co.Mangal Bamiti. Twenty.five calves were born, 11 male 
and 14 female. They show distinct signs of improvement. 

(lti) Va1lage (lmenitiB •. ~  was continued. Gram Bem 
Samitis were organised in each village. These Bamitis initiated the collec-
tion of a handful of rice daily from each household in t,lle respective vil· 
lages, as a result of which 5 mauJlds of rice were collected. As a result of 
the actiyities of these Samitis, 2 b ~ s were constructed in the 
villages of Dersardeuli and Sampur. Eleven magic lantern lectures were 
given. Seven new indigenous g8.JIles were taught to the school boys. A 
competition of the i,ndigenous game of 'Du Du' was arranged by the mE\m· 
bera of the Gram Sevak Samiti. Five picnic parties were organised. 

(vii) Di.putea.-Instead of having one Punchayat for each village, the 
villages were split up into 7 convenient units each unit having & Punchayat 
of its own. The Central Punchayat consists of 7 members having one 
member from each unit. The function of the Centrr.l Punchayat is to arbi. 
trate on the inter· village disputes as well as those which cannot be decided 
by any unit Punchayat. Civil and criminal cases numbering .14 were 
settled by the Punchayats. 

(viiij Co-opert£ti"B aotit)itie •. -The scheme of co-operative sale of agri. 
cultural produce was repeated. Eighteen persons deposited 122 maund, 
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and 15 seers of paddy and 87 maunds and 10 seers of Mug against an 
advance of Rs. 280. The paddy was sold in July, 1989, at Ra. 1·6-0 per 
maund, a rise of only one anna per maund over the ha"est prioe. The 
stock of Mug was sold in December, 1939, at Rs. 4·2-0 per maund, the 
rise over the harvest price being As. 15 per maund. The sale proceeds 
realized lese the advance paid were made over to the depositors. 

10. General.-One more year haa passed by since the submission of the 
last report. An attempt was made by the Government ~  the year to 
8880Ciate the public more closely with the work of rural reOOD8truotion by 
iDaiating that wherever possible, the local M. L. A.'s and representatives 
of Buch associations as the Harijan Sevak 8angh were consulted in regard 
to the choosing of sites for the construction of wells, the uaefulness of 
the roads, and in general the adequacy of the eeveral achemel. The 
apathy of the villagers, however, still remains the chief stumbling block. 
The number of schemes that were begun but had to be abandoned owing 
to the indifference and want of co·operation of the villagers is large in 
almost 8'\'ery district, although the Government have been progressively 
reducing the rate of contribution expected from them. This feature is by 
no means confined to the backward areas of the province-Cuttack being 
just 8.'1 bad as .Koraput in this respect. In spite of these setbacks, how· 
ever, the Provincial Government consider that this work should be carried 
on, in the hope that, as the years pass and more wells are dug Rnd more 
roads constructed, the rural population will begin to appreciate their bene· 
fits and the indifference Rnd non.co-operation ~ existing will gradually 
be replaced by greater enthusiasm and goodwill. 

SIND 

AUotmenta (rom EJ[penditure apto 
the Goverament 10th N09'ember, 
of India ~ 1838. 

Re. tt.. 
1. Agrioaltaral achemee • 85,000 ",887 

I. IadamiallOhemee . • ~ e  18,878 

I. DiIoretioGar7 pant. • 81,400 75,041 

.. Beeond INAt . 11.000 .. 
Total • 1,74,000 1,88,581 

2. Agricultural schemes.--In recognition of the fact that pure seed it 
still the greatest need of agriculture in the province, the number of seed 
and implement depots has been increaaed from 18 to 88. These depots 
BOld 18,988 maunds of pure seed of improved varieties of cotton, rice, 
wheat, iowari, bajti, and oil seeds and 588 improved agricultural imple-
ments. They also complied with 1,025 requisitions for the hire of imple-
ment.. A new departure has been an endeavour to use the depots for 
propaganda purposes by exhibiting at them specimen. of most of the 
improved seeds and implements required for the province. A beginning 
has also been made in the introduction of an improved poultry.breeding 
9Cheme from the funds allotted under this head. . 
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8. Indu.tri"u. ,eh,m8l.-Tbe activities have been under the heads of 
,rope-making, soap-making, tanning and bee-Keeping. 

It has been decided that soa.p-making is mainly an urban induAtry and 
the expenditure will henceforward be met from ordinary provincial reve-
nues. Some work is, however, still being done in the villages. During 
.the year the Demonstrator visited Nawabshah. Hyderabad and Upper 
Sind Frontier .districts and 80-40 persona reoeived iilstructiona in those 
.districts. 

There is nothing particul'l.r to report in the progress ot rope-making. 
A beginning has been made in the tanning industry by sending a local 
.tanner to be trained at Bombay and he is now imparting instruction in 
:the Hyderabad district. Much is hoped from the introduction of the bee-
keeping industry. Hives have been imported from Travancore and the 
Himalayas and are being acclimatised in Karachi itself. So ~ the work 
-.done in the villages has been confined to demonstration. but it is hoped 
·when the hives have been multiplied in Karachi, to distribute them to 
villager&. 

4. Di,cretionMy grants.-The Government of India grant under thia 
bead is earmarked for improvement of water-supply and sanitation and 
hygiene, which includes paving of village streets. The most substantial 
progress made during the year has been in the provision of tube-walJs. 
More than 120 such wells hnve been constructed or approved for construc-
tion during the yenr. the numher heing appreciahle in the Hyderabad. 
Nawabshah. Sukkur. Thnr Parkar and Larkana districts. A numbor of 
. ordinary wells have also been sunk or improved. Real progress has also 
been made in the removal of manure outside the villages Rnd storing it 
unde:.-modt>m agricultural methods and the result-s are particula.rly 
notable in the four s ~ of north Sind. In addition to this villo.ge 
,.treets have been levelled, and pits and depressions filled up. Tn ·some 
districts the yillagers have begun to provide tlleir houses with more l~ 
dows and Vfmtilators. Village medicine chests (table dispensaries)oonti-
nue to incrense and are to be found in all villages in the selected areas, 
_hile in Hyderabad district alone there are forty-six such chests. 

DELm 

I. Improvement of water luppl7 

n. Communication. • 

m. Reserve 

Total 

Allotment. from 
tile a-.rnment 
oIYadia'lpent. 

. RI. 

'''100 
11,900 

13,900 

1,00,000 

Expenditure upto 
10th November, 

1939 • 

RI. 

71,100 

11,900 

1,,900 

98,900 

2. 1. Improvement of water supply.-In all 884 wells have been pro-
'Tided or repaired at a cost of Rs. 71.100 roundly. The total includes two 
tlew wen. and e ~ e simple tube-wells. The right. of user are ~ 
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always entirel.r clear, but it i. understood that of the 884 wells dealt wttb 
191 belong to land-owners and 148 to "othe1'8" (i .•. , to ~ m  • "'eepers, 
etc.). The available balance of the grant as a whole will .be .pent undQd 
tbia bead-Reo 2,100 in the ourrent year and Re. 1.000 m 1940-41 an 
1941-42. The details are as under.-

Warb _P1eMd aDd pmd [01' • 
To be paid [or iD. 1939 ... 0-

(a) AiP'ioultural boriDi O.,.atioDil •  • 
{b> weUa iD. Najafprh aDd lIabnuli Pill 

To be paid for iD. ~  aDd ~

ApicnIItanl boriDa operUi0D8 (Be. 100 P. --> 
ToW 

'71.100 

600 
1,100 

1,000 

'7,,",00 

. II., BoGd. and communication •. -No new work haa been dODe. The-
allotment and the expenditure have been adjusted in accordance "ith 
actuala. 
111. Deputy Commil.ioner'8 re.eT1)e.-No important new work baa-

been undertaken but works in progress have been completed. The allot-
ment and the expenditure have been adjusted in accordanoe with actuels. 

S. Bummary.-Including actual disbursements, payments due to con-
tractors. and aU sanctioned it.ems, the progress of expenditure against the-
lanotioned grant of 1,00,000 is as under:-

L Improvement. or _ter euppJy 
n. Boada and oommunioatiOD8 
m. Deputy ColDJIIiaaioll8l'" ~e 

Total 

Re. 
73,200 
11,900 
13,900 

99,000 

Owing to the prevailing scarcity cash contributions by the villagers: 
have not been numerous or important. Contributions have been made in 
the abape of labour in many casel. 

AnrfER-MERW ABA 

AJIotmeDte from 
the OoYtnmleDt 
oflDdia' ..... t. 

I. 1mpto ..... 'oIym.pl'MdllDcJudblg 
the ~ or IID&Il bridPI 
l ~ .' 0 0 • 

I. ProptIpDda for the imJ)l'09aDeDi of' 
.-iauJture .... lUi.". ooadJ. 
tlOl:ua •  •  •  •  •  • 

I. Improvemeat or JivIItook Uld poaJwj 
~  .... 

'0 IrrIption m~ iDc1udi:q tube 
weill •  •  •  •  . •  • 

t. Model vm..-0 • 0 0 • 

70 &dio audanmophoDe r.om .... 1D raal .... 

Be. 

18,110 

8,000 
a,OOO 

8,710 

8,000 

1,100 

1,OO,eoo 
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2. Impro,,'n«I,., of "ilIA" TOIId, and condructio,. 0/ .rn4U bridg4' alld 
cuz",rt •. -Further colleotion of boulden and .to'!e metal ~ on 
ihree mile8 of tbe Srinagar Xanpura road; one mile of the ~ Kekri 
road was metalled and one mile repaired aDd improved sa a lair weather 
road. The works on these two roads afforded relief to villagera in the areas 
where distress is prevalent due to the failure of the crops. 
A new road (about 7 furlongs in length) known as the "Hallowe. Cir· 

(lular road" has been constructed on a contributory basis for the conveni· 
.ence of people visiting the large fairs held at Pushkar. 

8: Pr.opagancla. for improvement of agriculture and ,anitary conde. 
tiona.-Three agricultural aSlistants aided by six demonstrators toured the 
"mages in the district. Operations included practical experiments in the 
lo11owing crops sown in the oultivators' own nelds:-

e ~ barley, oats, linaeed, lucame, cotton, maize, bajra and 
Jowar. 

Demonstrations were  given in the following lubjeots:-
(1) Silage making; (2) prepantioD of bone ohar maDure; (8) IiDe 

.owing of cotton; (4:) drying of cotton seeds sa a preventive 
against pink bollworm; (5) clarification of cane juice by the 
aotivated cotton process; (6) use of improved irnplflmollta 
inoluding clia«cutters; (7) control of katra (hairy caterpiller) 
and white ante by the applioation of poisoned bran; and (8) 
destruction of field rata by poison . 

. The Mason W88 unfortunately unfavourable to ~ l l experimen.ta 
owmg to the severe shonage of rain 

Three hand chaffcutterl were sold. The agrioultural auiataat. gave 
fectures toO the villagers on the following lubject.:-

(i) care and improvement of livestoCk; 

(ii) fruit and vegetable farming; 

(iii) rural sanitation; 
(iv) co-operation; Bnd 

(v) social reform. 
At tile agrioultural .taiI had little to do by way of agricultural prop ... 

~  owing to the failure of rains and the famine, money was saved by 
.employing the ataJf on famine works. 
The free supply of medicines continued to be made to villagers iu the 

more ullhealthy tracta through scbool teachers in whose charge 100 medi. 
-cine c}lesta were placed. 8tooks of medicine were replenished &8 reo 
quired. Tbe system is a success. 
4. lmprovem,nt of Zi'Oe.tock and poultry.-Qr the three bulls of the 

'rharparkar and Harlana breeds maintained for breeding purposes, two 
Ilre unfit. The remaining bull covered ten cows frorp December 1988 to 
,JUly 1989. Owing to tbe famine and the serious fodaer scarcity most of 
the cows have migratEld, and cousequently no more bulbi of ~m e  
lItock were purchased for breeding. 

6. Di.cretiqrw,ry grt£nt.-Two Sub.Inspectors who were engaged for 
oClOnduoting propaganda for better living conditions in the rural are_ 
opened six m01'e ~ e  in the district thus bringing the total number 
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of the societies to nineteen, the object of whioh is to rttduce waateful ex· 
penditUl'e on social ceremonies. This Bcheme haa, however, been post-
poll('d owing to the famino. The di1l\culty for the cultivator durintr the 
prePent famine is to support life· and it would be impertinent to lecture-
him on the importance of thrift.. He is wllsting nothing. 
6. Irrigation improvement including tube welz..-No expenditure baa. 

ye~ been incurred on this scheme. Government have arranged for the-
~ l l Survey to make an enquiry during the pres.nt oold e ~ 
into the water supply and irrigation of Ajmer-Merwara. • 

-7. Model viUage.-It is proposed to build one or more vitlagea ~ 
8erve as a model to the surrounding country side in order to improve' tbe 
limenities of village life, bot the scheme haa been poatponed till after 
the famine. The problem' of improved irrigat.ion is being studied, without· 
which no village in Ajmer-Merwara can flourish. 

, 8. RAdio attd gramophone facilities ia rural (Jr6CJJi.-One radio set with 
a battery has been purchased for propaganda work. 

COOBO 

Allotment. from ~ e  
the Ocnrernment Novemhtlr. 
of India -. poan&. 1988. 

R&. Rn. 
(1) DiaciretioDary grant . 17,346 12,446 
(2) Water lIupply achemee • 61,"" 86.792 

", ~  BaNI -.aiWioD-AupD'I 3,000 2,7S1 
4) Cattle hr.ding .  . 1,740 1,578· 
(6) VeteriD&ry abed I.DO 1,100 
(6) Bee Jteepina. • 3,000 3,000 
(1) Villase oommunicatioDII "tee 1,001 
(8) Co-operation '  • eoo ~ 

Total sa,!OO 68.lne 

2. ~ e y Gr4nt.-During the year under report. Ule grant .... 
utilised ~ sinking three wells in places of water scarcity and the work of 
four more wells is in progress. :Four tanks were restored and are now in 
good (',andition. A spar-bridge across a stream in the rul'&l area wu put up 
and three village communications have beeg repaired and made fit for 
vehicular traffic. . 

S. Wat6r .upply .chemeB.-Eleven tanks were restored with good 
result. and five wells were Bunk and a channel serving irription purposel 
was repaired. The work in all these cases W8I done to the beat. ad. 
vantage of the rural population Itncl the result. achieved are quite 
satisfactory . 

4. Rural .anitation.-In all 719 bore-hole latrines l"ere conltructed 
out of which 645 were in rural aress and 74 within the municipalities. 
AB a result. of good propaganda work carried out. by the Sanitary Deput-
ment most of the work was done by the villagers on co-operative baais. 

. 5. ~ bTe6ding.-Twenty-four bull .ealvee were bought for distribu- • 
tien to ~  e ~e credit aocieties and to enthuBiaatic cattle 
owners ~ a view to lDlprove cattle breeding in importAmt villages. 
They ebe~  reared in ~ ,luitabIe fann and except the ~ that died the 
otibe!'l .are m good ecmdltion. Ceetro.eema grail IIeedJ worth RI. 100 
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were distributed' freely among the rural population with a ''fiew to improve' 
fodder for cattle. 

6. Village communication.t-Five village roads were repaired and made 
fit for vehicular traffic. The condition of these roads is aatisfactory. 

7. Co-operation.-A awn of Rs. 600 was re-allotted from the provision 
made for water supply for t.he construction of a building for a village Co-
~ e e Rural e ~l me  Society on contribution basis. The work is 
\D progress. 

'8. It wa8found enrly this yf!8.r thRt the limit up to which contribution 
aan be waived was exceeded and the . principle of contribution J'ither in 
kind or by free labour or in money was st.rictIy enforced. The revenue 
ofticiala haft experienced great diffioulty in recovering the required contri-
bution from the beneficiaries with the result that in many cases the" 
question of e m~  was taken up in favour of schemes in which the 
required contribution was deposited. A numbtl' of applications from the 
villager. hAve been received during the year particularly for grants under 
water supply scheme. In all cases of ready contribution the schema 
have been examined Rnd kept for consideration when further sum is draW1l 
from Government of India's grant. 

ltULER RE DESTRUCTIVE INSECTS AND PESTS ACT . ... 

Kl'. J. D. 'l'yIoD (Secretary, e ~ me  of ECucation, Health and 
J,jincl!;:):' Sir. r lay on the table 8 copy of the Department of Education, 
Helllth and LAnds' ~  No. F. l ~  (20)/39-A., dated the 20th 
."Jow·rnhf'r. 1040, re!!Rrding the rules framed' bv the Central G6vemnlent 
under Section8 4A and 4D of the DestruetiTe In8ects and Peste Act,1914. 

DEPARTMENT OF EDUCATION, HEALTH 'AND LANDS. 

NOTIFICATION . 

.AolUCULTUB& 

Ntv) Delhi, tlle ~ Novem6er 19¥J. 

1\;0. P. r;n·13 (!'l)','.'I·A.-In e:'Cf'rcille of the rowers conferred by lM!Ct.ions 4A and 
4D of ~ p,e.t\'Uctive lx!aecta and Peats, Act, 1914 (II of 1914), the Central Govern', 
ment is l~  to make, with effect  from the lat February 1941, the following rul. 
for'regulating the tran'JlOrt from,the Punjab, the North-West Frontier Province and 
Rritillh Baluchistan to any other ProvinCt' in British India of certain articlea which 
are likely to carry the destrpctive ineect known at Ban Jo-' Scale (A.pidiow. pt.nH-
ciOlU') and thereby caUle ipfection to crop" .namely :-

1. In theee ruIN, "infl'Ct.ed Province meane the Punjab the NorthrWeat FroDtier 
Province or British Baluchistan. 

2. The articlea to which then TIlles apply are:-

(0) the following plants, namely, akik, alder, almond, apple, apricot, beech. 
bbang, birch. crab apple, cdtiR, cherry, chestnut, currant, elm, eucalyp-
tus, grapt' "ine, l e ~ e  hawthorn, lilac, moantain uh, mulberry. 
oak, peach, pear, peralmmon, poplar, plum, quince, ra."berry. roee. 
Itrawberry, walnut. and willow: 

(6) the following plant. material. DaIIlely, buda, cutting., aciOll8, graft.a, bulbi. 
leaVell, eeedlinga, tuber. and rhizomea, of the plant.a specified in clauee (a). 
and , 

(c) aDy ~  \lI8d 'in packing or wrapping up &DJ of tbe plut.a and plaU 
material. mentioned in ClaUlel (a) and (6). 

Note,-Tbele mea do not. apply to the 'fruita of the plaDta me ~ in eta.-
(II). 



3 No arUele to which th ... rulu apply lhall be tffllllpOrt.ed from an infeet.ed 
~ to any other Pro.moe in Brit.iah 1odia-

(a) by means of letter or AJIIple pon or by air, 
(6) bY'rot.d except. by aach route. u may be lpacified by t.he Qovemmeot. of the 

otller Province. or 
(e) by railway or inland Iteam v_I ~  the OODlipmeot. it aeoompaDied ,by 

a certificate in the form aet forth lU the Schedule aunu:ed to theIe 1"IU. 
and signed by the authority apeeifi.ed therein. \ 

SeWula. 

'Dais it to certify that the li\'ing plaDta/p1ant matMialI l~ in th. 00IIIigD. 
ment. of which particu1an art given ~  ~ e ~y u:ammed 00 ............. .. 
("ta) by ~ ...................... (1WIWIC mul tlUtpattOfi 01 ~ ........................... a daJt 
authorised official of the ....... ..... ...... ... ~ 01 Deput_ltt) ..................... and .. 
tIM eonaipnaeat iDcludiDl ill. paclciDl covered by tlria certilca&e hM beea adequMel, 
teeated and fumigated With hydrocJUic acid PI immediately prior I eubMqUeDt to 
iIlaperlioa aDd made f,.. from Ii\'ing S_ lo.e RUIle. 

Date of ell'emQwljoo ad fuDdcatioo .................................... ···· .. · .... · ...... · .. · .......... • .. • 
P.nieala1'a· of ccmu .... _t .......................................... ·· .... · ... ··· ............................... .. 
N.. aDd deaerlptioa of pacbgel ............................................................................. . 
~ ... 1'b ............................................................................................... . 

De.:riptioa. of UviDg rIaote or plut materiala ....................................................... .. 
Kzport.ed by ....................................................................................................... .01 

NUDe ad addrela of the 00DIipee ........................................................................... . 

8ipt.an of certifyiq alIthorit,.. ...................................... . 

DlliptioL ....................................................... . 

·N .... -'l'be abcnre oert.i6cate IlIould be "d-
(.) ill the Puaj.... by the Blttcaalopt, PlIIljab Apicaltaral Collap, LytlIpar, 

or ncb other omc. .. may be aut.horiIed by the Director of .&,rioaltan, 
PlI8jab ill &Ilia baMlf, 

(6) ill t.he North·W. Frontier ProviDca, by t.he Aaricaltaral 0A0er of ... 
Province. or luch other offtrer u may be autfioriaed by the Provincial 
GoV4l1"lUll8llt. in t.hia bebalf, aDd 

(e) ill BritUh Balachiatu, br t.ba Agricaltaral Oftloer, Baluchiatu, or .... 
~  o5ceT .. maY' he alItboriaed by the Chief CommiIIioaer in tWa 

O. I. BOZlUN, 
luiae 8eo,. f() de (]O",. of 1.1& 

nIB INSURANCE DEPOSITS (TEMPORA.RY REDUCTION) BILl,. 

JIr. I'reIi4l1lt (Tbe Honourable Sir Abdur Rahim): The HOUle will DOW 
,'C>liUme consideration of the following motion moved by the Honourable 
iJiwan Bahadur Sir A. Ramaswami Mudaliar on Tuesday, the 11th 
Fehruary, 1941, namely: 

"That the Bill to provide for the reduction temporarily of t.he amoaatl payaw. 
... iDItalment. of t.he IUJIl to be deposited by an illlurer under l8ction 7 of t.he 
.In'a1'ance Act, 1938, be taken into colllidetatioJl." 

JIr. Lalch&n4 lIavUral (Sind: Non·Muhammadan Rural): Sir, I find 
'that this Bill attempts to be beneficial to the insuren, and, from that point 
-of ~  to give them help at tha time of war is creditable to the Honour-
.bIe the Commerce Member. But the benefit. of its proviaion8 are rei-



'rD DrSUlWfOS DBI'QIfJ' ~  UDOCTIOIll) BILL 253. 

tricted to those insurance companies which have their premium income at 
less than Rs. 80.000. And clause 5 withdraws the benefit from' those . 
.oompaniel whose premium income exceeds RB. 80,000. With regard to 
.tibi •• the Federation of Indian Insurance Companies sent a repreaantation 
Iio the Commerce Member and also to the Honourable Members of the 
House. They have laid down three cOl1ditions under which the btlnefit 
.hould be extended to these companies, as, ot.herwise, they say, adequate 
HBef is not given to the insurance oompanies, and these insurance com· 
panies, called the younger insurance compania., are not such as to be 
restricted to those which ha.ve a premium income or Rs. 30,000 or less. I 
:have put in certain amendments, and, lin a House oonstituted like this, it 
rH only right that the Honourable the Commerce Membel' should consider 
-them and. see if he can help these companies. Unle1lB the Government are 
inclined to help those companies on whose behalf requests are being made, 
ihere will be no improvement in their position and these &Dlendments can· 
'DOt be passed. Therefore, I appeal to the Honourable the Commerce 
MAmlber to oonllider this representation and see if he cannot extend theee 
_vantages to these life insurance oompaniea. 

Firat they say that it should apply to those m ~ es that have been 
~  for ten years .  .  .  .  . 

1Ir. 1'nIidea\ (The ~ ble Sir Abdur Rahim): There are the 
:amendments to claUBea sent in by the ~ Member. I think the 
Honourable Member ought to reserve his remarks till then. 

111'. Lek' .... Bavallat: I say the1'e will be no hope for these companies, 
cad I am putting my ~e .  .  • •. 

Xl. PrtIlden' (The Honourable Sir Abdur Bahittl): I think the Hon· 
oOurable Member had better wait till then. 

1Ir. LIlcll&nd Bav&1rat: Anyway, these are the general demands -1 am 
making. I am saying that ~  should be extended either to those companie.'1 
-that have been working for over ten years or that have got a premium 
mcor;ne of Its. 50,000 or under .  . .. 

Ill. PrIIl4a\ (The Honourable Sir Abdur Rah!im): That is really 8. 
:SpeCific amendment to a specific clause. 

1Ir. LalchIa4 lfaV&lral: Therefore, I will not take more time. I am 
oQIlly asking the Honourable the Commerce Mem.ber to consider at least 
the representation they have m.ade-it is in his hands-and give them any 
1'eli.ef if 'it can possibly be given. 

Mr. T. Obapman-lIort.lmer (Bengal: European): Sir, among the more 
important provisions of the Insurance Act of 1988 are thOfle contained in 
action 7 of that Act. where there . are set out the amoun.ts -payable by 
insurers by way of deposit. The Bill now before the House leeks to 
modify, in certain circumstances, sectlion 7. It is now provided that an 
insurer shall be deemed to have complied with the provi8ions of this section 
if he has paid or if he pays in accordance with the provigions of this new 
Bill, one· half or an amount equal to not leS8 than one-ha.lf of the total 
:amount that he would have been required to pay under sectiou 7 of the 
laauranoe Aot of 1988. 
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As Honourable Members know. the imposition of deposits on insurers-
ia one of the s'8feguards to protect tbe publie from finaotJially unaound 
compamett. During the last three deeade8. there have been numerous CRa. 
wbere companies started with insuffi,cient clIpital <rupon an UDtIO\md 
financial basis have failed or at all events havtl not. been able to honour all 
their obligations. The tendency towards the growt.b of such oompaniea. 
had by 1987 reached such proportions &S to amount almost to " menace 
not only t.o the good name of insurers 8S a whole, but to ~e immring pub-
lic. Thousands of persons have 'in the pastlOtlt their money ali a result of 
the operat.ions of these unsound companies. The Governtnent of India in 
order to meet this situation originally proposed even more onerous condi-
tions than those now set out in section 7. But, under pre88ure from this 
House and having regard to the real hardship that m ~  result in certain· 
~  they made nn !mportant concession, and t.he then Lender of the 
~  Sir Nripendra Sircar, accepted t.he proposals as now set out in -. 
tiOll 7 (3). As Honourable Members are aWllre, this sE'('tion l ~  

inter alia that for small insurers carryiIlg QIl life s l ~e business only, 
these may be able to'pay their dE'posits over a period of ten ~ e s  provided 
that the first deposit shall amount to not less than one-fourth of the total. 
In .the Statement of Objects and Reasons there nre set outtbe re&Sollf!r,for-
~e proposed new coaeession to these small insurers. I believe'that these-
rroposals were pressed,upon Gover.Jltnent by many of the smaller companies 
but we believe that the e ~se e s of. all the larger cO'!1panies .!llso· 
supported them. In tbese dlrcumstances It would perhapti' beUANidon-
able for any Member of this House to oppose the ~ l  At tbe same tim. 
Hon0\H'8ble Members of this House ha'-e other dutiea to pedom! bMides 
the duty, in some cases, of representing t.be views of vested interel'ts,bow-
ever important those vested interests mlly be. This Bill is one that con-
cerns .not insurers only but the general  public, Ilnd we, therefore, have to 
conwider it ratber from the point of view of the gp-neral public' and not 
merely, alone, from the point of view of the insurers. Nothing could be' 
more fntal to the healthy gro'\\-th of insurance in tbis country, especially 
of life assurance, if, directl;y or indirectly, encouragl:'ment were giveh to 
mushroom companies. It is. therefore, in tbat light that we have to .eon. 
sider these proposals. . 

. Fortunalely, we have to thank the far-sighted policy of Sir Nripendra 
Sircar for many of the safeguards contained in the 11188 A,lij the prell8llC& 
of which may be held to justify the modifications now proposed. I have 
no doubt. at all in mv own mind that the Honourable the Commerce Mem-
ber himself is s s ~  that, with the safeguards he has at the hand of Go,,-
emment in the 1938 Act, he can amply justify t.he concessions now propos-
ed to be made Bnd the more lenient treatment that he S8t!ka to giVE> to the: 
Joung proprietary life ;n8urance companies. I am sure that. he too appre-
ciates the p08llible dangers that may be inherent in any measure of thi. 
kind of which unscrupulou8 persons might take advantage. In fact, tn the. 
Statement of Objects and Reasons, the mllle ~ Member quite definitely 
justifies the C8se for the new Bill on the conditions arising out of the 
present "\\'ar. Though in recent weeks I beli8\'e ihere has been Borne im-
provement in the outlook for life ~ e buwineHs, thore can be no· doubt: 
at all that .. a direct result of the war there has been a,!Ie1'ious falling away 
of busineea and also a oouiderable numbfsl'l of cases 1thert' polioi.· have 
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been allowed to lapse. This in itself was a tendeno;v that was bound I1d-
versely to affect especially the smaller and the e~e  companies, however 
well-managed those companies might be. But. a further R8rious difficulty 
presented itself before these young offices. That particular difficulty arosa-. 
out of the very low rates at which Governnlent can now borrow and the 
very low yield that can be obtained on Government and other trustee 
s8curitielJ,-faf lower in tact than had seemed possible when the Insurance 
Act of 1938 was originally passed. While, therefore, therE: is still  always 
that danger of allowing undue growth in weak insurance companies who, 
might be a menace to the public, we have at the same time to recojplise, 
a8 Government clearly do recognise, that a much greater danger migut be 
the putting into liquidation of weak companios, otherwise well-managed 
and pursuing a careful financial policy. as a result of collditlionfl that, we 
hope will in future PBSS away. It has already been accepted that these 
depoilits fulfil a decidedly useful purpose, IlDd the insurers are nowcompell-
ed by law to make quite substantial deposit!!.. Circumstancefl however' 
alter cases. The circumstances today are V8St-iy different from those that 
obtained at the time when thUs Act of Hl88wQ{! piloted through th" House 
by Sir Nripendra Nath Sircar, and in view of: these circumstances, it is, in 
our opinion, right nnd proper that in the best interests of insurance, and,. 
may I say, of the general publ!ie who have taken out polieies of life maur-
ancti,' that some help ~ ll  be given .to the young proprietltty life com-
pamel at this time. Under the Insumnoe Act of 1938 tbe Government 
have taken upon themselves ample power, both legislative and m ~  

tive, to deal with bad cases, and especially ~e eases. of companies that 81'e" 
working on thoroughly unsound lines. We hope, Sir, that the Honourable 
the Commerce Member "ill give his assurance to iiP.llomle that in adopt-
ing a policy of more lenient treatment in regard· to, depotlit.) he has no in-
tention whatever of relaxing the much lDOre Htringeot control he can exer-
cise in other directionil. Sir, I support the Bill ' 

1Ir. Muhammad IfaUDlIll(Patna and Chota Nagpur cum Orissa: Mu-
hammadHn): Sir. I do not wish to take m ~  time of the House, but I 
merelv wnnt to sav tl few words in connection with t·he object for which 
this Bill ~ been hrought forward. This mell8ure may be in the interests 
of the shnrE'holdprg or  of the smnller compnniefl themselves, as lily friend, 
Mr, Chapmnn-Mort.imer, just pointed out, but it cannot be in the interest 
of the ~ sll e  in this country, for we have to consider, in connection with 
this measure. whether it is in the interest of this countrv to hayc a number 
of smnll mll~ m infllJrlmce comp:mies with weak fin;mcial backing or a 
few big solid companies with strong financial background. If a company 
requires some reBel by wny of sUllpension of its deposits or gomp, other 
concession for depositing its security money, then I think such a company 
has no right to exiRt, "'eclluse, in that case, such companies may, by means 
of false propaganda, induce the innocent unwary pubLic to insure t.heir lives 
wtith them, nnd hring the insured into trouble later on. The fnct that a 
company is not nble to deposit the security amount or that it l'ORuires some' 
oonc£'s8ion8 in mRking'the deposit onlJ ~  thaI; it is not..able to meet. 
its oommitmt'nts. I t.hink, Sir, when t.he Dill was passed in UI38; every 
possible precaution was taken 'to see that the security demanded from t.hese· 
companies was not unduly heavy, 80 that it might kill the enterprili\6. Now 
the plea urged for ~ this concession is the existenOe of ~e war, ~  
1 thlink tnat in iiBelf is an afgunteDt that there should be no 8USpeDBlOD ... 
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because probely, as a result of the 'War, at leut some of the life insurance 
-companies might be compelled to payout more money on account of deaths 
.in fields, than in ordinary times. Even in regard to nrt' insurance com-
panies., they too might be called upon to meet a larger number of claims 
88 a result of the war conditions now prevailing thanm normal times. So 
I feel, and this is the view held by a large majority in the commercial 
-world, that this suspension whioh is now ROught to be given to young 
·inBurance companieB would only encourage small and tbir4.01888 inBurance 
oC)ompanies to do what they like with public life and with publio money. 
-On principle, Sir, I refuse to accept the principles underlying thiB measure, 
.and I oppose it tooth and nail. I feel it ill absolutely wrong to give this 
,-concession to insurance companies, beoause this conceaaion will be given 
to them at the ooet of the entire publio who will make thbir commitmenta 
'by insuring with these companies. Although I knoW that we have a weak 
·oppollition on this aide and the Honourable the Commerce Member I.'&Il 
"... uy· meaaure that he wants to, yet I personally feel-&nd I did have 
·certa.bl consultationa with commercial people of Calcutta who are also of 
-my way of thinlring,-that this measure is not at all in the intere.t. of thia 
-oouatry. It may be in the intel'elte of a few peoplt> who are ahareholden 
1Uld directors of the companies, but certainly this concession is not in the 
'interests of the people at large in this country. If it were pouible, I would 
. say that we should have a meaaure whioh would demand more seoudtiea 
'from insurance companies l'&ther than give this concession. With th_ 
-.few remarb, Bir, I oppose this Bill. 

Dr. P .•• Baa .... (Calcutta Suburbs: Non-Muhammadall Urb'Jt.n): 
. Sir, I had no intention to take part in this debate. but the remarks whioh 
·have fallen from my Honourable friend, Mr. Nauman. make it incumbent 
upon me to 88J a few worde. My friend says that it may be in the interests 
·of the shareholders to have this leniency but that it is not in the interest. 
'of the insured or the general public. Sir. he is entirely wrong. It' is in 
·the interest. Of public generally that some leniency should be shown to the 
: insurance companie.. If tbeee small and young companiea are forced to 
'go into liquidation. who will suffer? The insured and the general public 
as well. Then my friend says that there is opposition in commercial 
:circles in Bengal. That is only a partial view of things. He himaelf may 
be opposed, but the general public is not opposed to this Bill. In fact, 
~s Bill is one which looks very sympathetioally at the difticultiea of 
1Dsurance companies. Insurance companies are now earning a very small 
-rate of dividend, and to give them some relief is not only necess&.ry but 
'fully ~ ble  My friend refers to fire insurance companies and other 
'COmpanies. ThiS measure does not affect those companie.. It affects only 
:the life insurance companies. • 

Sir, I wholeheartedly support the Bill. 

'1'11. Honourabl. Dlwan .&bum Sir A. BalDasWIml lrudaUar (Member 
'for Commerce Rnd Labour): Mr. President, I perSonallv welcome this 
odebate, particularly as two ~  conflicting ~e s have beEm expreBsed on 
·th!s subject. I might echo the words of a' very famouB gentleman who 
'aald that much may be said on both sides. I can assure mv friend, Mr. 
'Nauman, and others of his way of thinking that the intere.t of the 
iiDBuNd, what he oalla the public, W'U ftry mucb in my mind "ben I 
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~ e  that this Bill should be introduced in this House. I think my 
friend, Mr. Chapman-Mortimer, took a more .impartial view of the whole 
que8tion. when he put before the House both the point of view of the public 
and the point of view of these young life insurance companies. This Bill 
does ~ in any way attempt to go back on the very salient principles that. 
were laId down by my predecessor, Sir Nripendra Nath Sircar, when he 
introduced and passed the main Insurance Bill through this House. My 
friend, MI'. Nauman, referred to fire insurance and other companies. Ma, 
1 remind him .  .  .  .  . .' 

1Il' .• "mald .aumaa: That walt only by 1I1e way. 
'1'Iae KODOUable DIWaD Bahadar Sir A. BamaI1ramt Ka4&l1ar: May I 

remind him that the position of' fire insurance companies at the present. 
time is perhaps exaotly the reverse of the position of life insurance com-
panies. With conditioIlll created by the war, while they may be helpful to. 
fire insurance companies, they are certainly not helpful to life insurance-
companies, and they have in fact detracted much of their business. 
At a conference which I held some time towards the end of last year. 

the insurance companies, both big and amall, both the young and the old, 
were unanimous in their conclusion that some relief must be given to the 
young life insurance companies. But I want to a88ure the House that it 
was not merely the representation of the iuurance companies that weighed 
with me or with the Commerce Department in coming forward with this 
Bill. Mr. Chapman Mortimer and Dr. Banerjea have both referred to 
another aspect of the question. We know that at the present moment 
life insurance companies are not doing so well &s before the Will'. I am 
glad to have the assurance that within the last few weeks business is 
looking up and I .bope that it will go on improving, but it was brought home 
to us that the business of these companies had fallen. And what W&B 
the consequence? They were not able to pay the deposit due from them 
under the Act. If they did not pay these deposits the Superintendent of 
Insurance has the statutory bl ~  laid upon him to cancel the regis-
tration of those companies. A canC'ellation of registration would inevitably 
be followed up by winding up proC'eedings and liquidation of ~ c?m-
panies. I ask Mr. Nauman, who would ultimately suffer by these liqUIda-
tion proceedings? The gentlemen or ladies who have insured in ~e e 
oompanies, will be the most to suffer hom those liquidation proceedings 
and, therefore, are the persons that will be benefited by any oonoo88ion, 908' 
8ugge8tedby this BAl, bein.gNi8ted to these companies. Ii is not purely 
in t,he interests of life insurance companies that this concession is being 
granted. It is as much· in the interests of the policyholders of these com-
panies that this concession is being granted. At the same .time, Govern-
ment halVe taken into consideration the interests of the pobc.vholdera and 
that is the reason whv they have hedged this concel!8ion with conditions 
which appear in claus8 5 of the Bill. The RIDo\mt that they get .by wt:y 
of premium and renewal premhul1 incomes, the ~  ~ e  ~ ~ they 
can grant bonuses, the expenditure that they can mcur dunng thIS ttme,-
all these have been made conditions before this concessiSPl. can be granted 
to these companies. It seems to me, _therefore: that. on the whole, both 
Bides of the question have been !Rken .mto. e~~l  ~  e~me  
are justified in coming forward WIth t.hlS BIll and gIvmg thIS ~e  

A very important question was raised by my ~~ ble fnend, Mr. 
Ohapman.Mortimer, relating to the present condItIon of Government 
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seouritie8 and the low rate of interest that is earned. I am very muoh 
·concerned about that question from the point of view of life in8urance 
companies. Whether young or old, they are faced with 8 ·problem. 
Insurance premia have been tixed at 8 time when ~ es  Tates were very 
.much higher than they are now, and it 8eem8 to me that that is a problem 
which requires serious oonsideration both on the part of the inauranoe 
companies and on the part of the Government, and the solution oannot 
always be on the lines that are 80 ea8ily suggested by insUl'8nce oompanies, 
namely, release of their obligation8 unoer section ~  of the Insurance Act. 
'That is not the real solution so was I can see. There are ather l ~ s 

which must be thought of and I caD only say at thi8 stage that Government 
-are actively considering, and I hope the inauranee companies 8110 will 
consider, what solution can be auggestecl for this state of affair!.. 
Deposita are going to be reduced by half, from Ra. 16,667 these yoUng 

··companies will pay only half that amount for the period of the war and 
.one year thereafter, that is to sa.\'. while conditions which are now prevail-
ing oontinue to prevail. e~  will pay from the amounts that they collect 
by way of renewal premiums and original premiums. 
That is all I have to say at this s ~e  If mv Honourable friend, Mr. 

Lalchand Navalrai, still wllnts to move his amendments I 8hall then make 
my observations, but I trust that in t.he l ~  of all the speeches that have 
alreadY'been made he will realise that a much more effective answer will 
probably come from those who sit alongside of him than even from me . 

... ~ Lalchand lfavalrat: I only wRnt to put one question to the Honour-
-able Membet. How does he arrive at the figure of Rs. RO,OOO in the caee 
of these younger companies? Why should it not be Rs. 50,0001 

'.l'he Bonoura.ble Diwa.n B&badur Sir A. Bamuwamt Kudall&r: The 
amount of Rs. M,()()() has been workel) out verv carefullv and is on the 
generous side. The deposit thRt hR8 to he ma(ie b~  instalments is, as I 
said, Rs. 16,667. They are required to ~  only half that deposit amount, 
that is, Rs. 8,000 odd. If the.,' get a premium income of Rs. 30,000, then, 
according to these younger companies, e~  normally provide not more 
than 25 per cent. of their premium in('ome, and very often not more than 
20 per cent. of that income. for expenditure. If vou take out 20 per cent. 
of that income of Rs. 80,000. that is. Rs. 6.000 for expenditure, and about 
Rs. 8,000 for the deposit, that makes Re. 14,000. 'l'bey have got a comfort-
able balance of .still Rs. 16,000 from which they can pav whatever clailD.l 
mature and meet other iucidental expenses. That is why the amount of 
Re. 80,000 has been arrived at . 

.... 'I. OhapDlUl-JIorUmtr: I did not want to intenupt the Honourable 
the Commerce Member while he WRS speaking, hut he referred twice to the 
. faot that certain insurers were unable to pay their premiums-I take it he 
. meant the instalments 011 their deposits 1 

ft. Honoarable DiWUl Baha4ar Sir A. BlmllWaml KI4&UIr: I meant 
. deposits under section 7. 

111'. PreIl4ent (The Honourable Rir Abdur Rahim): The question it: 
"That the Bill to provide for the red1lC!tion temporarily of. t.be amoan'-payable 
.. inatalmentl of the lum to he deJlOlited by an ml\1rer under lIdion 7 of tu 
ID.lurance Act, 1938, be taken into consideration." 

The motion was adopted. 
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Clauses 8 and 4 were added to the Bill. 
Clause 6 was added to the Bill. 
Clause'S 6, 7 and 8 were added to the Bill. 

Clauses 2 and 1 were added to the Bill. 
The Title and the Preamble were added to tM Bill. 

fte Boa.ourable DlwaD B&ha4ur Sir .A. B.amalWaml Kucllliar: Sir, 1 
move: 
"That the Bill he paued:" 

Mr. PruldeDt (The Honourable Sir Abdur Rahim): The question i.: 

"That the Bill he paued." 

The motion was adopted. 

MOTION BE DOCUMENTS RELATING TO THE INDO-CEYLON 
CONVERSATIONS. 

Mr. I. D. Ty80D (Secretary, Department of Education, Health and 
Lands): Sir, I move: 
"That the document. relating to the Indo·Ceylon ooo"enatiou, which w..., laid OD 

the table of thi. Houae on the 11th February, 1941, be taken into CODIIideration." 

Honourable Members will recall that the talks to which these papers 
~  110011 refer were intended to be "entirely informal and exploratory" 

. in character. The object In view and the hope entertained when 
the talks were inaugurated were that by' this means a basis would be 
found for fonnal negotiations at a later date on all problems of common 
interest requiring adjustment between India and Ceylon. Representatives 
from the two countries accordingly met in New Delhi on five occasions 
in the earlier part of November. 1'be course of the talks is apparent from 
the papers that have been laid before the House. The plain fact is that 
the negotiations broke down at the first hurdle-the question of the statu8 
of Indians in Ceylon. The House \\;11 appreciate that this inv.olved matters 
~  principle on which the representatives of the Government of India 
.neither could nor in fact did concede any ground. 
These papers which are before the House were presented on the 11th 

of this month. On the same day, similar papers were presented. in the 
'State Couneil of Cevlon: Honourable Members will have seen, however, 
that something else took piare on that day in the State Council in Ceylon. 
Hi. Excellency the GoVE'nlOr of Ceylon took the opportunity in a message 
10 the State CO\Dlcil to remind that bodv of the existence of certain under-
takings given in the past by and on ~ l  of Ceylon. I regret that we 
baTe not yet received from our Agent in Ceylon the reply to our request 
for the exact text of His Bxcellency's message; but from Pre88 reports it 
is clear that His 'Excellency gave a list of the underlakings by which he 
-conceived the Govemment of Cevlon were bound and he went on to state 
that he had held himself bound 8S Governor to withhold approval, ratifica-
tion 6r assent in respect of any Aot. Regulation or measure to which the 
Government of India did not agree and the effect of whicJt would be to 
deprive Indians of the benefit of any of the undertakings-I should m~ e 
it cle8l' that I am quoting from &. News Agency report-I venture to thmk 
that His Excellency the Govemor's reminder will be regarded 88 timely 
and reas8uring by Indians in Cevlon and elsewhere and we must hope that 
aa a sequel better counsels will prevail. Sir, I move. 
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.... Pl'8IId8Jl' (The Honourable Sir Abdur Rahim): Motion moved: 
"That the documents relating to the Indo-Ceylon convenationa, "hioh "ere laid 00. 

the· table of thia Houae on the 11th F.ebruary, 1941, be taken into conaideration." 

The Chair has received n<>tice of an amendment to this motion from 
Sir Raza Ali. This amendment has perhaps been circulated to all the 
Members. 

SIr 81ed Baa. All (Cities of the United Provinces: Muhammadan 
Urban): Yes and the Government. \ 

Mr. Pruld8Jl' (The Honourable Sir Abdur Rahim): Ie there any objec-
tion to the requirement of the Standing Order being waived? 

ft. BoDourabl. Sir Glrja ShaDkar Bajpal (Member for Eduoation. 
Health and Lands): There is no objection to the Standing Order being 
waived, 80 far as we are ooncerned. 

Mr. PnIld .. , (The Honourn51e Sir Abdur Rahim): I will allow the 
Honourable Member to move it . 

. SIr &Jed Bua All: Sir, I beg to move: 

"That the following words be added at the end of the motion moved by my 
HOIlOurable friend, Mr. T)'IOn: 

'ADd this A_bly regretll the failure of the Indo-Ceylon converutiona .. 
revealed in the verbatim report and IIUpPOrts the attitude adopted by the 
representatives of the Government of India which faithfully ~ e  

the point of view of Indian puhlic opinion; and while recognillDJ fA. 
deBire of the Ceylon State Council to maintain itt independence of aeticm, 
appreciatea the message lIf'.nt by the Governor of Ceylon to that body 
with respect to the nndertaking. given by Hia Kaj8llty'. Government. and 
by the Government of Ceylon to the Government of India and expl"lllllM 
the hope that it will aerve to emphame the importance, particularly, 
nnder preM1It c:ireumIt.aDc:e, of DOt.hinlt being dOlUl by the Go,,8I'DIDeJlt 
ad people of Ceylon which will endanger the good relat.ioDl whiab 
ahould axiat between the two conntri811 whOle iDtereeti are 10 intimatel7 
bound together." 

The question that is before this House is of very great importance to 
this 00UJ:Jtry. Papers have been circulated and those papen reveal the 
character of the conversations" that were held in November last between 
the representatives of the Government of Ceylon and the representatives 
of. the Government of India. While emphasuing the importance of these 
negotiations I would draw the attention of this House to the important fact 
that countries within the British Commonwealth of Nations seem to have 
hit upon a particular plan in dealing with Indian settlers in those countries. 
Let me make it quite clear that the plan whiqp, on the whole, seems to 
have been adopted is thie. When, a country finds that Indians who in 
time past rendered very great servicel to the country in which they have 
become settled are not quite 80 useful ~ that country as they were in the 
past, an aBort is made to iubject Indian Bettlers to political disabiUtiel. 

JIr. PrIIldeIU (The Honourable Sir Abdur Rahim): The Honourable 
Member ought to conflne himself to the Resolution, that is, the relations 
between. Ceylon and India, and not travel outside. 

IIr 1114 :aau .l1l: I do not think I am travelling ..... 
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Mr. PrUideD\ (The Honourable Sir Abdur Rahim): The Chair is just 
suggesting that to the Honourable Member. 

Sir Syed :&au .&11: As a matter of fact, the political status of our people 
in Ceylon is the pivot on which everything else hinges and that is the 
reason why I was referring to that question. In fact, as the House 
knows. .  .  . • 

Mr. PrealdlD\ (The Honourable Sir Abdur Rahim): We are not con-
('emed with any other countries within the Commonwealth. We are now 
concerned with Ceylon. 

Sir Syed. Bua .&11: } am just ilIultrating what treatment we get ... 

Mr. PnIldat (The Honourable Sir Abdur Rahim): The Honourable 
Member must confine himself to the tenne of the Resolution before the 
House. 

Sir Syed B.u& .&11: I believe I have 30 minutes at my disposal. 

Mr. PrtIIdeD\ (The Honourable Sir Abdur Rahim): There is no time 
limit. but the Honourable Member willconside1: the delJire of other Members 
also to take part in the debate. 

Sir 8y_ Bau All: I place myaelf entirely in your hands. My position. . 

Mr. PnIId.ent (The HonoUl'lWle Sir Abdur . Re,him): The Chair is not 
trying to impose any time limit. It it ooIy .pointinIJ out that the Honour-
able Member's remarks must be relevant and confined to the motion before 
the Houee. That is an. 

SIr Syed. &au All: We find that the Government of Ceylon has started 
the present campaign by subjecting Indiana to political disadvantages. Very 
brie6.y I will refer to a few facts which ~l  go to show, on the one hand 
that there has been a consistent course of conduct on the part of the 
Ceylon Government imposini political disabilities on Indian settlers in. 
Ceylon and, on ihe other hand, that the action taken in this matter by 
His Excellency the Governor of Ceylon is perfectly justified. In the first 
place. I will briefly refer this House to a certain Ordinance that was 
passed by the Ceylon State Council. That drdinance is known by the 
name of "the Village Communities Ordinance. ":Now this Ordinance was 
passed in 1988. The object of the Ordinance was to take away the right 
of tbe vote from aU labourers resident on estates. t must say, in fairness 
to the Ceylon Government, that it made no distinction between the Ceylon. 
ese and the lndians; it took away the right of the vote from all labourers 
resident on estates. But it was not such an innocent legislative measure 
8S it appeared to be on the face of it. The real object was to disfranchise 
a 'Iery large number of ~  labourers working O? es es ~ The number 
of Ceylonese labourers mvolved was very !;mall mdeed; It was only s. 
fraotion of the total number of labourers resident on the estates. That is 
why the Ceylon Government took away this right. Asa matter of fact 
e ~  this unifonnity was introduced aIter the Ordinance as originally passed 
had been reserved for t.he signification of His ~ es y s pleasure. :rhe 
net result of t.his is that. a very large number of IndulJls have been deprIved 
of the right of vote. 

B 
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Now, t.he second measure, the aim of which was to bring about not only 
a political but also an economic strangulation of our people had a far-
reaching effect. This second measure was the Fisheries Ordinance that 
was published on the 19th MRY. 1989. The real roint involved was this 
-I do not want to. go into details-that t,he right to fish for profit was 
confined only to. the Ceylonese, and the definition of "Ceylonese" as 
incorporated in that Ordinance was: "Ceylonese was a person domioiled in 
Ceylon and possessing a Ceylon domicile of origin". The important point 
is that the right was limited to those eyl e~e who had a domicile of 
origin in Ceylon. Now. as the House knows, there is a qry large number 
of Indinns in Ceylon who do not have the domicile of origin. in Ceylon but 
who are Ceylonese by virtue of having a domicile of choieein that country. 
Indeed this entire class wall excluded by the operation ·of this clause. This 
led naturally t() a great controversy. and T m1lst Ray that the GovE'rnment 
of India and their Agent did what they could to ~ about the amendment 
of the Bill. The Bill was reserved for the silmification·· of His Majeflty's 
pleasure but, since then. I am sorry t() .say that the Bill has e~  ll~se  

No doubt an undertaking has been given by the Minillter eoneerned in 
the State Council that in gpanting certificates. wit.hout which nobody can 
exercise the right of fishing for profit. care will be taken thRt the provisions 
of the Bill do not work unduly bllrshl;V ~ s  Tndians; But., Sir. thio is 
onlv a statement from A M"mister. yrmav 8av at once that T am not one 
of thOflfl who are prepared to take the statem'ent of a Minister at it.s. face 
val ue when political paaaiOI18 are aroused againat the IndiMl settlers In 
a particular country. •  I know what he-s happened in other PRrts of the 
lJritish Commonwealth. Therefore. let me suggest to thf' Govemment 
of India that they should not aUach undue importance to these .tAte-
mente made in the Legislature unless those statements find a place in t.he 
Statute-book itself. We know whAt has happenPd ·fo·onrl oo3ntryrnen in 
India iteelf-how they hAve suffered in spite of oertain RA81lranoes given in 
one Chamber or another. • 

Now I may, in paeling, also refer to the Destitute Immigrante Regula-
tion Amendment Ordin&nce that was passed in 1987 by the State Council 
of Ceylon. In this connection I would also refer to the attempts made 
to evict Indian cultivatol'll from the Portswood Gardens in Kaodapola. I 
am glad that, as a result of the. efforts made by the Government of India, 
that propoeaI to evict .Indian agriculturists was dropped. Be that a8 it 
may, the point is that the Govemment of Ceylon. during the past four or 
five years, have, unfortunately, been doing their level best to impose poli-
tical and economic disabilitie8 upon our people domiciled in Ceylon. I 
may also refer to the present state of feeling obtaining in Ceylon as 
oescribed in the report of the Government of India'R Agent in Ceylon at 
page 96; I do not think I should read that because thRt would take some 
time. I am referring to the Agent's Report for 1989, which is the last 
1'eport available from that officer. Now. Sir, all the-se things go to show 
that the state of affairs in Ceylon is very unsatisfactory indeed. and .it iA 
the duty of tbepeople of this country and of the Government of Ind!" to 
be quite alert and not to allow themselves to be 1\ party to any eemm~l  
innocent proposal which would surely be worked in the l ~ nm toO the 
detriment of our people. 

Now, cOrning to the conversatione themselves, the House knows thAt 
they broke clown because the Ceylonese Government delegateA were unable 
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to agree to anything with regard to the political status of our people ill 
Ceylon. 1 must say that we a.ppreciate ~ Ilttitude of the l'epresentlltives 
of ~ e Government of ~ in, takiug up the attitude which thay did. The 
attItude of the representatives of the Government of India was moderate 
and reasonable. In fact, had the conversatiooa developed and had a full 
discussion on some of ~ relUuining points taken place, we would have 
been in a better position to judge 8& to what the attitude of the Govern-
JlJent of India on these points was. But I sincerely hope that when the 
stuge ~es for a fuller discussion of the remaining points, if that stage 
eYer 11 rt'lVeR , the (io\,crmuellt of Iudia will realise that whereas the 
representatives of the Ceylon Government W'e the 'representatives both 
of the (Tovemlllent and of the people, the representatives of the 
Government of India are only the e ~e es of their Govent-
llit'llt .1111<1 1I0t of the people. What 1. meun is that there is all 
the greater need for dealing with the Ceylonese delegates boldly 
ll~  e lsl~  I 11 ~  I wily Btly that I am f;urprised lit the 
attItude of the Government of India who did not think it worlh-while to 
in\'ite one or two representatives either of this Chamber or of the people 
in t,his country to be associated with themselves in the conduct of theBe 
negotiat.ions. Taking the position as it is in India and having regard to 
the fact that. whereas our representatives are permanent officials, l,be Gov-
ernment of Ceylon is represented by not only the representatives of the 
Oovernment. but also by the representatives of the people, the Government 
of India should not take this matter lightly but they should take the 
advantage of the co-operation of nOD-official element. The biggest Con-
ference that has been held on the quest.ion of Indians overseas was at 
Cape Town in 1927. While We .know that the :Leader of t.hat. ,Deleglltion 
was fL distinguished Member of the Government of India, my friend, Sir 
Mllbamlllnd Hnhihullah, a l1umber of non-officials were invited bv the 
Government to be full members of that Delegation and they helped the 
Government of India throughout those negotiationl'r. Ilow they performed 
tht'ir duty, is a matter of common knowledge and I do not think it is 
necessary for me to say anything about that. Aft06r all, things have chang-
ed very considerably since 1927. We know that whereas for many years 
the Leader of the Indian Delegation to the League of Nations used to be 
an official, a non-official was appointed to lead the Delegation four or five 
vears ago. I do hope that the Government of India, when the time comes, 
~ ll not go to sleep over the question of invit.ing the oo-operation of non-
official element. 

Now, I must say that great credit is ,due to the Govemot' of Ceylon 
for having sent the message, a portion of which was quoted by my Bon-
ourable friend. Mr. Tyson. My own view is that the Governor of eyl~  
did no more than his duty in sending that message to the State ·CounCl]. 
reminding the Council and the Ministers of the e~  which. had be~  
given by the Ceylonese Government to the Government of l~ and lD 
I';ome oases even by His Majesty's Government. In fact, had HIS ~ el
lency not sent this message, I am afraid he would perhaps, have faIled to 
do bia duty. I must add that I have no desire whatsoever 'to ?et1act ~m 
the merij; of the action taken by the Governor. The !D08t . difficult thmg 
in this world, one finds, is to do one's duty. At tlm.es that beoomes 
exoeedingly difficult indeed Rnd I think the ~~  of HlS ~ e e y the 
Governor of Ceyl9n in sending that message WIll be appreCIated not only 
in this House or in India alone but it will be appreciated by all those people 
who care even today for justice and fairplay. B 2 
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~e . thing more ond I h8\"e done. It seems outwardly that these 
e ~l l~l  broke ~ on the question of the consideration of our country. 
men s. political. st?tU8 10 Ceylon. But 80 far os I can see, while this i& 
perfeclily true. It 18 sad to() find that the Government of Ceylon has iu the 
mean.time b~  endeavouring to impose economic disahilitie"  on our people. 
I beheve thIS House ":ilI be ~ ~ es e  to know thot ~e is 8 proposal 
today before the, ~l l of M101S!ers 10 Ceylon. for establishing 8 Govern. 
ment monopoly J,Il nee trade. It 18 propoaed thnt this trade. which up till 
now. haa been carried on by the Indians in Ceylon should be taken over by 
the Ceylonese Government. and 8 monopolv of riee trade should be estab. 
lished by that Govennment. One would be at A loss to find an" reasous 
good, bad or indifferent to justify that departure from a long established 
po,licy., ~ do not ~  it is necessary for me to dwell on that point but I 
~  It IS a very Important matter and T mllst put it hefore this House 
to:'·show as to what seems t.o be the real object of this move. The real 
object I think is this. tTnfortunately. we are in the midst of a catastro. 
phic war and if the Government of a country is so inclined. it can do many 
a thing now when the war is going on which it would not be able to do in 
nomlal t;mes, ThereforE'. it. is nllt>gedb'-lnt ill order to E>n!lUfE> the food 
supply of the people. the Government of Ceylon should take over this rice 
trade. Now. one is unable to understand this altitude and one ('nn find no 
~ s  why Government should contemplate this action. J have got artides 
that. have appeared in the Ceylonese preBS. I do not wllnt to tire out 
this House by  reading them Ollt. The real obje-ct is all too clear. The 
proposal to establish a Government monopoly in rice is the thin I"nd of the 
wedge. When the war comes to an, end, it is obvious that ~ Govern· 
ment monopoly would be entrusted to a Iyndicate setup in Ce:vlon. The 
object is that those Indians who are engaged in carrying on this huge trade 
which runs into crores .of rupees should be deprived of the trade and that 
it should ultimately be carried on by the Ceylonese people themRelveR. 
They are introducing the Government simply liS a cloak. The real object 
is to take away this important trade from the hands of Indians. e~l

fore. I think while we appreciate the attitude of the Government of India. 
as revealed in the reports that have been circulated to U8 and the m ~  

in. which they have stood up for the rights of the people. I hope they WlU 
realise that they should not relax their ettorts but keep a careful ,!ateh 
over all that is happening in Ceylon. It may be, Sir. that appeals wUl be 
made to their sense of sweet reasonableness, t,hey will be asked to come 
to terms at this juncture when the Commonwealth is involved in a life 
and death stnIggle with 8 ruthless enemy. All I can say is, that. AS the 
amendment suggests while we. should not do anything t.o disturb the 
hannonious relations between ~ two countries of the Bri.tish Common-
wealth. We must make it clear that it i. not our duty alone to work for 
hannony, but it is equallv the duty of the Government, of Ceylon not to 
create unpleasantness and trouble between India and Ceylon. 

Before I Bit down, let me point out that the ~ that l ~e l in 
the CeylOD press and the speeches that were made by certain Ceylon 
Ministers leave not much doubt that whereas therl" iR verv tittle anti-TntliAn 
feeling in Ceylon, interested personA want to take advantRge of the preRrnt, 
position by enacting anti.,Indian legislation both in politicRI and eoconomic 
telds. That impression is lupported by a number of speeches BIle{ writ-
ings. I hope. Sir. t,hM, this dSlbate will serve a useful purpose. It will 
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remind the people of Ceylon that it is not only the Goverument of India 
-that very rightly stands up for the rights of the people of this country, 
but that this House, reprt-senting the people of this country will always 
give its unqualified support to such action as the Government of India 
may take to safeguard the rights of our people settled overseas; not only 
that, but that this House urges upon the Government of India not to 
relax their.eflorts and not to be a party to any concession whatsoever which 
is likely to be exploited by the Govemment of Ceylon in the future to the 
detriment of our people. Sir, I move the amendment. 

JIr. Preeident (The Honourable Sir Abdur Rahim): The original motion 
was: 

"That the dc)(.'ument. relating to the Indo-Ceylon converaationa, which were laid aD 
t.U table of t.hia HoWIe on the 11th Eebruary, 1941, be taken into conaideration." 

To this un umendment has been moved: 

"And tbia Auembly regret. the failure of the l e~ l  oonvenat.iona aa 
revealed in the verbatim report and aupporta the attitude adopted by the repr_ta-
tin. of the Government of India which faithfully repreeenta the point of view of 
Indian public opinion; and while recognising the de.ire of the C,.,wn State Council 
to maiDtain ita iDdependenl't' of action, appreciate. the _ge aent by the Governor 
of Ceylon to that. body with relpect to the undertakinp given by Hia MajeRy'. 
Govemment and by the GOl"eI'llment of Ceylon to t.he Govemmentof India and 
expreuea t.he hope that. it will 1Ie.·ve to emph .. ize the importance particularly under 
preeent circum.tuce. of nothing ~  done by the Government. and the people of 
CeyhlD which will er.dangl'r the JI:OOd relatiOnIl which should exist between the two 
countriea whose int.erMta are 10 intimately \)(lund together." 

Dr. P ••• B&II.II'j" (Calcutta Suburbs: Non-Muhammadan Urban): Sir, 
I rise to support this amendment. I will not go into the history of the 
relations between India and Ceylon at the present moment, hut it will 
~ e for me to say that. the present position of Ceylon has been built up 
very largely by the efforts of Indilm emigranti!. What has Tndia obtained 
in return? Political and economic disabilities. Is this right? The 
attitude taken up hy the Ceylon delegation at the conference which took 
pl/lce t\ few weeks ago was most unreasonable. They insisted on certain 
restrictions being imposed upon the immigration of Indians into Ceylon 
and they mso insisted that the present disabilities should continue. I am 
~l  that. the Government of Tndia on this occasion stood by India and the 
Government 011 India nnd the Honourable Sir Girja Sha.nkur Bajpai owe 
our hest thanks for the determined and finl) stand they took up on this 
OCCU!;iOll. " Sir, in the past we have very often complained of the attitude 
taken up hy the Government of India. in e~  to questions relating to 
other Colonies a.nd Dominions. We hnve criticised the Government of 
1n(lj,) for their failure to do their ~  by India, but a better 
state of t.hing!! hus cOllJmenced now and I hope that the 
(iov('rmnent of India in future will be IlS strong and as firm IlS they 
have been in e~l  t.o the negotiations between India and Ceylon. Sir, 
we apprecinte aleo th ~ attitude which has been iuken up by {he Governor 
of e~l  who sent a mes!lage to the Ceylon State Council some portiJns 
of which were read out by my Honourable friend, Mr. Tyson. He said: 
"I hold myself bound all the Governor to withhold approval, ratification or 

1188t'nt in rHpeet. of any Act, the effect of which would be to deprive Indiana of tile 
bME'flt of any of the undertakinga." 

This is all very good. Tt has been said that the Governor of Ceylon did 
l ll~ more t.hAn his dllt:v. Tn these dllYs the l l ~e ,)f duty 
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deserves thanks Bnd our best thanks ure due to the ~ l  for taking up 
this st.and. Sir, my Honourable friend. Sir Razu AI.i,expres8ed 8urptiae 
that the Govt..rwneut of Indiu did not think fit to tukt! BOUlt! revresentatives 
of this Asstlmbly into confidence at tht> tiille of the uegotiutio1l8. The 
lltlgot.il!tionll are not yet finished. 1 believe there will be further negotill'. 
tioll8 because the interests of fudiu uud' Ceylon are intertwined and when 
these negotiations take place again I bope the HououralXe S\f Girja Shankar 
Bajpai will think fit to Iw>sociatt' with him SOllte represeti\atins of thiit 
Assembly as his colleugues. Sir, let us hope and t·rust that the e l~ of 
Ceylon and their representatives, the Ministers, will take II wilier view of 
the position and will. in future. ('omt> to Q better undeMltnndirig between 
thelll and ourselves. 

, Mr. 1' ••• lama (Madras: European): Sir. I desire to support tbe 
:,jaotion thst has been moved by my Honourable friend, Sir Rasa Ali. The 
dominant feeling that ill left ill m~  own mind after a perusal of the do('u-
ments lI'hieh hAve b~  'placed Oll tht" table of the HouBt' is one of pro· 
found regret at the whole business. 'l'hesp cOll\'ersatiotls that Wf::'re held 
were not formal. The tnlks hod not fPuclwd II stRge ut which forUl,,1 
negot.iations could be undertaken. 'fbf::'.'Ii were held for the purpose of 
e l~ the ground and ont! would e l~  b ~ hoped that in the course 
of those conversations the lele~ll l  froll) hoth Oo\"cnllllellt.fl would have 
found sottle commoD; measure of agreement on which thf::'Y could hlNe 
erected the structure of a reasonable fonnal agreement between the two 
countries. And it is surprising on the face of it that even at this stage 
no common basis was found. And yet, when one reads the verbatim 
reeord,-and I am exceedingly glad that the Government of India have 
placed that verbatim record before us,-he will realise tlIat, judging by 
the attitude of the Ceylon Ministers there was never any hope of arriving 
at a common ground of agreement even ill the eArlier stages of theS(' 
oo!lversations. . It ~ indeed mOtlt regrettable that t·hl" Ceylon ministers 
should have come to this country in no better framt" of mind: and I should 
like to -v that unless there is 0 radieal 81ter6tion in the attitude of the 
lll ~ e  'in Oeylonto the qneation of the important Indian minority in 
that island. thet'e it no chance of any agreement being renched. 

The Asseq:lbly then adjourned for Lunch till a Quarter rust. Two of the 
Clock. 

The A8semblyre-auembled lifter Lunch at a Quater Paet Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Ill ...... lames: Mr. Deputy President, before the House adjourned {or 
lunch, I was making some remarks ali to the attitude of. the Ceylon Ministers 
during the course of the conversations which they had with the representa-
tives of the Government of India; and I am bo1.pld to say that they seemed 
to have shown their worAt side during those discussions-I use that phrllse 
hecause it carri()r. with it an implication that they have another side which 
I trust they will e l ~ ~ l y t.o u," on anotherocc8sion .. The Govern-
ment of Indiu's attitude is, by this nlotiop which hilS beel) placed before 
the House, praiF;ed alld supported. 1 think the House may congratulate 
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itself upon the fact that a very strong del{·gation e l ~ e  the Govern 
ment of India in these cOllversatiotJ3. Sir Girja Shankar Bajpai and 3ir 
RIlIllOSW&llIi Mudaliar are both very doughty fighters when.it comes to the 
question of the protection of the interest.s of Indians overs£os; and Sir 
Oirja Shankar Bajpai has behind him a record in this matter of which any 
man in ~ country lOlly well ne proud. Although it is true that the 
Go\'ernment in this country is not in the technical sense responsible to 
the legislature, on thill matter, at any rate, there is absolutely no difference 
between the Government and the people of the country. That has been 
made clear in this relmlution and I hope that tbat observation will Qe well 
noticed in Ceylon. 

Reference has been made to the action of the Oovernor of Ceylon. We, 
a9 legislators, admit that aU legislative bodies like'to have as independent 
8 position as possible. That, no doubt, is true of the. State Council in 
Colombo, at whOle sittings I have often been present. . They are not a 
~ b bllhind us, Membe1'8 of this HOUBe, in claiming independence' for tMir 
own organ. But I must say that on 'thiA" occasion it is well that the 
Governor has reminded them that tbey cannot act as tbougb tbere were no 
otber pt'l'AOns in tbe world than themselves; nor can they act as tbough 
C('ylon were not hi cloee proximity to this bountry; nor' can' they act as 
though there were not in Ceylon a ftry impoi'tlmt immigrant population. 
I am glad tbat. the House is being asked .ofticially to ~ e tbe action 
of the Ceylon Governor in sending hig iltatemeDt't6'ttie State Council: I 
believe that this action of bia is botb right and· timely. Sir Andrew 
Caldecott is extremely popular in ~y  partioularly ~m  tbe Sinhalese 
population. Anyone wbo has beeD to Ceylon will psalise that. He is 
not a person who' would take action oftbis kind'·'unless he felt it was 
absolutely essential; and I am sure tbat it baa Dot in aoy wwy been dictated 
8S a result of outside pressure. This action of the Governor' in regard to 
all important minority in the island of Ceylon carries with it a very im-
portant l~  that some communities in tbis country migbt well bear in 
mind· We hope in our recommendation to the House that the effect of 
the Governor's message will be to bring bome to the Government and 
people of Ceylon, the importance of maintaining good relations between tbeir 
country and this. After all, if the situation continues to deteriorate by 
reason of unfettered action 011 the part of the Government of Ceylon, there 
is no knowing where it might lead us all to, it would, espeoially under' the-
circumstances prevailing today, be an immense tragedy if any action of Ii 
retaliatory character were thought necessary either by this Government or 
b~  the Government of Ceylon. Let the House admit quite frankly that. 
the presence of a lllrge immigrant population in the island of Ceylon dot-s 
raise very important questions of a political and economic character; and 
some of us have done our be lit to understand and appreciate the point of 
view of the Ceylon Ministers. But there is no problem raised by the· 
presence of Indians in Ceylon which is not capable. of . solution provided 
that solution is Rought as 8 result of co·operative effort and not on the basis 
of extreme demands  and threats, I take it that· that is the attitude of 
the Government of India today, for in the Press Communique whiob was 
issued on the 11th of February the following sentence is recorded: 

"The deaire of the Government of India that relation. between the two oountrie8 
should be placed on a firm ha8iB of fri.endlhip and oo-operation ~ in no way dimi-
nished. Ud ahould a prom8Ct of a resumption of negotiations with greater ~ l ~  

. . "T. .. ,,( ~ ...... .:a ~  ton take advlZl.tale of It. 
ef IUCOIII appear in the fuwr.... tney WIll .,.. lUWlu. • '*_., 0 o· • • 
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I am in the ·fortunate position of hlAving Illany friends not only in this 
country but also in Ceylon, and I count among my friends some of the 
Ministers of the Ceylon Government. I cannot helieve tm&t it is beyond 
their power to seek a solution of these problems from a different angle than 
that from which they have sought it in the Pllst. There are bound to 
be extremists in every party---there are in fact: but I do believe that by nnd 
large the people of Ceylon desire to live on friendly terms with those from 
Innia who have settled in that. country. As far lIS I am concerned and a9 
far as this Group is concerned, we have always made ,it clear that in the 
matter of the position of Indians overseas we, who live and move and have 
our being in this country, ·live and move and have our being in ~ 

.';endliest relations with the people of this oountry ,-that we feel it is 
~ bounden duty to support to the fullest extent pouible the claims of 
Indians overseas to just and .proper treatment. I am lure that the 
carryiQg of this Resolution by the unanimous vote of thi. House will buve 
tilE' etfect in bringing the Government and the people of Ceylon to a 
I'l'alisation flIat on this matter, the Govemment and the people of all 
communities in Indi'S speak with one voice and that fortunately that 
voioe baa been echoed through Hia Escellenoy the Governor of Ceylon 
b, t·he Imperial Govemment in Britain. 

Mr. GovbI4 'Y. Dl*lDUIa (Nagpur Division: Non-Muhammadan): 
Sir. I should like to quote a few worda from the meeaage of the Governor 
which wet! read to the State Council in Ceylon. These were his word.: 
"I hold .. ,..f boaDd .. the 009 .... to withhold appJ'Oftl, lStilc:atioD or .... , 

ill reeped of anv. ~  BepJatioa or .. euare to which the Govemmellt of IDdia 
did DOt. apee aDd the dd of which would be to deprive IDdiaDi of the beDeti of 
any of the adertalriDp." 

I hope t hiR is the constitutional position which he was explaining to 
the State C<'uneil of Ceylon. It W88 not a penonal opinion 9f his that 
he W:l8 expressing, and I should like to know from the Honourable 
Member in cbarge what are the undertakings -given by th(' Government 
of Ceyl;m and by the Government of India 80 tbat we may be watchful 
of the interests of our people. 

.  1 would further submit, ijir, that this ~m  in expressing bimaell 
In the s~  l ~ e that he used has earned, and justly earned, the 
approbation of this House and also the people of this Countrv. I wish 
the ~ l ?f other colonies such 88 e ~  where Indians are iIl.trested 
,vould follow ~s example. He is not only to be praised for the action he has 
taken. but. he IS also to be praised for the example he haa_ set for oth<;!r 
Colon,les hke Kenya where Indians are ill·treated and their rights nre 
-curtaIled ........... . 

SU Iyld Jtua AU: What about BUnDa? 

JIr. CJo9bad 'Y. Delbmaldl: Bunna is not 8 colony, it is a British 
JI08session. 

~  Sir, 8S I have referred to the words of the Governor in which 
the ~e ~ e was ~ e  to the State Council, it strikes me thAt this 
-eonstJtutJonal position ex?sted for a long time; and if that ill 80, and if 
such measures were put lDto force in Ceylon as deprived Indians of t,beir 
political and econom..ie.rUzhta .T .. ~ .. ld 1:1 .• 4_ 1.--,;, .. la';'tl:;:'" ~ y were 
.r-~~ unv iuree "W1tft the concurrence of the Government nf India and 



DOOUKENT8 RBLATING TO THB INDO, CEYLON CONVBB8ATION8 269 

whether the Government of India did not consider them to be detrimental 
to Indian interests. This is a point which should be clarified on the Boor 
of thiB House. 

'I'hen, Sir, we have been told, and we have also read about it in press, 
that the State Council as well as. the Ministers in Ceylon have given a 
sort vf throat to the effect that if the legislation which they propose to 
introduce and carry out is not supported by the Government they wIll 
resign. Well, let the Ministers remember thut if they create a crisis like 
that, or if they think that they can hold out a threat like that, the 
Governor of Ceylon is not likely to be cowed down so easily as all that. 
1t is not merely the Government of India which will support him in his 
.actions, but the whole of this couMry will be behind him, and so he can 
very well rely upon the strong. public opinipn in thiB country for any 
meusure he might adopt. I feel, Sir, that if the suggestion which WllolJ 

mude by my friend, Sir RaZQ Ali, of a.,sociating non·officials with officials 
were given effect t.o whenever such conferences take place, it would 
strengthen the hands of the Government considerably as they will be 
having behind them solid public opinion. I hope thut whenever ,>uch 
('ollferences are held, the result of thOSe conferences will be 
mHde the Rubject matter of discussion ill this Assembly and 
ratification sought before effect is given to the conclusions reached 
by the conference. I think it will be. wiae for the indigenous population 
of Ceylon to consider whether their attitude at this juncture is u right 
one to take. I do not think that the fset that the war is now on l:.Dd 
might engulf Ceylon was absent from the mind of the Governor when this 
statement was made; for there is no knowing how the war "ill spread. 
Plldcl' such circumstances it would' be sheer folly for the people of Ceylon 
to lose the sympathy of a strong nation which can supply both men as 
well lUI materials to protect them should their island be 8 prey of some 
l ~ e e pow'er. I think it would be well for the Miniflters in Ce.Ylon 
to take wise counsel and agree to whatever advice the Governor has given 
~m  . • 

. Kr. Kahammacl AIhar All (Luckuow and ~ b  Divisions: Muham. 
wildan Rural): Sir, we have all heaM the Ceylon Governor's mess ~e  

I have also 8tlell in the Statuma.n of the 18th of this month that an ad-
journment motion was moved in the State Council of Ceylon over the 
m6B8llge of the Governor. From that I shall read Ollly a small passage: 
"Sir SaroD Jayatilalla It.&ted that the Board of MiDiat.era CllJUidered that. the 

publication of the Governor'. menage wa. ill·timed and whether iDtended or not 11''' 
·calcalated to render the tuk of the Houe in dealing with the I.dian queetiOD very 
,diflleuJt. " 

Sir, I say on the floor of this House that just as Baron Jayatilnku 
Aaid that the Governor'A message was iIl·timed, the adjournment that 
was moved W8S absolutely ilI·timed in the Ceylon Legislature. particular. 
ly at this junoture when the relations between the two countries are well· 
known, And such an adjournment mot.ion canpot be characterised IlS any. 
thing hut unfort.unate. The rellltionF; between India and eyl~  though 
perhsJ>R ;n 'he memory of 1111111, ~ ver:" remote. From Hindu boob 
and literature we find that the relations of Ceylon with India '\iere of 
very longstanding. In view of such 10nJ?8tanding relations between the 

~ countries, I thought that the ele~l  which came to India would 
be able to retrulVp t.h" l ~  under which Jndians were labouring 
'there, but, unfortunately, we discovered thAt they possessed the mentalit.v 
of a foreigner. They regard' Indians RS 'oreigneN1. 8S South Africans or 
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Canadians regard Indians. Iu the face of this spirit of the Ceylonase 
what should be our attitude? Our attitude should be that we must 
retaliate if occasion arises. notwithstanding the faot that the Ceylonese 
may ca.ll t.hemselves ~  relations. If. a foreigner does ~ prejudicial act 
we resent It. but We WIll resent all the more such an act if our own rela-
tion does it. The result of the conference has been that 'thousands of 
rupees of India have been spent. And with what result? They came. 
had fl talk and went away. Is the money of the Indian taxpayer to be 
S)ent like this? When tbey came here they ought to ~  come with 
some responsibility. I find from the Government lm ~ .1Ud 
from the proceedings of the conference that they ~ not ~ with th&lt 
sense of re8ponsibility which Ministers should have. At page 8  I find, 
....... from their point of view of substantiaUy  reducing the number of 
l ~ populailon resident in Ceylon ...... "-that w..a the aim with which 
~ came to India. How can India yield to this aim of theirs, I cannot 
iiDagine. At least I cannot call them as relations of ours. On the same 
page I find, "The discussion that followed the presentatioll of the Indian 
proposuls merel:.· served to bring out the ullwillingness of the Ceylon Dele-
gation to make any commitment". And this is the spirit of responsibilitv 
of the Ministers when the:.· came here r They ought to have come with 
a spirit of compromise und give and take and not with their own pet 
ideas of relationship between tl:iis country and C-eylon. This oommuniqu6 
is n very correct interpretation of the proceedings that took place. At 
page 4, I find, "At a later stage when asked for a list of ,poaaible future 
restrictions"-the fact was that our Indian Government's representatives 
were all along trying their best to meet all the points which the Ceylone'Ht 
Ministers had in mind, but still the result was. "At 8 later stage, when 
asked for a Jist of possible future restrictions, one gentleman said, "It 
may be perhaps difficult for us, with reasonable accuracy, to supply you 
with the range of possible restrictions even now". Now, Sir, if you g() 
to settle your diJJerences with another oountry, is it right. is it meet, is 
it proper, is it e s bl~ for you not to have details with you of the 
possible restrictions that you suggest that you mi«ht impose? Is this 
tIle manner of coming to a compromise with us Indians? Tht' s~ 

should remember that this delegation which came did not come with th.:-
idea 01 relieving the distreae of tbelndians in Ceylon. but it came l~ 

with the idea of reducing the Indian population in Ceylon. I cannot 
pos!:lihly look at this situation with equanimit.y. M:v own idea is that they 
Cftmeo with the idea that they would gain something, and they thought. 
as in the oase of India of old, they would take away something from here 
and perhaps the Indians are not in a position to repeat the story ~  

Rnmayana. We are prepared to repeat the story of Ramayana. 

Kr .•• S. ADey (Bernr: Non·Muhammadun): We havt' DO Sita DO"" 
to lose. 

JIr. anh&mmad AIbu .All: Never mind. India itself is Sita. I know 
that we have here a very staunch. and great Brahmin like Sir Girja 
Shankar Bajpai who headed the Indian delegatioa and he would have 

e~e e  all ~e ~ ~ !ndianl! even !f Sita was not e e~ 

Sir Iyed aua All: Who is the Ravsn of the show? 
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AD HoDoIIRbl. Kember: H undernaiyik ! 

1Ir. Kubammad AIhar All: It is for Sir Syed Uaza Ali to point out. 
The object of the delegation was, as I said, to reduce the Indian popula-
tion in Ceylon. It is at their request thnt the Government of India 
accepted this delegation, and it is not the Government of India . that 
went out of their wily to ask for lIuy delegation from Ceylon. When the.v 
carne here, it wus. ollr dut) to receive t·hem in a suitable manner, but 
at the same tiBle they ought to have come with 8ufficient respo1\8ibility, 
and I think tbe Governor of Ceylon was quite justi6ed in s~  ~  
messllge whick., he did to the State Council. 

In such a sitbation how is it posible to have allY commercial relations· 
with such people? I hope the Government of India wiU be verv' careful 
ill having commercial relations with people who CI111not even tolmte the-
existence of Indians in Ceylon. If the.peylonel\e \\:oot that lands ,should 
not ~ Bold. to Indians ~ or thl1t Indians should not acquire the same right. 
of cItizenship as the Ce.\'lonese, they could have formulated their points 
in detail and I 11m sure the Indian Government delegates wonld have 
considered the restrictions that were feasible and possible. I give every 
credit to Sir Girjll Shankar Hlljpai and Sir Hamaswltmi Mudaliar for the· 
way in  which they tried their level beat. (or five fun days to solve iihe 
intricate question of Indians in (Jeylon. The Ceylon delegates were told 
by our delegation that the position in South Africa was absolutely differ-· 
ent from that in Ce,·lon. The modes of life of the Cevlonese and the 
Indians, the ways of marrillge, their religion-there is a' great similarity 
between Indians and Ceylonese, but the conditions in South Africa and 
other Colonies are quite different. Therefore, I think that the message 
that has been Rent b.,' the Governor of Ceylon is a proper one. We tlre 
much obliged to the Government of India for having placed this time a1l 
the fnetR relating the Indo-Ceylonese problem before us, and we sball be 
oblh;eil to the Government of Indio if in future they take, as suggested 
by my Honollrnhle friend, Sir Syed Ritza Ali, non-official Members aloQg. 
wit h t.lwTIl in order to Rlltisf.,· ~ Indian ptlblic opinion. 

Sir Syed B&Ia All: And to strengthen their own hands. 

1Ir. Jl'ahunmld. AIbar .All: We know that there are lakhs and lakhs 
of Indians in Ceylon. Indians have invested erores of rupees. If Indian 
labourers settle down in Ceylon, they must have equal rights with tbu 
Ceylonese. If Indians, Englishmen and othen come to settle down in 
('EI."lon at one place, they must have the same rights 88 the Ceylonese 
themselves. In conclusion, I would like to give a waming to ~ 
Ceylonese that if in any future oooferepce they are not reconcilable to 
the spirit of friendship and good relationship with Indians and if they are 
not, prepared to treat Indians on an equal footing. Indians will press for 
retaliatory measures. With these words I support the motion. 

1Ir. M. 8. AD.,: Sir. I support .the amendment that has been moved 
by my friend, Sir Raza Ali, as it very admirably reftects the tiew 'Which' 
this side of the House holds On the negotiations that have, unfortunately, 
ended in 8 failure which we all deplore. By this time I take it that 
all the Members ~  this House who bave been placed in possession of 
the papers haye gone through them and have fullyund8rstot,w! ~ :::in 
pointR on which the ~ ~~~ ~~ ~~ ~~ ~  the Government of India and the 
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Ceylon Delegation carried on their oonnr8ation for five days. Having 
gone .through them ~ sel  I feel that the two delegates approaohed the 

~s  fr?m ~ If not entirely antagonistic, at least cntirely different 
~ s of View, which were not easy of reconciliation at least for the m~ 

elll~  ~e point of view which the Ceylon Delegation pressed was that 
-consideratIOn of their economic conditions compels them to reduce the 

mbe~ of ~s e  Indiana in Ceylon and they wanted the Government 
.of ~  to give t.hem. some, kind of solution for curtaning the numbers 
of Indl8118 who on conslderlltlons of equity may be entitled" to remain there 
but.' out Of deference to the views economic difficulties peculiar to Ceylon 
whICh ~y held, should be driven out of Ceylon. They plainly gavtl 
that oplllion to the Government of India, 'The representative. of thp. 
~emme  of India muat have found themselves in a very queer posi-
~  -The delegation came here because the Ceylon Government wanted 
'that ~e e should be a conference between their delegates and the relJre-
sentatlves of the Government of Indio. When a desire like that is ex-
preRsed by one side of people, it is assumed thllt they will come in wit,h 
something that might be appreciated by the other' side Bnd on which 
the other side might be expected to act and go to their assistance to 
1!olve any diffioulty they might be feeling about. But within 8 few 
minutes of the starting of the convel'llutions it W88 found that the 
e~ l ese delegation had nothing ell'e to AAy except to complain 
vehemently that the Indians constituted six lokhs of the population Hnd that 
they formed one sixt.h of the popuilltion of Ceylon and that the CeyloneSE' did 
not want the Indians to remnin in that country, a8 it was likely to develop, 
ultimat.,).v, into a potential danger thot might dominate the whole 
-economic position of the Ceylonese population. That is the apprehension 
that WAS being harped upon by them from beginning to end. Repeated 
-efforts were made by the representative" of the Govemment of India to 
Rsk them to clarify tht'ir position into Rimple understandahle proposition8 
,or suggeRtions which ("an he .,onsideretl and examined from all points of 
view but beyond making this vague all8ertion now and then. I have not 
been ahle to undergtand that they really gave us any points on which it, 
waR pos8ible to make ~  definite suggestion which would he e e ~ble 
to both Rides. As against that, T am glad to find that the representatives 
of the Government of India have· tried to m~  Uteir poiDtfll of view by 
actually suggeating to them the conditions under which resident Indians 
~  be treated bv them as citizens of Ceylon-also how far in the ClaRe of 
certain kind of ft.sident Indians even, certain kinds Of rights which were 
eonsidered itS very precious may nM he extended. On thelle ~ s ("ert.nin 
.definite suggestions were. made. The CeyJonese Delegation probably 
thought that this hulf-hearted /lilair will not do. They came prohllhly 
with· s fn8ndate to carrY O-;It. It may be that. thev hnit this mandate 
from theirconstituencv or they created 'this mnndau> for t,heir constituencv 
Rnd they found that' the t,wo Indian delegl1tes with whom they were 
~l  on negotiations were not amenahle to Rccept anyone of their 
Ruggestions. Ult;mately. they found after thiR ~ l of four dnys, 
that they have not been able to clarify the renl IRsues., ~~ ~  of thfl 
flther difficulties were not even talked of. The other dlsabihtles under 
which the Indian ... are suffering have not heen touched even becaulle the 
-verv first question ahout the I'Itntus of Indians could not be discussed 
and carried to Qle point of any solution at all. ThE!TI cnm" 1\ stalemate 
and the conference nltimntely hrokl" off. 
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. Now, ~e me m~  befor(· the :Rouse simply lays down three l1laiu 
IJOlllts. First, tillS House exvresses Its appreciation of or support to the 
stand taken by the representatives of the Government of India in these 
negotiations in defence of the rights of Indiana. I believe on that point 
there if! no difference of Opinioll at all. It also d.eplores the fact, and 
that is very important in my opinion, that these negotiations have failed. 
1 nttac-h some importance to this expression of regret, because we genuinedv 
desire that another effort at a suitable time ought to be made to find 
out a practical and amicable solution of the difficulty, because it is the 
eanlest desire of this House that the relations between India and Ceylon 
ought to be of a very cordial and friendly nature. It is merely n 
geographical ~ e  in my opinion, that these two territories are passed 
liS two different. eountries. There is only a little channel that separates 
thllt little island from the motherland; it is something like a child which 
for Rome reason or other was forsaken Rlld which haR grown at a distance 
from the mother. Had India been 811 independent country, I am sure 
tlH> separate existenCe of Ceylon as a separate nation w.ould not have been 
IIORRihle. That is the real s ~  In fact all the arguments which the 
Englishmen use against the recognition of Ireland as a sepRrate nation 
would he more appropriately. more equitably and more justifiably used 
~  the Jndi"n peoplll' in claiming Ceylon 88 a part and parcel of India. 
It is not merel:v n geographical proximit:v to which I am mnking a refer-
ence: the long. historic tradition, the mythological connection, and the 
cuIt.ural nffinitv that exists between these two countries are so manv ties 
that go to bind these Jwo countries together. . 

Therefore. if in future Ct'ylOll really wants to prosper and has some 
glorious future for its people, it ought to look up to India as one of the 
countries whose support it, should constantly have. Without the support 
of n collntry like that, it is not possible for these tiny nations in these 
da,vs to grow to their full stature hereafter in such a way as to secure 
recognition in the m ~  of nations or to have an honOurable place at all. 
From thnt point of view also, I think the Ceylonese delegates in India 
ought to have heen ill a position to take a broader view of the situation 
and should not have been carried away by certain ultra-narrow consi-
dem-tions which ultimately seem to have dominated their views from 
beginning to end, Sir, therefore, the ·innate desire ·of this House to main-
tain'relations of the utmost cordiality between Ceylon and India is reflected 
in two ways in this Resolution.-first. b:v their expressing a genuine sense 
of sorrow at the failure of the negotiations and also by ending the Resolu-
tion with these words. that: 

"Nothing win be done by tILe Government and the people of Ceylon which will 
endanger the good 1'8lationll which should exist between the two countries whose in-
terests Rre 110 m ~ly bound together." 

In that wa:v we have expressed our sincere desire for the maintenance 
of cordiality be ~e  thest two countries in this e~ l  As ,we 
have given R suggestion to the people of Ce:vlon on thiS pomt, I thmk 
we also should not do nnything that is likely in the least to, endanger th,!' 
good relations between India Rnd Ceylon.; I think we also owe, a respons!-
bilitv to ourselves in this matter and we ought to say nothmg on thIS 
oCf!nsion that is likp,h' to be misunderstood or likely to be '3eriously mis-
construed by our friends in C.ey10n. That es s b ~  we ~e ll e  
There is one thing more to whICh I should refer because that IS one of 
the most important points touched upon in the Resolution. Although our 
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negOtiations hllve failed, our desire tor the 1I11lintenance of cordinl rela-
tions remains there. We are fortified in this thing by the foot that there 
is a Go\'emor in Ceylon at pret>ent who is e ~ m e  to take n rutional, 
prncticul and equitable yiew of the whole situat.ion. He is not oblivious 
of the necessity of the maintenance of good relations lwtween Ceylon 
and India and he is fully conscious of the importance ~  seeing that no 
injustice to Indians resident in Ceylon is done by any ludiflcreet legisla-
tion of the e~ e e State Council. The mesaagf'! that, he has snnt nt a 
time like thm. in my ~  betokens 8 high degree of &t,ateBmanship 
on the part of His Excellency the Governor of Ceylon. He is to be OODw-a-
tulated by this House riot only for t,he mel~ suggestion he h8!! mAde but 
for t.he courageous stand Rnd st.atesmanlike stRnd he has taken in defend-
ing the interests not only of Indians hut in defentling the interet;t-s of th ... 
empire hy seeing that nothing indiscreet il; done by one part of the empirf! 
to another part of the empire nt R time like this. That is an important 
implication whioh lies behind t.hllt message which His Excellency had 
tJent to the State Council. I am 'sorry that. it ha8 oreated a little dir 
amongst the Membe" of the Ceylon I..eirislnture and. particularly. amongst 
the members of the Delegation. We have heartl of soml' motions of 
adjournment and so on. but we know thAt all tht'8e things sometime'l 
do take plaee and let U8 hope that better counselp will soon prevail and 
that the sound state8manship that has heen implied in the message sent 
bv the Governor to the ~  Oouncil will ultimatelv he Appreciated hv 
the Members of the Ce:vlon Cohinrt and the Members of the Ceylon 
Legislature also anll that, nothing will happen. let lIS hope, os suggested 
in this Resolution, to impair the good relations between Indin ond Ceylon 
in the near future. 

SIr 8yed ... All: What about the rice control? 

1Ir ... S • ..,: That i& exactly a thing wbich I think tht':v hfiVe not 
a right to do. 

Dr. P ••• B"erJea: The Govelilment of Ceylon should not proceed 
with that. 

1Ir ... S. Auy: My point is this thot we say that nothing should he 
3 II. done by the Ceylon Government that ostensibly appear. to be 
P. a pieoe of legislation intended with a ainiater purpose. I think 

the C'Alylonese Legislature will also understand the warning that is also 
conveyed here that after an the people of India do feel that while those 
Indians resident in, Ceylon who are there should be treated by the Ceylon 
Govel'I)ment as genuinely Ceylonese citizens, still it is imp088ible for 
them to forget that the people in their mother country will also have 
feelings for them. If a man becomes a Ceylonese, it is . impo88ible that 
he should not only have no interest for this country but that the people 
of this country should also feel-no interest in them. Such 11 kind I)f 
complete absence of relationship is not implied in the idea of citizenship 
at all. They are entitled to be citizenll. becRuse they fulfil certain condi-
tions on which the rights of citizenship are generalJy recognised and 
granted in civilised countries. It is open to the Ceylon Government to 
lay down definite rules for citizf!nllhip and to come ont, with those 
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suggestions and to have a discussion with the representatives of the Gov-
ernment of India; and once a definition is made there, if any Indian 
satisfies tbat condition, then he is entitled to be a citizen of Ceylon. 
In t,hat way alone can this problem be solved and I hope that they ",:,ill 
be in a position to appreciate this point of view. and soon an OpportUDlty 
may arise when the task that haa been left unfulfilled and incomplete now 
will be brought to a Ruccessful fruition. Sir, I BUpport this motion. 

ft' BoDoarabl, .IP.,a ShuJrN' BaJpat: Mr. Deput\' President I 
fpel that it might be convenient to the House, forme to sav a ·few ~s 
on beba.1f of Government at this stage. I should like, in the first place, 
to expre8s our real ~  I that this debate· has taken place and 
~  for two reasons. First; it -has given the House an opportunity of 
glvmg Its verdict upon the stand that we, the representatives of the Gov-
ernment on thill DelE:gation, took towards the propositions that were 
placed before us b:v the Ceylon Delegation; and secondly, because it has 
served to reveal once more,-not that  that revealing was absolutely ~e

8sry but it is of some importance--it has served to revetl once more the 
cODlplete unity of feeling in this House on the treatment of all questions 
that relate flo Indiana oveneas.-fl unitv of feeling, so far 8S this parti-
Cluar thing is concerned. of regret that we could not come to an agree-
ment, and of hope that better counsels will prevail on the other l1ide and 
thnt, OR B rellu1t tlf that. a better understanding between ·the two coun-
tries will be established, but unity also of a resolve that iO far as we are 
concemed. if there is to be a settlement, it must be on' the basis. not 
merely of justice and fairplay to the Singalese but of justice and fairplay 
to tht' Tndians in ~yl  I should aho like to say one other Word as regards 
this debate. I think I shalJ not, be presumptuous if I congratulate the 
Houae on the statesmanlike character of this debate. We have not 

~  none of U8, in mere recrimination, in mere critioism, in threats. 
Not. a bit of it. We have emphasised, what should be obvious to e e~

body, the traditional, the age-long, the immemorial assooiation bet"veen 
the two countries. We have expressed our desire, a desire which I ven-
tured to express in my own way when welcoming the Ceylon delegates, 
a desire that Ceylon should grow, grow in material Pl'OBperity, in politica.1 
stRturt' Rnd in moral strength. And that is the desire. I am sure, of 
everyone in this HouRe. 

SIr &red ... All: Morally. 

!'!It JIoacMIra1U Sir Glrla 8hl.lllrar .alpal: As my Honourable frjend, 
Sir Syed Raza Ali, has said, morally. which pre-supposes a capacity to 
adjuat relations between majorities and-minorities, between men of one 
race and men of another race in R spirit of even-handed justice and fair-
pla:v. 

I do not think that t need detain the House with prefatory remarks 
vel".' much longer. Mv Honourable friend. Sir Syed Rliza A.1i, who 
devotes a good deal of 'attention to t,he studv of overseas questions. men-
tioned a number of questions which Rl'e still outstanding between this 
country and Cevlon. In the statement that W8B laid on the table of the 
House' the other dav. we made it clear t,h8t we did not consider it either 
desirable or opportune to discuss in detAil questions other thRn the question 
of RtRtuS. beCAuse st.atus goes to the very root of the matter 90 far as our 
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el ~  with Ceylon &1"8 concerne<t. But, us the l~e Minister of the 
United .Kingdom had occasIon to aay the other day, .tern&l vigilance is 
the price of 83fety in these days. We recognise that sud, 80 far as the 
outatalJ.ding questions between India and Ceylon aTe concerned, that 
~ l e will oontinue to be exercised. 1 do not think that it ,is de&itable 
to take one individual question now and go into the ~ l  af that or 
another p81ticular question later and go mto the detaUs' of that. My 
Honourable friend was concerned over the poaaibility of the 'introduction 
of a Goverwnent monopol.y in the matter of the ISle of rice. 1 have kept 
a watch on that. l~ .. the other day 1 was reading a leading artiole ~  

in a planters' 'newspaper but a Singlilese newspap6r. 'I'h. Ceylon Dally 
l';ewll, which WIlS extn-mely criti(Jal (\f this proposal. I think from that 
I am entitled to draw the inference that there is no such thing, at tbe 
present moment as either a ('onsidered proposal or 8. a unanimous or even 
H m ~  de<'ision of the s~  in ~e~ l  to go forward with tbis 
propoeal. Doubtle88, I am speaking of inferences but it seems to me that, 
when you hMve II certain set of facts before you which justify a particular 
inference. ~  should not hesitnte to draw that inference. Anyhow, my 
Honourable frienda may reat aS8ured that, a8 JO the past, 80 in the future. 
it will be our care snd it ",ill be our ('onstant  endeavour to Bee that 
legitimate  rights in thia as in ot.her respects are IlRfeguanled. 

I)it. my ~ble friend, Mr. Deahwukh, wwhed to know what 
exactly the list of the undertakings given by the Governor W81. I made 
,,*0 endeavours to get, the information. It is no use my putting before 
you our catalogue of the undertakings that the Government. of Ceyloo 
have given in the post, the,) may nol coincide with tpts message which 
His Excel'ell()Y the (iovernor bas sent. In order really, to be on the wile 
side, 80 flU' as our apprecl8tiou uf the position is concerned. ~ ought t.u 
wait uutil we have the text of His Excellency the ~m s meB8age in 
our bands. But of one thing I am confident. Only rece.ntly 1 bad an 
opportunity of paying a private and personal vilit to Ceylon, 10 the 
course of that visit, 1 was the guest of His Excellency the Govemor and 
had an opportunity of making hia acquaintance.. I am pretty confident of 
one thing. While he is 08 ~l  of tbe rights and privileges of the 
people whom he is called upon to Kovern RS the Miniat.ers themselves, he 
ia equally OODscious of the responsibility tbat be owes to an important 
minority such as the Indian mm ~  in Ceylon. I IUD sure that it is in 
that spirit that his mel8&ge was framed. that bi. meaaage wu &ent, tbat 
his measage was el ~  and we may take it tbat. in the framing of that 
mellllage, he had fully 10 mind the reI'poDsibility to whicb I bave alr8ady 

~ e  na.nu:ly. th.e e~ s b l y of safeguarding not merely tbe under-
takings of His MaJBst:v s Government but what those undertakinp are 
designed to cover, the legitimate rights Bnd privilege. of 'h41 Indian commu-
nity. in Ceylon .. I hope that it is in no WB,\' an intrusion on our part in 
~ e ~ e l affaIrs of Ceylon to express our appreciation' of the stRtesman-
l~e Bct, the h.old and. courageous act of His Excelkncy the Governpr, 
SIr. that practIcally brings to 8 close all that need be I&id on the subject-
matter of the amendment that hns been moved to mv Honourable friend, 
.Mr. Tyson's original motion. ,. 

But I should not like to resume m.\' &eat without· first thanking the 
Houae for the e ~ generous terms in "'hich the" have referred to my own 
share in these negotiations. I 8m ~ grateful for that. During the 
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~ el l years that 1 wal a '\1ewb8l' of this HoUle. I received DOtItiDg b"'t 
kindness and generosity frOlll aU e ~ ll  of the liouse. and I have no 

b~ that that .baa &DUnated the;., jadgmeavJ (their ...... iDeII\. ~  my 
part ill these negotiations. But I have really. if I may lay 80. done DO 
more ,than give etfect. t;o the;: conwered policy of the Government of India. 
a poHcy which, was laid down not by me; because it ia a poUcy which. 
older than even the period of my association with the Department. but. 
policy ot ~  long se ~  of distinguished ~ e e s  8ifi;,Ilazl.:.i"Huila.in. 
Bir Muhammad Habibullah /Uld Kunwar Sir Jagadiab Praaad. That policy 
is that once an Indian has beeu settled in an,}" ~ e  part of the British 
Empire or Commonwealth of ~  ior'a:-number of y .... onoe be can 
establish by eaaily ascertaina\>le .facts the-proof 'Of permanent intereat in 
the ~ y  he abould have ·OODlplete e l ~ of rights, over the whole 
fleld of rightfl, be they ,political right!; or be they ecoDomit rights. That 
was the position which I atated. J think, at the very, nrat meeting to the 
members of the e~ l  delegation and 1 have ~e e  to repeat that 
today because there seem8 to be some misapprehension in the mind of my 
Honourable friend, Sir Sved ~  Ali ... Ue seemed to/think that We were 
fighting me el~  for politic'sl equlllit.v, but we were aleo fighting for economic 
cqU8Iit.V. That is an important POint. r think. that needed empbasia. 

Sir Syed Bua .&11: ] had A good deRI to say about thttt: 

fte BoDouab1a8fi GIl1a BbaUar Bajpai: Iamoot stating for 8 
minute that the l ~ embe  "'"AS noir complete. ;' • 

Sir Syed :aua Ali: r thought that waa the implication. 

'!'he Bcmourable ~  8haabr' ~  1 an; sorr.'" There "'R8 
nuthing offenA:ive in m.,; implication at, 81'1. ' 

Sir 1Iye4 aua All: I do nof. aa:v tb.t there was Rn.\'thing offensive in it 
but. it. seemed. to me thRt thRt, 1\'tl8 the impli(,-Ation. But I Rm ghui to 
hpsr th"t, it was not so. 

ft. Bcmourabl. Sir Qirja Sb&Dlc&r BaiPli: 1 was me el~  cone.erned to 
point out that if there Wa8 ~ miaapprehension, in his 'mmd that our 
hattle W88 only for l l ~  equRJit.,. then in that case .J should ~e  to 
remove it becauBe our batt.le W88 for e('()J1omi(' 8S well 88 for polltu,.1 
equalib.v .. 
Now, 8ir, one word aa regards t,ht' future, be(,8u8e that i& important. 

True as mv Honourable friend. 'Mr, Muhammad AzhBr Ali. who eomet 
from T.ucknow. a8 I do, in his rritu .erse Mid: 

II N itAti,tfmtf." !11l1 Ind-o ~ m  II 

The delegates came, e~  met. e~  ('onve1'led and t.hen e~ .. disPel'l8d. 
That often happens, but that. doe!' not neoeB8&ril.v m~~  ~e l  
now treat the p<;I8sihilit)· of R resumption of j;(ood relations .  .  .  .  .  . 

Ma1l1aD& Zaf&r All JDwl (ERst ~e l Punjab: ~ mm ~  ~e 
ought t,o be able to ny: I came, "1 sa.w, I nonquered. 

'l'hI BOIloarabl, S1l CJ.Jrla 8baatlbr· B&lpal: My Honourable. friend. 
iA 0. soldier and he iA alWAYS t.hinking of conquerors. Conquest O:V. the 
sword is a thing ~ we, ~ m ll  do not know. ~ e  of Ideas 
by pertuasion, .vel. t.hnt lI'e believe III and that. we practIse. 

r 
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Ill. K. 8. ADIJ: I object to the remark of my Honourable frieud thl4l 
Brab.mt.nl do· not, know .conquest by sword. 

, 
. the ..,. .... 8Jr e ...... n ...... 'pal: My Honourable friend,· Mr. 
Ane,. COJDeS from the Deabastha Maharatta Bralunan ol88s which produced 
the greatPeehwas who certainly were eooquelOrII by the sword, but unfor-
tunately, we. BrahmaDA in the Norln, have degenerated a little bit ..... 

\ 

Sir 8, .... All: Am I to take it that the Honourabl& Member is .. 
believer in non-violenoe 7 

The BODOIII'abie Sir CJirja Shankar .aJpli: I am afraid my Honourahlt· 
kiend, Sir Syed Raza Ali, perul8S newspapers 8 little too much in tIlt' 
~s and that is why he is always thinking in terms of violence and 
. non-violence. I waa realJ,Y trYlDg to keep the di8('uBSion on the plane of 
argument whioh I believe is the plane which is peculiar and approprintp 
to thia Houae. 

As regards the {ut.ure, to continue. 1 do not for • Dliuut.tl feel that the 
phue into whioh our reiatiOD8 have got is going to be everlutillg. 
lrritatiop, agitation, if you like at t.he other end and some display 01 
temper. yes: ma, be we are not immune from that ourselves in thi6 
country. But I have no doubt that as time PB888S, Q8 Leaders of opinion ill 
Ceylon redect upon what His e le ~  the Governor hall said. upon what 
we in this Houee have. been .ymg, upon ,,,hat some people in that oountr.' 
may be sayu. before very long, when utterances 8nd influences likE" thRt 
had time to work, the door will be re-opened for 8 resumption "f the 
conversations. diacu8sioD8, and negotiations. 

~  one final word before 1 sit dowD. My HOllourable friend. t;ir Syoo 
Raza Ali, said that the Government of India should have strengthened 
t,bemselvel! wben conducting tbese e ~  by lUI80Ciating wilh Iht'11i 
or with their reprel8ntativ88, non-officials. Now, Sir. thete· oegot.illtiolls 
were understood .to be only between Government. because they wel'e 
entirely informal And explOl'!tory in nature. That. is ODe point whj('b I 
should like the HOUle to bear In mind. The other point which I should 
like the House to bear in mind is that t,hetJe negotiations took place not in 
Ceylon but ill indiA. They took place at a time when tbe two Houses ot 
the Gent.ral Legislature were Bitting and when the representatives of the 
Government of India had available to them, whene'99r they wanted it. 
the advice of a very representative non-official body, namely, 'the Standing 
Emigration Committee of the Cen trs I ~ ll e  As a matter of fact, 
immediately after the negotiailons, in other words as lOOn as R definite 
stage in the negotiations had been reached. we convened a meeting of the 
Standing Emigration Commit.tee in order to oommunicate the result of 
th08e negotiationl .  .  .  .  . 

SIr ., ...... AJ1: It was after the negotiationa with Ceylon delegation 
bad been over that the Emigration Committee meetings were held. 

'IIle Boaoarablt 81r GIrJa Rbulrv Bajpal: YeA, but equalh J pointed 
out when a definite stage in the negotiations had b.een reached. Judging 
from the whole tenor of the support which Honourable Membel'R hav(' 
been ghing ~ the attitude adopted by my Honourable Colleaglw, Sir A. 
Ramalwami Mudaliar and m vae" in the diseUllBiOhI I do not think J Am 
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very far wrong in presuming that, even if I hadconaulted the Stallclini· 
Emigration Committee of the Central Legillature earlier, I would have 
got any advice other than the one which I acted upon without actually 
leeking it. In this particular matter, the attitude of the Government of 
India and the House is fully known. But the point I was coming to is 
this: if 0. stage arises when from informal we proceed to formal negotia-
tions, then the suggestion that my Honourable friend has made and it is a 
suggestion which I have had at the baek of my own mind. will certainly 
receive full considerati,on, That, iii all T hllve to say. 

KaulaDa Zafar AU DaD: 8ir. ~ S.-t·l·stary of tltate for India is e ~  

fond of repeating IrOUI time to tillle hili cOllviotion that the' unity of India 
Ilhall be maintuiu.ed at all coslM. But J <;hould like to remind him that the 
unity of Indiu waH l ~ ver,' lllllll.' , .. ears llgO by the British Govern· 
ment ~  The process of Vivisection eommeDl:ed when Burma which 
was part awd parcel of India ~  sepliru.ted from India. The proce8s of 

s~  had commenced already when Ceylon, which was part and 
parct1l of India was separated from Indin lAnd treated 6S a Crown Colony. 
As :m.V· HOll,ourable friend, Mr, Ane.\, ~  out very rightly only1& small' 
channel separates Ce,don from India, there i8 only the ema.U ialand' of 
RII,m6SWararn ill hetweell th.e two ,,'hich 'brings ~l  much nearer to 
India. In fact the whole of Ceylon ,.bu'-' on the southern coast of Indiu.. 
Had Ceylon been 0. ~ e of India. then the Emperor of India.-I must 
tell you that the King of ~  is not called the Emperor of England-
would. have unqer his 8wa:y, .. ~ m  Ceylon, Aden and tbe preseBt ~  

pro,Per: .. Adell, ~ unna, ~ l  were .an once ~ coJonies of India 
but 9""ing to l~  l ~  s e ~  ,the G9.venuaFo.t ~  .it :' 
best tQ out Ceyl(m }rom ~  ~ ,J'Alationa,between. lndial aJ;ld CeyJo91 • 
from time mm~~ l  ~ has been pointed o.ut 80; ~e ~by my: 
Honourable frieQ,d. Mr. Muhammad Azhar ,Ali, were. qf a very romantic, , 
Clharacter, I had. expect.ed my l~ b e friend, Sir Oirja Shankar 
Bajpai, to have ~m e  those .Tohnnies, the Ministers :01 Ceylon when '\ 
they came here, "don't ,YOII reMllect. you fellows .that yoqrKing Ravana 
in olden times had to bow down to RIUllI,; 'do not l ~ thQ,eincidents"". 
Perhaps he spent all his t,imEl in flattpring them arid in ,fi>}VllitigJIP:On.t.hell1,. 
r suggest he should have 'given them the rough edge of' hifr ~e If he 
ha'S anv, but., unfortunatelv. he hM nont', Whv allow them to ,come here 
and adOpt thi« impenou!l 1'tt.it11lip ~ 'Mth' .Jaythe population 'or lndiana in. 
Ceylon is ~ l  of thl' totRI popull1.tkm l m ~ to nearly nine 
lakhs out of M lakhR, ThE'sP ninE' Inkhs of Indians accordin!!' to these 
Barons and Minilt.E'rs of Cevlon wOlllf1 SWAmp the ~ e e  They seem 
to have run awav with thE' idpR thAt if thps", nine '"khs of Indians continued 
t,o live in Cevlon. thE'v win ronRtit,l1tp II. dRnger. fln ever e ~ danger 
which would bring about their total elCfdnoticm and ruin. If nine lakhs of 
Indians are Buch II. ~ Jlower thAt, their ~e l  of' Ce.vlon threat,en!! 
th ... p"tir!' is1Rnrt of (,(',Jon wilh (,\·t,il1f'tion, 11't it (lif' thpn. . 

Atr Syed :aua All: ~ will not ap;rMto die. 

l ll~  Ali .,t\i&,ll: Thev ~lll  ~  ~  .. ~l l~  i",tbf"lAw til 
til(' cmrvivn I ofthp. fi.t.f,f'.Rt lind t1l0RA who Are mt .h"n liT'" ftT\d thoee who aM 
llnfit ~ ll  T nm of {'oursp ~ of t.hORP. who ~  t.hE' M(!'hl of RP.(,f'll-
'jc,'1 tl'l ~ rArt of TnctfA, if t,T't'Rted l ~el  hal'flhlv Bnd in II manner 
"hirh iCOl int(llf'1'IIhlE' .. l\ut, hnvp WE' treRtNt (1P:v1on in thnt m ~ HAd 
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Ceylon been a province of IndiR she would havtl been content to remain 
under the banner of India. But instead of our doing any injustice to 
Ceylon it is we to whom an injustice is being done. They want to extern 
US; they want t.o reduce the population of India ~  Ceylon iu a substantial 
manner; that is, out of nille laklHi they want to turn out six or seven 18khs. 
What are these six Or l;even lakhlO of people ~l  there. They went to 
earn their livelihood. For !lges they have beell RettJed down there and s m ~ 
of them havfi neqnil't'd the right of e ~ells  b~  living ill Ceylon for over 
tive years and hRving their wivtls lIud chiMrt:'1I thert:' IIlId huving a permunent 
interest. iuCeylOlI. Some of them wt:'re even born in Oaymn. Sir Baroll 
Bays Ulat even those who were horn in Ueoylon IIISY be turned out snd will 
not have full rig-ht of ~ e  os tho ('eylonese. This is really intolerllobl£' 
snd we cannot benrit. We' Indians lire rea.lly ve'ly IInfortunate. We go to 
South Africa and the narrat.ive of South Africa is one long traged,. We 
go to Kenya and there we are. t,lImecl Ollt bf'CIIlISP we are blllckieg. Routh 
Africa and Kenya are under thp h .. elll of ~ peoplE',htlt thf'l yl ~e  

and Bunnese: are not, whitt> snd sWI they are treating \1S like. that. 
Mr. Am.., 'says that loma consists of one-6fth of the human ~  she \11 
8ending ner 'millions to the front, where they are shedding their blood tn 
maintain the glory of' England; bnt !It ill we are treated as we Are being 
treated b" the e~l e ~  I; lll e e ~  like "to know what attitudE' 
the Govei-nmeni ~  India lire ~  to adopt' in the event of the eyl e~e 
ministen passing a e~s e measure in thei! Nouse 01' ~ e e  
enabliDO' them to turn'out so mnnv lakhs of Indians from Ceylon' It seems 
to me that t'hey 'are !;ent upon 'doing it. e~ message that Wall se,t;l.t fly' 
the Odivernor ~e e~me  of IndiR . .Jdi- l l ~ ~ ~  ~ee  ~ ~~  
wa_ 'rellented'; b:t 'them' and ~ey actunl')' ~ lme  lllm}or l~ ~  
SUPJK>sing tHey fly ~ hia faee and a ,fe,w day,s e ~~s  paBs a. 1eg\l;-
lativa' m~ l ~e ~ ~b~ e~ prot;nulgated ~ les I th£'. authO'tities ~e e ~ 
tum out Tmhanll. ~  wilt'the Oovemm;ent, ~~ Tndia ~~  N.othmg bs" 
been hinted at in the e ~me  from whICh we can orote at the conclu-
sion that 'our' interests !lhriIT he safeguardednt all costa. -necl'imlnation' or 
e ~ ~  may, ~ ~  but,1l"hn:t ~  will ~  ,retaliation take . 

~ '. SJecl, ~ ,lW: Sir, I .do not. want. to mterrupt m:v Honourable 
e ~ b  ~ ~  ~ e  let.. me,,,.peat. MIJ not:arrived. ~ el  thE' 

negotlatioo6 ~ ee  ~  .... et Ceylo.n nnvf'! not been broken off ~  
This if! ~~ em y ~~  Tl)ere{Off', 'wh:v t.tk of retaliation at this 
stage? " ",.", " ~  

. ~ l  ZafarAHr ~  This is ~  ~ ~ ~  T t.hink i,1 the 
Bn!lBh ~ ~~ l ?nee make up their mInd and givr the ~ l es  
It hIt of ihelrmmd b~l  . .t,ande would hI' Rnlvpcl R.t once. I When ~e Secrfl-, 
t.ary of' Stilte t.: :IndIa 'bRbR U'fJ 1\, ~~ ; ll~  witb e~  to Tndifi;' 
?annot the ~ ~ e e~ tab lip ~~ m~  ~ in regar<t t<> Ceylon 
ID a matter 10 whIch t.here 18 RbROlute injustIce from t,bat, Aide? me ~ 
ha.s to be. ~ and done sonn. I It may go on for A yelP' IT' two "eRl'8 while 
thiS war III ~m  on. But our peopleafe on the point 0' being turned out 
Mnd e ~ e ~~s thing wfll have ~ .be ~  "_¥II IU>nouraitle friend. 
Sir 'Ba7.R All, l ~  tm.t ~  nph-oMclal em~~  Of tbill House should 
hnfl! 'heen 1\!I!rocinted wit,h tbt' delp.,,,tee who dillelllllled the qlleqtion wit.h 
thp Cevlom'!le l ~  1%: Clitia RhBnkftr BBjpfti hall very rightly pointed 
(\lIt that thp"p falkR wpre hetwE'f'm ~  Onvpmmeontll anR if IItAndl! to reRlIon 
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tbat if we had non-official elected Membera of thia l.Jegi.lature, to talk, with 
them. they alao would be entitled to bring their Don-ofticial memben. 
Therefore my iugge.tion. if the Hpuae and Government, would care 1i9 
agree to it. is that we sbould organise a goodwill mission of the leadiris 
men of India and send them to' Ceylon to study the situation on the,spot 
anel l~ aU avenuea of bringins about good. amicable and friendly 
relationa between the two countrie.. As Ill)' Honourable frielld, Sir ~  

Ali. pointed out. it is not all Ceylonese who are unti-Indillu. The man iu 
~ s ~  ill not 8nti-Ind,iln. It is a few peoplt, with vel>ited interests. the 
capitl\l,illt". who have. got· the power and W!lut to lord 0\,e1' Ut; and tUnl us 
out '&fCeyloil. If this gbodwiU mission goes, it will find that of the entire 

~  of 5{) lakha there are ten lakhs (If Indian Tamils wLo ll ~e for 
Ilb"8S beell settled in Ceylon. Then there arc {Utii' lukhs of ~l ls aud 
another eight lskha politioally hostile t.o the }lurty now in power, making 
22 lokha in all. If these 22-lakhs of }lcople can be 8I)prol£chedBir Baron 
will tind t.hat other illtileli' con' be l y~  At tbes61lJle tilDe ~l  

proRMurt' nlll)it be e e ~  on the Cey!o.h e lllell~ ~ stren:;then the 
hunds of the' Go\'ernor, and if ll l ~ l b e  p1;essurtl and ~ ll qliasioQ'l 
du not, ~l  in b ~ b  "he .end .that we ~e e  e l ~ e ~l  will I 

hllve comf'when e~y Rtrotlg meaSUrf!S' \\,111 ~ ~ 19 bt-laken" 
,  i ,I ,. . 

What t.h«t&e meaaurea will be., I leave it. to thegovemnlttnt oftbed&y. 
W ~ mlly be, the government of t.he day! Tbit; metion has been' diaeusaed 
threadbare and ever, a8feet of .the qnestiou nasbeen placecf' befote the 
Hou#le U.l .. Vefy strong light. AU 'that JI "'houJdl like in theeDd to point 
~ i, that.. we feel very ~ ly  over thiS. q"tion; l~ aKbough the 

GolAJ'DDleut.-.. been treating Wi .In •. etA val_y" m&aneJ';;, st.roBkin ~~  

b ~~ ~ b  havs,got a ,roajority'Of vOtes b ~  we ~  

~  tbe. laWs of, Mr.· Joshi. ReeohaUori-we know .. hatJ perfectlY wtillu;..;·' I 
but ~ motion affect!; tbeJDeuige ·ofthe ,British Goverll'inent and dfthe··.' 
GoverQwteut of. India.; b~ l e 811tl 'theY'aM ot the aame o2inioo. r;; 
t,hink that they will' do .lMDetbing n.aUY"Jto "atiafy U8; .IWiMl these' 'wmdg; : 
J suppo" the moWon. .\ .' !' " "Ii" " 

I. 
,,:! Ii; 

Som. JroDoan.bl. _ •• ben: The question may nQw be put.· " 
,  I 

Dr. 8Ir ...... diD.".':. (United Provinoes e llb ~ s ll l  
Muhammadan RllraI): Sir, when r read the volume of evidence preaented 
to UI two day" ago. I fonned just the 'same opinion as described by my 
friend, Mr. Aney, on the 600r of the House. I thought those persona were 
speaking for the constituency that, they had created themselves IIoDd they 
were talking in order to please that pllrticuJar constituency on the dangeroutl 
princjple of aeouring their votea for future elections. At least this was the 
impression I got from reading ·t.heir e,idence. We cannot forget that the 
Ceylonese here in India enjoy better privilegeR thRn the IndianS enjoy in 
Ceylon. I would,lij[e to ask. ~  ~ e  .. ry of the Education, Health and 
Land,S ~ ~ l  'totellua here' how many Ceylonelie ~  employed 
in the Tndian' Civil 8enice, in the provincial services and' in the variolls 
department. of ,the m l ~ 'Af Ind.... ~  ~  are ooIlaotf!d, we 
will find that' the Ceylon ... ' .. lariel budget in India is much' bigger ·tban 
the Indian aalarie. budget in Ceylon 

The ~  po1nt ,in whiob;we hue been exceedingly gerumma. is'-about 
the Ottaw. Apeement. We ~ "at')' weU tha' the preferences ought ., . 
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to have ceased nen lalt. year; hut we are very le ~ ~ and we arefJlow-
iDgthem these preference. in spite of the fact. that these prefereuoea ought. 
not to ha ve been there. I was rather aurprised bl ~ thia particular weapon 
was 'not used by our representativea on thc? oceaaion of the oOD1l:anat.iOlits' 
with these people .• because I see no mention, of it, But. probably 'they 
th.>oght that they Elhould t.alk gracefully. W ~ find from, the cutting that' 
[ 8lll just going to read that the case iH the, other ,way rqund. T thought 
that probably by J'1ltional argument they will make, them, realise thaf·1n 
the interests of good relations between India and e ll ~  was deailah!e 
that they should accept. the reasonable suggestions ~ e -,b, our represent&-,  : 
tives; but in spite of the strong arguments of our .representat,ives t.hey., 
did not, agree to these things. They should not forget that. they are enjoying 
peace at present because they form part of the British Empire: they lIhould 
not/forget they are enjoying pence because our b y ~~  are there to protect 
them. They should not forget tllat they ~ enjoymg all theae things. 
because they are fully 8\\'/U'e that we will alw",,1 be ~e e to. help them. 
'rhE"8e are days in which WE' have to face a common enelQY. f\nd it is cer· 
tainly wrong on their part to create a kind of civil war at a time when 
both of us are engaged in fighting a common enemy. I think the policy 
l ~ e  bS IOU", of their Jt"8ders at present ill a very dangemu8 policy 
and it ought. to be stopped in the interest. of the British Empire, Every-
~y know8' that we do not want any hem from Ot1dh 10 go e~  !was 
hinted by ~ friend. 1t-lr. Azhar,Ali-and that haa got two meanings-but 
if the Government will oaly abut their eY88. then the volunteers from; 
TiDD8,'VeUy .,nd Malabar are quite 8ufficient to add one more distriGt to the,,) 
pl'tt'\\4eJlCl" i9 wbieh theybeloue· No fight will be needed. .. little oon· ' 
niv81lC.fl ~ l the Oover&naent of India ,will eDabte the: 'volunteel'l' of tbeae 
twodistricWi to add Ceylon 8A abe additional 'district to the : prelideucy, 
~s i¥ a thing which the representativeR of the agitatonlolight to realise, 
[ ~  the uauranoe of the Govenaaruf'Geylon'will have aome efNllt,-
I have got a cutting before me from t,be Hmduda.n Tim". of today that is 
rather important and throws & good deal of light. It ,.,8: ,. 

~ political oorreepDadeot of the TiJnea 01 ceyklili 'g.ilim:··""rom ~  .. :\hat 
the Board of MiDiden will be introdueiq aD ImmiIrat.ioD Bill on Karch. 4, allowing 
fut.ure immigrants only on puaporta an4 COIlditioaaI ~  pi ~ ........ tWo 
if aftn ita pauage in tlle (',QUad) it i' di.allowecl by \he GOi.mo;, they 1ri11 AIip." 

. . " . 
Here is u ~  givell by the Mini .. terstabere : and \\'ith regard to thili1, 

I pap ~ l~  only one word . ~ • • 

, ,Vaftdalri Jw Mi JukamN'gtl. 

We can administer threats also but I ~ b  it r. the other W80V round 
that those e l~ l ~ l  ,a«lJIinister threats to. ua. ,Another pAPer, 1ihfl 
Obl'f.7vet, says: ", . 

. , 

"The Mini", "'ve' deeided to introduce tWo BIn. one to '1le.I' ·eleCtively ~b  
aay ~  ~  ~  ~  and the Gtller' de.tm,' with .. ~ ·DoD .• C.jjo ..... 
already ;In ,the It.-di." ,;:." , if" . I 

[At thi. Stage.', MT.1'rewldent (Thfl H(iHdtirable' ~~  
resumed the Chair.'] ,'" r. ;' """ "'r '  .  .  . ,.. 

.: ~ . \. I' ;" , ,I :  ' 

~ ~~ -y' ~ the form.r ia lilrely to, impo.. a complete em~  on t.hr 
entr,., .. of, ~ 1Jlt.h • ~  !tina. tM QOyenmMlt· stJtbmift.,· to ~ l  
~ ~~ ~  l m~ l ~~ The paper a.dentanda .." tte., YitaJ pl'09ilioD '01 tile ~  
Bin "ill 'be to 1 .... l'ertl!cate. Of ,...dMlNl, holder. of "hleb ,,111 he .nUtled to 



l>OOUMBNTS ~  "0 'l'U. INOO-OJllLOH OOlfV&aIATlONl ~ 

continua r.udezle:. in ~ Ialaad, l'he paper &110 forelhaclowl a t.bird piece of 
legillat.ion introducing the Iyltezu oi lieemiul! of t.rader. au a. to give the Govel'll-
ment an opport.UDit.1 to CODt.rol t.nr.dint ~  in the ialand by DOD-Ca,loDa1a." 

In the end, Sir, 1 mould like to e ~~ the fliet that this is 1101, 11.11 
upportune mOUlent for the Ceylon L6aderll to take upon themselyet; the 
responsibility of creating 8 civil war witb ~ lndiall people. We want to 
encourage them, we want that they ~ l  become, though small, a power-
ful nation in its 9wn way, but lit -the liallne time we do not want that they 
t>hould ohallenge our integrity and the bOM fide rights whioh we have been 
enjoying from time immemorilil. 1 ~ that the Uovemment which it; 
responsible for maintaining peace in both the countries will step in, and 
if t.he worst comes to the worst, then 1 would repeat once more, if we allow 
the volunteers of those two districts that. I have mentioned to settle the 
matter. 
Kr. PnIld8llt (The Honourable Bir Abdur Rahim): The Chair will now 

put the Illotion, as  sought to be amended, first, the amendment propoHcd 
being: 
"That after the word 'cooaid .... &.ion' thl! following be added : 

.. -\nd thi. Auembly repet.l the Iailure of the indo-Ceyton ConV!lI'!WlWOU'" ",/I 

revealed in the Yel'bMim report and 11IPportlJ the au:itude adopted b1 u.. 
repnMDtat.iftl of the Gm>enuneot of India which fait.hfully ~ .. 
t.he point. of ~  of IDdian public opinion; and while reooplDg u.. 
d.ire of the Ce,loD Sta.. Ccnuu:il ~ ruiDtain itt independenee of adioD, 
appreciate. the m..... II!nt by the Governor of Ceylon ~ that. bod1 
with retpect. ~ the UDdertakiDgl given by Hia Maj.ty'. Gov8I'IImeot aDd 
by the GoverDlDent. of Ce110n ~ the Gove1'lllD8llt. of India and up ...... 
the hope tbat it will -.vI! t() emphuize the importance, part.ieularl" 
UDder l'rueot cil'ClUDl&eDoel, of nothing being doae by th. Govermoe 
and ptiOple of c.,IoD which will -a.n.er the pod reWioaI wIdaIt 
ahould uiat bet._n the two t'Ountri.. wh.oee iDtel'Mte are 10 iDtimately 
bound to,ether'." 

The mot,ion WIUl adopted. 

The Assembly then adjoumed till Eleven of ~ Clo{"k on l\foDdll;V, the 
17th February, 1941. 
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